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LEGISLATIVE' ~  

. ~ l&t ;SeplembU',-19J5·,· 

The Assembly met in the ARSembly Chamber at Eleven of the Olock, 
Mr. Proside.nt 1n-theCltair. 

QUESTIONS AND ANSWERS, 

l)l1RCHASE OF COAL THROUGH mE ~  ENGINEER, RAILWAY BOARD. 

292;'·Mi'. X. ~ .  (a) Will the ~~ .  _ ~  .• tate<1 
what coal other than that required .for .the, vaciQU.,.raihva;,s ·is pUNhued., 
by or ~  the, Chief,:Mining .. . ~ . RailwaY, B,o.ud 1, . 

.... • • 1 , 

(b) Will Government· fupnish'f1'1ilft'of 'consumers' other thltntht! l'oil;-
waysfor.·wki(}h SUG ~ . ~ .  

(c) What are t he . ~  terDll3 .on:which the ageQq of the .. Chief Miaing 
Eligineer"is- ~ . '.fOr purchase of coal ill respect of non-Government, . 
consumers' 

The BonoUl'abla 8 .. a"·JJlDII,'; ~  .aa, (II). The Chie&Mlinmjf,; 
Engineer, Railway Board, PUf,cuses.co6.l for, iVarioos. GlJverument ~

ments, such as the Army· Department, Public Works Department and 
Government Pres.s. He does not p1:lrchase coal for aDY,.DOIl...Government 
consumer. 

(c) DO'eB ·noll aJ'ise. 

RESOI.U'l'IOli 'c.. ~. .  IN. -CaQTA iN AGP.UB ~.  - . . . ~. 

TU'l'E OF MINING. 

293. -Khan iBataadaI'. :lJIIrt&l!lUl-B1f8Ialu' Kbn .: Will ''the· G1j't'ernment 
please state: 

!a) If any action has,bp,eo!takeJlto giYe. effect·to,thearaenc1.ed,ReR.,· 
lution,: 

co Thia CoaJleil 1'et.ommonils to the Govemor General in Couneil to eon.der \M .• 
advisability of elltabllshing in Chota Nagpnr II. Sehool or Instituteot ~  

adopted at the meeting of the Council of State held. en ,tlloe 17th, ' 
February 1925 ? 

(b) If 110, what action,hu been taken' ' 
( c) If, none, wh,.. net t .. .  \ 

The HODonrable Sir Bhupendra Nath Mitra: (a)'and (b). As statt'd 
~  rtIt., !:leb.tIS ollnthiSI ~ a'. Sehool of 'MiIl8l'-4a: under oeoIlItI'ue-
1 ion at Dh_bad in .the Chota Nagpur Division of Bibar and Orisla. 

(c) Does not arise. 

( ~  ), 
LlllLA . ). 



LBGISLATIVE ASSEKBLY. [1ST SEI'. 1925. 

PROvtSION OF A TRAINING SHIP. 

294. *Ith&D Bahadur Sarfaraz B11I8&iD XhaD : With reference to 
Govcrmnent reply to starred question No. 944 asked on 20th F'cbruary 
1925 that ., th(> question of providing a training ship as recommended by 
the Committee is at present under consideration ", will Government "leuse 
state: 

(Il) if .they havc a.rrived at any conclusion t 
(b) if not, by what time are they expected to come to a decision? 

The Honourable Sir Oharles Innes: I have already answered that 
que:;tion on the 27th August 1925. 

CORRESPONDENCE RELATING TO THE ApPOINTKENT OJ' THE PUBLIC SERVICES 

COMMISSION. 

295. *ltIr. O .•. Ranga Iyer: (a) Has the attention of the GOTen-
!Dont bean drawn to Earl Winterton's statement in the House of Com-
mons in reply to a question, " that correspondence was still proceedinc 
with t.he Government of India with regard to the Public Services Com-
.ission recommended by the Lee Commission" , 

(b) Will the Government be pleased to plaoe the said correspondence 
Oft the table , 
The Honourable Sir Alesander Muddiman: (a) Correspondence is 

still proceeding. 
(b) As I have already explained in answer to other recent ques-

t.ions, I am unable to place the correspondence on the table. 
296. (Answered on the 26th August 1925.) 

PROPOSED SEGREGATION BILL IN SOUTH APRIOA. 

297. *ltIr. Gaya Prasad Singh: (a) Are Government aware that Dr. 
D. F. Malan, Minister for the Interior, introduced on the 23rd July a Bill 
in the South Afrioan Assembly embodying the Asiatio policy of the GOY-
ernment' 

(0) Are Government aware that in introducing the Bill, Dr. Malan 
suid : 

" The Bill started on the Buppoaition that the Indian was an allen in the country. 
No solution would satisfy the country which did not result in 0. very conaWerable 
J'tlduction of the·Indio.n pOpUlatiOD, not by forcible meana. but by a method of 
applir.ution of pressure to supplement the ind.p.cementa held out to Indians to leave the 
eoutry. " 

(() Will the Government be pleased to say what steps they have taken 
in the matter t 

(d) Will the Government kindly say how many South Africans there 
are in India.' And do the Government propose to bring in a Bill on 
·fiimilar lines, which may have the effect of reducing the number of South 
African ,. aliens " in this country , 
Mr. J. W. Bhon: (G) to ~ . The attention of the Honourable 

Member is invited to the reply given by me on the 31st August to :M)'. 
Kamini Kumar Chanda's question No. 234 on the same subject. 

(d) ,4ccording to the' census of 1921 the number of South Africans 
in India is 120. The matter ref.erred to in the lecond part of the ques-
tion jfi in the negative. 



QUBSTIONS AND ANSWIIBS. 473 

PUBLICATION OF THE REPORT OF THE FIJI DEPUTATION. 

298. *Mr. Gay," Pruad81Dgh: (0) Is there an, chance of the Piji 
Report being published t If not, wh, did the Government spend the 
taxpayer's money in sending out a Commission whose Report they do 
not desire to publish , 

(b) Do the Colonial Officc object to the publication of the Report 
because it is supposed to make some damaging revelations , 

Mr. J. W. Bhora: (a) and (b). The Honourable Member's attention 
is invited to the reply given by me on the 27th January 1925 to his ques-
tion No. 301 on the same subject. As the correspondence between His 
Majesty's Government and the Government of India is still proceeding 
the question of publication has not been decided. 

Mr. Gaya Prasad 8ingh : Is it a fact, Sir, that Pandit Govind Sabai 
I:;harma, one of the signatories, was asked by the Government some time 
before his death to make certain alterations in the Report T 

Mr. J. W. Bhore : I am not aware of that. 
Mr. Gaya Prasad 8ingh: Has the attention of Government been 

drawn to Pundit Benarsidas Chaturvedi's letter published in the Hind, 
newspaper of South Africa, dated the 10th July last, in which a specific 
allegation to this etrect has been made Y 

Mr. J. W. Bhore : No, Sir. 

APPOINTMENT 01' INDIANS AS DIPLOMATIO REPRESENTATIVES IN FORBIGN 
COUNTRIES. 

299. eMr. Gaya Praaad. 8iDgh: Will the Government be pleased to 1&, if there has been any correspondence with the Secretal'1 of State dar-
ing the last 5 years, regarding the eligibility of Indians fOl' appointment 
as diplomatic representatives in any country' If so, are the Govern-
ment prepared to lay such correspondence on the table , 

Sir Denya Bray: I will answer questions Nos. 299 and 303 together. 
There aas been no such correspondence. 

ABOLmON OF BOARDS 01' RBVENUB. 

300. "'Mr. Gaya Pruad 8iDgh: (a) With reference to my starred 
question No. 1104 of the 30th May 1924, will the Government be pleased 
to say if there has been any correspondence with the Local Governments 
during the last two years, regarding the abolition of the Board of Revenue , 
If so, with what Local Governments , 

(b) Have any of the Local Governments in the correspondence referred 
to above given their support to the proposal to abolish the Board of 
Revenue T If so, which Government has done so, And is there any 
likelihood of any Board of Revenue being abolished in any Province ill 
the near future T 

Mr. J. W. Bhore: (a) The answer is in the negative. 
(b) The question does not arise. 



,J..'EQISLATIVB ,ABSDBLY. [1ST SEP. 1921). 

ABOLITION ,OF DIVISIONAL COJlD{ISSIONERSHIP8. 

SQl. *Mr. Ga,a Prua4, '8iplh': (a), With reference to niy starred, 
~  No. 26 of the 1st Febr.uary 1924, regarding the abolition of Dhri· 
!tiona!" .commissionerships, and the reply of the Government th!tt ~  are 
considering the reports received from the I.ocal Oove1-nments, will the 
Govel;nment ' be pleased to, flay when, tbey proposa to take Ilc:tion in, the 

~  , ' 

(b) ,Why was not this subject referred, for opinion to public bodies 
andindividuala interested in the question " ' 

(c) Have the Government addressed ,the Secretary of State on the .. 
lubject' And if so, are they' prepared 'to' cominunicateto this HouSe, 
the purport of their propofl8]S Y If riot, ,,'hy not T' "  " ," 

. ~ ~ ~~~ .  ~ .~  ~ ~ ~ ~  The, Government .of 
IndIa have ~  G.overnp-ltl.lltli tb,at while they are ~  to 
agree to the abolition of nivisionalCommissionerships ~  ~  
will be prepared to consider on their merits proposals 'f6r'thereduetion 
of, ~ ~ ~ ~  ;posts. 

(lI) ~  was considered in at least' Hid provinces by 
Committees on which non.ofHcialopinion was represented:.' The Govern,· 
ment of India had the reports of ~ Committees before them wlt-etl. 
they arrived at their decision and were ~ ~  ~ . ~  . . ~  
opinion in the matter. '" ' 

, ~.  ~ UQiY.Al'.n..,nt ~  IQdia Pave ,iniprJII.'ed thfl, ~  . ~  , 
of their deCIsion. 

~ ~~ ~ ~ ~~ ~~  ~ ~ EAST.! 
~~  ;RAllfW A,V. 

302. "'Mr. Gaya ,Pr,a8l'.cJ ~ ~ : ((I) ·HlJ.s theil-tteJ;Ltiop of thE) ~. 
ernment been drawn to the" Bhagalpur Notes" pt.ibliRhed in the lli'l1.du· 
stan,.7'dJ;u"datedJthe,26th,Jul, 1925, in which ,it, iii statedtlmt ~ tbird 
claSH booking office at Bhagalp4;t: ~~  ~. ~ - ~  is. ope,npc\'only 
about 10 minutes or so before t.he arrIval of tlw 10 down loop passenger 
train, in consequence of whieh quite a number of passengers do not gf':t 
tickets and miss the train ,f ' Is thiR a fact' 7 If 80, why shonld this stat.e 
of t.hings continue Y 

, (''6) ~ -~  ~  ~  req.ufring ~ ~.  ~~ Pi)(>h ~~  
an houl' before the . ~ of tralDlI" "  . 

~ \. '". ••• .• :. ,  f ;. . 

",.,(1.. G. lim: (a) Th,. atte.l!ltioJl ortht.Agept,wiU,be drawn tq'tlJl!, 
complaint. 

(b)· Railway, Administrations have been asked ,to !lee that ,b0Qking 
oftices,are opened sufficiently long before traiJls ,are aueto start., 
____________ ~~ ---------.--______ --___ ~ -__ ~ __ --~------

t 1. Be.l. 
2. United Provineell. 
3. PWljab,' 
•. Burma. 
5. Central Provincee. 
e. Milam. 



ELIGIBILITY OF INDIANS 'FOR ApPOINTMENT TO THE' BRITI8H DIPLOM.A'I'IO 

SERVICE. 

i303 . .I/'.IIr. I. O. Ghol8: (1) Hasi the' attention 'of ,the ~  bleen 
drawn to ·the reply'given by' Mr . .AustenOhamberlain 'in 'the' Hottse of 
Commons some time ago that candidates for employment·'intJi.e 'British 
Diplomatic Service and their parents must be born in the United Kingdom 
or a 'self-go'Vc'rniha Dominion' and that it wail' not propose<l to ohango the 
'ritle , ~ 

(2) Are the Government aware tbat the eiioQt of, this rule is that 
Indians are excluded from the British Diplomatic Service J, 

(3) Are the Government prepared to addreBII a note to the BritiHh 
'Govenun.enton the deltirability of; altering the rule atid makiq :ltJ.dirtua 
eligible for appointment in the Diplomatic Service , 

(4) If the answer be in the negative, wjij the ~  .tate the 
ri:asons"for ~  Y ,. 

HARDSJIIPS OF INPIAN RAILWAY QUADS. 

304.* Mr. I. O. GhOS8: (a) lias the attention of the Government been 
'od'l'8Wn to the letter signed "Ex-sufferer" published in the 'Jt'orward 
"newsPaper of tihe3rd·June last' " 

(b) Have the Governmcnt taken' any steps to remedy tho hieon-
vcniences suffered by the Indian railway guards Y 

Mr. G; Go'lim.: (a) Yes. 

(b) 'Such matters are within tbe:di9Ci'etion' 'of ~  Railway 'Adnihiis-
tratitm. Tn this case the Government have "made "itiqu'iriesat1d 'are 
Eatisfi(ld that the statements made in the letter are exaggerated. 
Mi!asures we1'e put' in hitnd last yeal",to' impi'ovethe' stilndard ot:Cidhifdrt 
in running roomN anrlthere should be no reasonable cause for com-

~~. 

PnOTECTJ(jN OF INmAN INTE'R:€ST'IN SOUTU"WJiST 'AiI'iuCA. 

305. *:Mr. S: O. Ghose: (1) Are the Government aware that General 
Hertzog, the l'rime Minister Of Sditth: 'Africa, mtroduced on Ute 8th June 
a Bill for conferring a constitution on South-WestAfricaot':whilih'thu 
Government of the Union: of South Africa ill the Mandatoi'y'1 

(2) Do'the Government propose to take steps to see thaf'there is no 
clause inserted in the Bill derogatory or humiliating to Indians, or detri· 
mental to the interests of Indians , 

Mr. J. W. 'Bhore: (1)' Government. have seen in the Press an out-
line of the propoRed new cOnl'ltitution for South-West Afriea, but. have 
not yet received the' text of the Bill nor been informed what stfige 'it 'has 
reached. 

~  When aeb'pY'of the BtIl':is ~  'will consider 
~  ~  i'pprtmentatioris should' 'tie matiel'egarding' the 'posittdn 

. ~  'to t!1lfilins il'l-€hat "territory. ~  far'ils' Govemment '&Te'mviire, 
tnere'are at present no Indians resident' in'South-West ~ . 

• j'. ; ", . .~ I, o ... 



LBGISLATIVB ASSBllBLY • [1ST SEP. 1921i. 

• ,. RESERVATION OF THE LoWLANDS OF KENYA FOR INDIANS. 

,:, ~ . -Mr. S. O. GbOBe : Have the Government of India accepted the 
decision of the Government of the Kenya Colony reserving the Highlancis 
of Kenya for white-skinned people and setting aside areas in the Lowlands 
for Indian colonists , 

~. 3. W. Bhore : The decisions referred to were the decisions ot 
I -HIS M.aJesty 's Governmeni and not of the ColiSnlaL8liee. The Honour-
able Member is referred to the replies given by mi'on the 16th Septem-
ber 1924 to Sir Hari Singh Gour's questions Nos. 2016 and 2018 on the 
same subject. 4r 

GRIEVANCES OF PASSENGERS ON THE HOWBAH-BuBDWAN CHORD LINE OJ' mg"" 

EAST INDIAN RAILWAY. 

307. • Mr. S. O. Gh08e: (1) Has the attention of the Government been 
drawn to the letter signed" Wretched Pasaengers" as regards the 
~  of passengers travelling to and from stations on the Howrah-
nurdwnn chord line and published in the Forward of the 27th May 
last , 

(2) Do the Government propose to direct the authorities of the Eat 
Indian Railway to raise the platforms and erect sheds and thus remove the 
inconveniences su1fered by passengers , 

Mr. G. G. lim : All these improvements cost money, and a higher 
standard of comfort in travelling in the long run means higher fareil. 
But improvements of the kind suggested are gradually being carried out 
and the Agent's attention will be drawn to this particular complaint. 

CONSTRUCTION OF A RAISED PLATFORM AT BAHANDANGA ON THE KAUNIA-

SANTAHAR LINE OF THE EASTERN BENGAL RAILWAY. 

308. -Mr. S. O. Ohose : (1) Will the Government state why there is 
no raised platform at Bamandanga station on the Kaunia-Salltahnr line 
(E. B. R.) although the railway line was constructed some years ago' 

I 

(2) Are the Government aware that great inconvenience iR caused to 
passengers on account of the want of a raised platform , 

(3) Will the Government direct the Eastern Bengal Railway autho-
rities to construct a raised platform at Bamandanga station itt an early 
dntC' , 

Mr. G. G. lim: (1), (2) and (3). The Government have no informa-
tion ~  will forward a copy of the question and answer to the Agent. 

DEPUTATION OF INDIAN (IMPERIAL) .POLICE SERVICE OFFICERS TO HIS ' 

EXOELLENCY THE GOVERNOR OF MADRAS. 

309. -Mr. I. O. GhoIe: (1) With reference to the news published in 
the Times of Oeylon of the 10th July that a deputation. of three 
omeer. of the Imperial Braneh of the Indian Police waited on the Go ... -
unor of Madras and a Law Member at the Secretariat, Ootll.ealllund, 
on the 9th July to represent their grievances in the matter of adjust-
.. ents of arrangement. regarding promotion between them and members 



QUUTlOHB .. D "BWBB8. 

of tbE' Madras Police Service, will the Government state if they have te-
ceived any representation on the subject from the Government of 
Madras' 

(2) If the &D.BWer is in the affirmative, will the Government la)" 
011 the table a copy of the representation' 

The BODourable Sir Alexander M'ilddiman : The answer to the first 
part of the question is in the negative. 

EXCLUSION OF INDIANS FROM THE PEAK DISTRICT, HONGKONG. 

310. -:Mr. 8. O. Ghosl: (1) Will the Government state if they are 
aware of the fact that in the Island of Hongkong the Peak District is 
reserved for Europeans , 

(2) If the answer is in the negative, will the Government look up 
this year's Whittaker's Almanac at page 707 , 

(3) If it is a fact that the Peak District is reserved for Europeans, 
are the Government prepared to demand an explanation from the Govern-
ment of Hongkong why Indians are excluded from residing in the Peak 
District' ,. 

(4) Are the Government aware that the Chincse of 1I0ngkong have 
demanded the right of the Chinese to residence upon the Peak , 

:Mr. J. W. Bhore: Government have no official information but Ilrc 
making inquiries. 

PREPARATION OF SERUM FOR SNAKE BITE. 

311. *lIIr. 8. O. Gho .. : (1) Are the Government aware that the Gov-
ernment of the Republic of Brazil has established an Institute of Serum-
therapy at Butantan (in Brazil) in connection wherewith there il! a 
large snake park attached, where research is made into the scientific 
study of snake bite and its cure, and where snake bite serum is pre-
pared' 

(2', Are the Government aware that the Government of the Union of 
80uth Africa has established a snake park at Port Elizabeth (in South 
~  where research is made t 

(3) Considering the heavy mortality from snake bite in this country. 
are the Goverument prepared to take steps to establish an Institute of 
Aerumtherapy to which a snake park will be attached, where research 
might be made and snake bite serum might be prepared 7 

Mr. J. W. Bhore: (1) An Institute of Serumtherapy existed at 
Butantan in Brazil in 1921, but Government arc not aware if it is stiJI 
in being or if there is a large snake park attached. 

(2) Government have no information on the subject. 
(;}) India has its own snake park at ~ ~  Laboratory, Bombay, whert; 

snake venom has been extracted from hVlDg snakes for nearly, twentY' 
years. The venom so collected is sent to the Central Research Labora-
tory, Kas8uli, for the manufacture of anti-venene. The Research De.part. 
ment has always been alive to developments in this branch of medical 
st'ience and even now one worker is engaged on a part time anti-veneno 
inquiry at Bombay. 



[1ST SBP. 19215. 

~  OJ' ADEQUATE AOCOlllHODAT{.ONFOB INTJUQIBDIATE AND THIRD 

. CLASS P ASSENGEBSON THE BBNGAL. NAOl'UB, BAa w.u ... 

312. *Mr. 8. O. Ghole: (1) Has the attention of the OOVCl'lIJllCllt 
Hbeen,dNwn1.o the'leltter writt.en'b)" Mr, D, Bhaduri'ltnd''Publilihed in the 
Amrita Bazar Patrika of the 22n<1 July regarding" Ruilway grievnnce " Y 

(2) Will the Gevernment direct the Bengal NagpurRailway autho-
~  to provide modern and ~  carriagessothat.jntel'llledlate . lind 

third class passengers may travel in comfort? 

Mr. ,.0. G. 8hu. : Goverumenthave seen ,the lettcrrderred to Ilnd 
are ~  ~ . The result will be communieated to the Honour-
able'Member in due course. 

i,P,&OVQIONOF.A''WAITING RQOMAT JHARGRAH ON· TIlE ,BENGAL NAoruR 

·,RAIIBWAY. 

,  . 313:'·IIr. 8.'"0. '(Ioho .. : (1) Has the attention of the Govetnment been 
'drawn 10 the'news'published'inthe ~  .Bazar 'Patrika .gf the 29th 
\M.ay"bbo:ut :the inconveniences' snft'ered' by passengers ilt· ;Jhnrgrmn rail. 
way station (B. N. R.) on account of the want of a waiting room 7 

"(2) 'Will the Government· bring to the ,no'ice of the Bengal, Nagpllr 
Railway authorities the desirability of stopping the' Bengal Nagpur ltailway 

~ . .  at Jhargl'am. station 'for a . few minutes·t 

Mr. G. G. 8im: (1) and (2). Government have seen the eommuni(:n-
tion referred to. The matter is within the competence of the ~  

Bengal Nagpur Railway, arid a eopy of the question and answer will 
. be sent to .him. . 

VIS1T OF A Sm-CmlMrI"r.lE 'OF THE SKBSN' OOMMI'l"l'EE TO' ENGLAJm AND 

OTHER COUN'rlUES. 

314. *Mr. 8. O. GhoBe: (1) Will the Government IItattl if it is a fact 
that .a, sub-oommittee ·.of the Ske6'D' Oommittee IWill visit "England and 
.. other .counil'ies tlo BBCertaW the OODditions' of military training obtain-
ing in those countries Y 

. (2) Befere' the' Gevemmentcome to a decisiOlIl. on the matter, ,ido the 
t.Gov81!DlDent·prapoee tti'take il'lto 'consideration' tbe"fact' that" the'itUarmation 
loan' probably"be' obtainable' from British military officers who "have visited 
military centres i in 'foreign cO'UJIltries ,  . 

' •. lB.' ToJdduoD ,: (1) A su.ggestion of, the kind will be placed 
ibefore'theCommittee since ·thc Government of ~  that the 
Committee should have every facility' which may be necessary to tho 
successful prosecru.tioo' of then-in!luiry, 
,  : (3) 'Itwill'be very ~  a mattcr fQr the Committee themselves 
't'O,deeide whether iriformation at second hand will be sU1licient· for their 
purposes but I am not in Ii position to s.ay that information which the 
~  would consider adequate as socond hand, information would 
bea"Vailable 'from the source ,*hich IllY Honourable friend has mell-
'tioned. 



COMMUNAL REPRlI&25'lA.'!ION·:I!i·· ftlE'iGoVIIBNIIDT'GI'·iNDIA. ,SEORETA.RIA.T 

OFfIOES. 

315. *Sardar ~  :. (a.) With ~  ·to the reply to: n 
question in the Legislative AHSemblyon' the 23rd March, 1925, will tho 
·Government please say what·decision they have·arrived at in .securing a 
1I1easure of communal represen:tation in >the Gowrmnent of .India Secre-
t.ariat and attached OffiC8S; and what percentage has been allotted to each 
(If the following communities : 

Muhammadans, 

Hindus, 

Sikhs, and 

Anglo-Indians (including Indian ChristianS) , 

(b) Do. the GoTel'DlDeDt "nem': p!'OptlBe' to . take necessary ste1,l8' soon to 
overhaul the percentage in each' of the Government of India offices, strictly 
in accordance with this decisiOill , 

'l'he lIon01l1'.ble: 8ir··*l.aI14erMuddiman : 'The question whethp.r 
the policy which ha!! been adopted to secure ameas .... e'·of· communlf.L 
reptes'entation' ·in certain serviees can·suitably beapp-lied· to· the Govm'n-
ment of India Secretariat offices ill still under consideration. 

~ .  OJ!' SI1III&-IN GFftOlUhlTlfAOBIlD--TO-'[IDE' PBRSONAL STA"-Ol' 

'l'BB,\T,IOEBOY, -EI'C. 

316. *8ardar Kartar 8izwh: (a) Haw many offi6ers are there·attach-
. ed to the . 'Personal 'statf ~ His Excellency the Viceroy, or located in 
Vieeregta). Lodge Y 

(b) 'Win the Govel"Jlment state the total st'rength 'of, eRClh ofthc offiees, 
showing the numbers aecOrding '-to ;Provintles and ~ meaeh 

~ , 

~~  How many Sikhs arc Eermanently' employt'd in the miJ1isteriiil 
establishment--of eabb bftheae Oftices 1 -

The Honourable Sir Alexander Muddbnan: (a) . Two : ~ ~ .  
Offices of the Private and Mili'l!ary' 'Secretaries to His "Excellency the 
. Viceroy. 

(b) The total stren,gth of these _ offices is 15 and 20 respectively, 
excluding gazetted appointment!!. fA statement showing the 'dilrtribu-
tion according to provincell and communitiell ishemg fdrwatded to the 
. Honourable" Member. 

NVlIBB8 011' Slim As8IBTANT'TBAPl'Io'StrnBIN'tENDDTS IN 'l'BJ:''PtnorJAB AND 
'IILSMVIIHfo 

817. *Sardu<&:aitar aiDgh: (a) What is the total number of Assist-
ant 'rramc Superint.endents (Superior and Local, separately) in thtl Puujab 
IJnd elsewhere" 

(b) How many of them are Sikhs , 

•• ;0, G, 8im : (a.hand (b). The information may be obtained from 
the Railway Board's Classified List and Distribution Return a copy of 
which will be found in the Lilll'uy. 
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STA" SELECTION BO.&BD EXAllINATION. 

318. ~ Kartar Singh: (a) Is it a fact that the Staff Selelltion 
Board has exhausted its list of passed candidates , 

(b) Is it a fact the Board have selected 50 men amongst those \vho 
sent in their applications for the forthcoming examination for employment 
in the Government of India offices , 
( c) Did they ever advertise for such selection before doing so , 
(d) Is it a fact that they have provided some such unpa88ed candi. 

dates from amongst these 50 enlisted ones , 
(e) If so, do the Government in such circumstances propose to hold 

another examination at an early date to avoid the complaints of the public , 
The Honourable Sir Alexander ltIuddiman: (a) The reply is in the 

negative. 
(b) and (c). No. The Honourable Member probably refers to a 

list of un passed local candidates willing to take up short temporary 
vacancies which was prepared in May· last. 

(d) Some of the candidates on the unpassed list have been given 
temporary employment. 

(e) I would refer the Honourable Member to my reply to Mr. Rangn 
Iyer's question. 

EKl'LOYXBNT OJ' SmRs IN THE MINIBTERIAL ESTABLISBJlENT 01' TO AUDIT 

OPJ'IOER, INDIAN STORES DEPARTMENT. 

319. *Sarclar Kartar Singh: (a) With reference to the question 
No. 1225 by Lala Duni Chand answered on 23rd March, 1925, will the 
Government kindly lay the statement on the table as promised by the 
Honourable the Finance Member regarding the ministerial establishment 
of the Audit Officer, Ind,ian Stores Department' 

(b) How many vacancies occurred in this office since January, 1925, 
Ind how have they been filled , 

(c) How many out of all the vacaneieR were allotted for Punjabi'J and 
how mllny have gone to Sikhs , 

(d) Is it a fact that there is no Sikh in that office. If so, are 60"· 
ernml'nt prepared to take steps to have a fair representation of the Sikhs 
in that Department , 
The Honourable Sir Baan Blackett: (a) I lay on the table the reply 

forwarded to Lala Duni Chand. 
(b) Since January 1925, 19 vacancies have occurred and they have 

been filled up as follows, viz : 
From the Oftlee of the Accountant General, Bengal.. •• 1 
'}'rom the Oftlce of the Accountant General, Central Revenues' .. 3 
}'rom the Oftiee of the Aceouptant General, Punjab .. . . 4 
From the Office of the Controller ot Surplus Stores Accounts .. 4 
}'rom the Office of thc Controller of Army Fal'tory Aceounta .. 1 
From the Oftice of the Controller of the Currency •• 1 
}'rom the Oftlee of the Executive Engineer, Patna Division 

(Bihar and OriSI ... ) 1 
Prom outeide sources 4' 

,. 

Total 18 
~ ,. 

• I II."'", 1 B.A., and 1 B.Sc. (with diBtinetion). 
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(c) Of the above men, 6 were Punjabis and none were Sikhs. 

(d) There are no Sikhs in the office. If any suitable Sikh candi. 
dates are available with the requisite experience of accounts work, they 
will certainly be taken. The Honourable Member is mistaken if he is 
under the impression that the audit office constitutes a separate 
.. department". It is no more than a portion of  the department con· 
trolled by the Auditor General. 

Copy of reply forwarded fo Lara Duni Chand with re!srMl.oIJ to hil qtllMti07l No •. 1116, 
dated ~  JlaroA 1985. 

There ia only one oftlee of the Audit Offieer of the Inltian Btorel Departlll8Dt and 
that oBies moves between Simla and Delhi. The phrale •• Ihowing in provincial and 
aeetional order " is not underltood. The offiee hal boon in exiatence for three yeara 
and owing to tha nature ot the work which has been undertaken therein it haa been 
necetlaary to obtain from othor Account Offices men already Ikilled in Il.I!counta work. 
The men thus obtained were volunteell. 

The total miuilterial Itrength of the oftles is 48 accountants and clerka. Of 
theae, 38 men, of whom II are Madrasil and 4 Punjab!., have been recruited from 
the fonowing OftlCIlll, W. : 

Aceountant General,.central BevCDUetI, Delhi .. 

Accountant General, Bihar and Orial&, Banehl 

~  Btores Accounts, Delhi .• 

Accountant General, Bongal, Calcutta 

Accountant General, Post. and Telegraphs, 

14 (Including the staft 
which came over with 
certain. work). 

IS 

12 

8 

Calcutta .• 1 

ComptrollE'r, .Auam, Shillong 1 

Controller, Army Factory Account., Calcutta II 

Total 118 

During the lut 3 ~  only 5 outaiders have been appointed locally of whom 
~ are M.As., 1 B.Se. (Ironollrs), and 1 B.A. The firat tour are Beng;)[s and onE' 
IS a Madr8.li. 

EKPLOYJIENT OJ' SIKHS IN OERTAIN SPBOIJ'IBn DBPABTIIBNTS. 

820. *8ardar ][artar 81ngb: (a) Is it a fact that ever since thei, 
establishment no Sikh has been recruited (permanently) in the followin« 
ofBces : 

(1) Accountant General, Railways, 
(2) Director General, Posts and Telegraphs. 
(3) Commerce Department, 
(4) Public Works Department, and 
(5) Director General of ArchmolQRY , 

(b) How many Punjabis are'workinr in each of these ofBces at present 
and how many of them are Sikhs , 

(c) Do the Government propose to see that a full share of representa-
tion in these offices is given to Sikhs also ., 
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Tbe';BonHl'able ~~  (a) (1) ,No. 

,(2) Yes: the -aWn portion of this 'office is located 'in' Calcutta 
where _0 Sikhs, have yet applied. 

(3) Yes. 

(4) No. 

(5) Yes. I understand an offer 'made l\fts ~ .  

(b) Of the 9 Punjabkl working"in the office of the Accountant 
General, RailwaYf!l, 2 a,.-e Sikhs. In the reIDaining offices, (2) to ~  above 
-the number ~ Punjabis are 8, 18, 21, 8nd"6 respectively, none of whom 
is a Sikh. 

(c) The question whether the policy .of eoDimunal "'tejlresentatibn 
can 8uita.bly be applied to the Government of India"Secretariatis"urider 
consideration. 

EKPOOYMIIlNT Op,SIdB IN THE,INDIAN M:&TEoROtoGiOAIl DiwAk'l'li'kNT. 

'321; ~  Itartar "8iDl'h: (a)' What is the totaJ. 'Dumber 'of 
l'unjabill employed in the Indian Meteorological Pepartment and how many 
of them are Sillhs , 

(i.J)lIo,! . ~  ~  ~  ~  ~ months and by 
whom (shoWIng In prov1l1hlkl ~  liave they been filled 
up, giving their qualifications , 

(c) Were there 'any Sikh candidiltes' IiDlbng the"a.pplicants'f If so, 
what were their educatione.l'«tl1alitications'lUid why'we're thiiy 'rejected' 

(d) Do the Government propose to see that out of app6iiitments auot· 
ted to Punjabis in ~  of the offices . ~  'is allotted to 
Sikhs , 

The Honourable' Sir Bhupendra Hath Mitra: (a) 45 Punjabis are 
employed on the peilmanent clerical"establishment in the Simla Meteoro-
gical Office of whom one is a Sikh. 

t b ),One ~ . .  ~  of: a 'lOwer' division' cler){ occnrted during 
the past six months' 'in'lfhich a Punjilbi HihdU: whose previous .. ppointment 
had been abolished as a measure of retrenchment was re-employed. He 
is a Matriculate of the Punjab University and had about 3 years' perma-
nent service to his credit. 

(c) No. , 

~  The ~ ,of ~~ ~ ~ ~~ ~~~~ ~  
and Its ~  and sUbbtduiate oftic'es the polIcy whIch has been adopted 
~  secure a meas1;lre of. communal ~ ~  ~~ the All-India Services 
IS under the conSIderatIon of the,GMtel'bment ofltnlfia.. 

OPFIOER ENTITLED TO PBKSIDE AT MEE'l'INDS' ~  ~  BOARD, 

JUBBULPORE, DURING THE A.1I8ENOEOP''!'Rl!l ConANDutG 6i'lIcER. 

322. ·Sir Bari Singh 001il' :'(0,) ''Is it a flief'that Cdloilcl'B('ach as 
,CommanciiBg"Omcer 'Of the J.u,lJ.beqore CantoJ1meM·is,tke,:,P.feaident of 
the Cantonment Board, Jubbulpore , 

, (b)k,it a ~ Mr.J. P. Roy wu elected . ~~-  of th_ 
Jubbulpore Cantonment Board 1 



(t) n·so, is it a ·faet.that .. dnring·the MII8IlO&· -- . - . ~  at 
least two occasions, the senior military officer presided' at tac meeting -of, 
the . ~  B,Q.rdi ,in ~  of the .~ ot, tl¥l . .dw, elected Vice-
Prt>.idllnf" , , 

(d)· bita fact that the Vice-P!'esident wroteboth,to Colonel BOMb 
and the 'Deputy . Oommissioner" Jubbulpore, complaining of his supersel'l-
,.;ion, and is it a fact that both' these officers have repli'edto the effect that 

~ the" ,ab'SlKl.e, ,of the, ,Commall.ding, .~ the.. ~ .  Btlnipr. ,oftlcftr ,a, uto-
IDlI,ticaUy _ became. the J C01Xl.ml.Ilding·Od!lcor. ,of the ~  8tlQ Q suell, .he 
haQ tlae.authorj.tyto p,eaide, at ~ ~ . . ~. ~  ;Boud' 

Mr; H: TopkiDB9D,: I 'am ~  ~  into the matter and 'will 
let the ~  know the result as soon as possible. 

OFFICERS ~  ~ .. . ~  . . . . ~  ,BOARDS 
DURING, THE, ~  OF ~  . ~  

323 .~ J Ban ...... Clour .:( a)w.:illjl the .. GQV6llLDltlnt" be. pleaL400. . 
to state whether a Commanding Officer of a .CanllommeatJICe&8tJI i te,·be, ,ita., 
~ ~~ IQ4U"ely,1 ~.~. ~ ~  tq, . ~ . ~ ~ aQlijlni. 

from the station 7 

(b) ~ . tq ~  aqq,v.e be -. ~ ~ ~ . .. the ~ ~  

be . . ~  ,to. ~ ~ ~  ~ -~ "1-1,,: ,or law a. senior off;lcer,. ~  for 
1hr. Commanding Ofticer 'becopies. ~ ~ . ~ . ~ I of :the 
Cantonment Board , -' 

~ B. BUcton : (a) The ans,*er is in the ~  .' 

~  Ttli" ~  ~  

~  ... ;Ufl ~~ QoLDJ . ~ . ~ ~~  PAST TWJj:LVE 
~. 

. . ~ ... ~  BaJqh: Will the Govet:nment be pleased to 
Mate: . , 

«(4 ~ ~ ~. !UP.4>JlQt. pi,. th¥1I . ~~~~  ·iReliflJ;V'; 011, ,AP1'U 
~  , ~ J7 

(b) What was the amount on April 30th,. 1925v" I 

~ . ~ ~ . ~ ~ ~ ..  _the ~  twelve ~  , 

The HODourable 8ir ~~~ .  .(q) ~~ ~. ~ . 

( ~  ~  

(c) £17,544,761. 

GqLp STANDABD RESEBVB •. 

~ .~ . ~  ·(a', Is ,the ,wbole.,of·the ~  of the 
. ~ ~  jn,lndia..pr ~~~~  or ~ .  in lndia 

and partly in ~.  

(b). ;Is . ~~~ ~ ~ . ~. . .  ~ the. allJ;l,\1UJ 
~ ~  ~ .  ,kl\OWD r:a •. th". " Hom.e ~  ~  T 
(c) . Doel ·the . amount. repr8lJ8Jlt 'permanea.ttJanafer . ~  . fl'OUl : 

India to England f If not, when do the ffiJovelBD18llt willi!! to retrallll.CQ. 
it back to India' 
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The Honourable S1r Buil Blackett: (a) The Reserve is wholly held 
" in England at preHent. ' 

(b) The Reserve in England was in the first few years of its consti· 
tution built up by actual shipments of gold from India but since ~  

. remittances for the purpose of adding the profits on coinage to the 
Reserve have been made by means of the sale of council drafts ovtlr 
and above the requirements to meet the" Home charges ". 

(c) The Honourable Member, I am afraid, has not understood the 
purposes of the Reserve. Under normal conditions of a stable ex· 
change, the Rellerve ill maintained for the purpose of being transferred 
to India during periodll of exchange weakness by sales of sterling in 
exchange for rupees and retransferred to England by sales of rupees 
in exchange for sterling when exchange resumes strength. 

CONTROL or THE FLUCTUATION OF THE RUPEE. 
326. "'Syed Majid Ba.kah: (a) When are the Government going to 

oontrol the fluctuation of the rupee to IQdia's advantage by creating trade 
oonditions favourable to India , 

(b) Is the amount of the Gold Standard Reserve deposited in fixed 
deposit or 0Jl current accounts , 

(c) What is the rate of interest obtained by the investment' 

(d) What is the rate of interest paid by well reputed banks in London, 
e.g., the Bank of England, for similar deposits , 
The Honourable Sir Basil Blackett: (a) The question is not under-

stood. 
(b) Except for a small amount of cash at the Bank of England, 

the Reserve is invested in sterling securities. 
•  . , (c) I would refer the Honourable Member to the quarterly state-
ments of the transactions of the Reserve published in the Gazette of 
India. . 
(d) I would refer the Honourable Member to the table headed 

" London rates" in the section "Banker's Gazette" in the London 
Eco'MmiBt copies of which will be made available, if desired. I may add 
that the general rule of the Bank of England is that no interest is paid 
on money deposited with it. 

EXPENDITURE INCUBBED IN OONNECTION WITH THE VISIT 01' HIs EXOELLENCY 
THE VIOEROY TO ENGLAND. 

827. -Khan Bahadur Sr.rfll'al BuurJn Khan : Will the Government 
b, pleased to state : . 

(tJ) the expenses inourred on account of .the acting arrangementl 
made in this country by re8.Ron of the absence on leave of 
His Excellency the Governor General and Viceroy of India Y 

(b) expenses of the journey of His ~  the Viceroy from 
India to England and from England to India' 

The Bonour.bIe Sir Alexander Muddiman: (a) The only ~  
incurred on account of acting arrangements in India by reason of  the 
absence of His Excellency the Viceroy are the leave allowances of Bis 
Excellency, namely, Rs. 24:,000. 

(b) A'pproximately RI. 40,000. 
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DEPORTATION OF HAnz BAlD AHKAD FROH B.u.UOHISTAN. 

328. -Khan Bahadur Br.rfaraz BU8I&in Kh&n: With reference to 
Government reply to the starred question No. 828 asked in the Legisla-
t.ive Alisembly on the 10th February 1925 regarding the doportation of 
Hafiz Said Ahmad from Baluchistan, will the Government be pleased to 
IItate : 

(a) if they have received the information from the local Adminis· 
tration' • . 

( b) if 110, will they please communicate the result to the House , 

Sir Denys Bray: The information was duly received from the local 
Administration and communicated to the questioner in a letter, .. copy 
of which is laid on the table. Government understand that the Hafiz 
has since returned to Quetta and that the Anjuman has restored him to 
the Imamship on his assurance that he would conduct the duties of ~ 

office properly in future. 

FaoK 
I 

To 

Sm, 

No. D.·403·F. 

THB DEPUTY SECRETARY TO THE GOVERNMENT 01' INDIA 

IN THE FOREIGN A.ND POLITIOAL DEPARTMENT, 

• 
Ma. C. S. RANGA IYER, IIU •. A., 

1, FerozeBhah Road, 

Raiaina, Delhi. 

DAted Dollli, tM '4tla Ftlbf"IMJrr, 1926. 

With reference to the reply given in the Legislative Auembly to :Tour qa.tion 
No. 828, I am directed to inform you aa followfl : 

Hafiz Said Ahmed W8.11 the Imam and Mutwali of the Juma Maljld in Qaetta. He 
served &I a nominated member of the Quetta Municipality for lI1&I1y )'eara aad repre-
Bented the Muslim community at the Coronation Durbar in 1911. He OWDI eouiier-
able landed property in Quetta and, as Imam, enjoyed a jagir of RI. 50 per aJUlum. 

In the early part of 1924, he appearl to have lost the coddence of the MU8Dm 
eommunity who preaaed him to re81gn hia office, alleging immoral and iJaproper 
conduct, particularly in the public conver,ion of Hindus and the abetment ot the 
publieation in hie mosque of an obaeene libel on the Hindu religion. Aceordin,ly .. 
delegation ot the Managing Committee of the Quetta Anjuman I.lam waited OD him . 
and as a reBult of their represeutation the Hafiz yielded to preelure and left Baluehiatan. 
He was not deported by order of the local Adminiatration. 

Among the deputation were Beveral Government official.. Of their aetiODB in a 
private capacity, however, Government ean take no notiee aeeutivoly. The lapl remecl1 
11 in the Hafiz 'a hands. . . 

Government has never prevented the return of the Hafiz aDd he II at entire 
liberty to do 80. A warning, however, haa been conv818d to him that Government 
would not tolerate any further'attempt to ereate eommunal tenaion. 

I ha .... ete .. 
(8d.) A. E. B. P ABBON8, 

D"""" 86111''''", to tla, OCI1I6I'II"'" o/lfIMtI. 

, ........ --
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PoRTS OPEN POR THE PILGRIM TIU.PPIO. 

829, *K.hu. . . ~ . .-. ~  . (a) With reference to. 
GovElrnment reply to the . sup. plementary quelltioDf .to. the .starred question 
Nq. ~~  in the, Legislatj:v,e Assembly on the 16th February 1925 re-
garding " Ports open for the Pilgrim Traffic", will the Government ple8lle 
IItate if they have come to a decision' 

(b) If so, will they ~ communicate the result to the House , 

_.,J., W. ~  (a) and (b). The. Gqvernment .of,lndia hope to 
open the Port of Calcutta for the Hedjaz pilgrim traffic with effect from 
the next pilgrim'seallon if circumstances require it. . 

)Jr. X. ~  Sjr, .is the Honourable Member aware that the 
Government have been promising the same-,fol' the lalJt four or five years, 
before ,the arrival of the Honourable Member in ~  .Assembly Y 

Mr. I. W. Bhore :  I would like notice of that queAtion. (Laughter). 

380. ~ .BahIP4Uf 8arfaru Bussain B:ha.n : Will the Governmenl. 
please state: 

(a) the number of Indian pilgrims (Hajees) that emharl,ed from 
the Indian ports during the last Haj season , 

(b) the number that have ~  to India so far , 

(c) the difficulties they hed to .SWf817, and the inconveniences they 
~  put to,if, ~.  the last Haj season compared with 
their difficulties and inconveniences during the previous Haj 
seasons when they had to land at the Port of J eddah 7 

lit; J .. ~ Dore: (a) 1,086. 

(Q) The ~  of Bombay have been asked for the infonna-
tion. and it w.ill besu:pplied to the Honourable Member ,as soon as it is 
received. 

(c) Gov.ernment hIJ.\1e not yet received the report of the special 
officer. whoon they, sent to Rabigh and are not therefore in a poBith.m 
yet to compare this year's Haj with the pilgrimage· of previQus years. 

. ~  8a.rfaraa BUSlrJn Xun: Sir, may I inquire ~  

this report will be writte.nT . 

••. ,1. W. Bbore: I . cannot inform. the Honourable Member but I 
kDQW thllt 'the offieer will submit it at the earliest possible moment. 

ltlul.n .. B..,Wur s..rtarIUBUIIi.m Dan : Before t.he next season , 
Mr. I: W. i Bbe": YP.8, I am certain of 't4flt. 

CLOSING 011' THE Tnl!lGRAPH OFFICE AT InAlYAKHOTTAI IN THE MADURA 

DII!ITBIC'l. 

331. -][han Bahadur Barfaraa Husain Khan : (II) Has a memorial, 
dated Madras, the 6th July. ~  of the residents of Idaiya-
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khoUlii and the surrounding village!! in Madura and Trichy ~  over 
theaignature of S. Mohammad Meera ~  submitted to His Excellency 
the Governor General of India in Council regarding" Post and Telegraph 
Oftlce in the town opened under a guarantee given by some of the promi . 
• eat eitilllena " 1 

(b) If so, will the Government please state if the statements made ill 
par8{rt"aphs 2, 3, 4, 5, 6, 7, 8, 9 and 10 of the memorial lire ~  ? 

(c) If correct, do they propose to consider the matter and give direc· 
tion to retain the teltlgraph office referred to in the memoriul without 
ol .. ~ the same , . 

iIr. Q. P. Boy: With your permiflsion, Sir, 1 propol!le to reply to 
questiOllil Nos. 3S1, 342 ond a63 together. A memorial waR received on tlw 
18th July 1925 from the residents of Idaiyakhottai in the Manum Distriet 
asking that the telegraph office there Rhould 110t be cloRed. 'fhe telegraph 
oftloe has not yet been clolied, and I have 8.I!Iked tho POIiI:mal!lt.er Oenpl'al fol' 
a report on the subject. When that report has been rt'enived t.he IjUefoltion 
of retaining the telegraph office will lw conHidered. Until it iR ]'I·el·j,·,·d 
1 have not the information which would enable me to anSWI!!' the remuinitlg 
points milled in these questions. ,. 

POSITION OJ' THE LOWER MIDDLE BERTHS IN SECOND CLASS COMPARTMENTS. 

332. -Kbu, Babaclur Sarfaru Buuain Khan: With a view to re-
moving the incODvenience felt by the travelling public, will the Government 
. be pleased to direct the railway authorities that in future the ]C1wer middlll 
berths in the second class compartments be removed and put adjllcenl t.o the 
doors just as they exist on the Bengal and North·Wtlstern and other 
Railways' 

Mr. Q. Q. lim : Government. are not aware of ~ iIwonvllnienee 
referred to and do not propose t.o t.ake any action. 'fhe different arrange· 
ment of berths is due to the difference in the gauge. 

ISSUE OJ' FlRST AND SEOOND CLASS RETURN TICKETS BETWEF.N PATNA .1 UNCTION 
AND OTHER STATIONS ON THE EAST INDIAN RAIJ.WAY. 

33S. "'1Ir. Gaya Pruad Singh: (a) II! it not a fac!t that the system 
of issuing first and second class return journey til'ketR lit I'erlu(l(ld raV's, 
between certain stations on the East Indian Hailwuy, haH belen resumed 1 

(b) If so, since when f Why are such tieJ\ets not available at 
p .. tna Junction [E. I. Ry.] to any other station' 
Mr. G.  G. lim : (a) YeH. 

(b) From lst May 1925. Government underRtand that ~ Rail· 
way Administration haH decided to confine the experiment, for the 
~  to bookings from IIowrah to certain selected stations only. 

OI'DlNG 01' BooKING OFFICES ON THE BENGAL AND NORTH WESTERN RAILWAY 

1'OR CONTINUOUS BOOKING. 

• 
SM. -Mr. Gaya Prua4 IiDrh: (II) Is it a fact that there' is a st.and· 

ing circular of the Bengal and North Western Railway to kel!p the Book-
ing Ofllces for third class passengers open day and night for continuous. 

LllrLA B 
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booking at all st.ations, or at least at important stations' !fso, are 
Government awarl" that this rule is honoured more in the breach th811 
in the observance Y 

(b) Are Government aware that booking offices for third class pa.ssen-
,.gE'rs are not being opened for issuing ticketf. sufficiently before the arrival 
of trains and that the passengers, specially women and children, are put 
to immense trouble and incam'enie!1ce during the scramble at the bOl1ldng 
flffiee windows, with the result that many passengers mil:!s ~ trains for 
want of tickets , 

(c) Do the Government propolic to call upoti the railwny prlminis-
tratioll to sec the booking offices are kept open for continuous bookidg" : 

Mr. G. G. 8im: (a) 'J'he Honourable Member is refelTedto the 
current time table of the Bengal and North Western Railway' whieh 
shews that at six important stations booking offices are kept open day 
and night and at /ill other stat.ions they are opened one haur before a 
train is timed to arrive. AM regllrds the seeond part, Government have 
no informatioll. 

(lJ) Goverilment I:\re not aware of this. 

(c) Govcmment ure not prepared to issue orders in the sense sug-
gested. 

CENSURE PASSED ON TIlE CLAlMS DEPARTMENT OF THE' OUDK .AND Roilli.. 
KHAND RAILWAY BY THE SESSIONS JUDGE OF MOBADABAD. 

335. *Mr. M, K. Acharya : 1, With rcference to my unstarred ques-
tion No. 209, dated the 28th'February, 1925, will the Government be pleab;. 
cd to state whether in the case referred to of King Emperor V8. Abdul Bari, 
the Scs"ions Judge of Morndabad censured the Claims Department and the 
District 'rraffic l:3uperintendent in charge of it T ' 

2. Will the Government be pleased to state whether the nigh Court 
at Allahabad on appeal endorsed this censure , 
3. If the answer to the above two questions be in the affirmative, will 

the Government be pleased to state how far their reply, to my question 
No. 209, (a) given on the 28th February, 1925, was fair and correct, 
namely, t.hat " no remarks were made against the conduct' of the District 
'rraffic Superintendent. ClaimH by the Sellllions Judge and by the' High 
Court ". 

4. (a) The Government have seen the report of the Agent on the 
(a) whether any investigation into the conduct of the' Claims 

~  IIR ree01nmt>noc'rl by the Sessions .Tlldge in the 
ease of King·,Emperor ~. Abdul Bari has been made,. SO as to 
make sure in the words of the High Court. " that evel'fthing 
was right in the circumstances" , 

(b) ,,,bether the Government will be pleased to lay on the table 
the procecdingR of such investigation, if any T 

(c) What length of service in the aRilway has been put in by Ute 
District Traffic Superintendent Claims Department. uuder 
reference , • 

(elY whether he h8lil been 'since granted an ,extenaWn of service for 
two years T 
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. Mr. G.  G. lim: l, 2 and 3. 'fheRe questions have already belln 
Ilanswered in 'substance. "fhc HOllourable Member knows very well that 
the High Court !Ita ted that. "there seems to be absolutely no reason 
to suppose that there was any uishonest motive which actuated i:.he 
Claims Department in auopting the (lour!;e whieh they did adopt ". 

. 4. (a) The Government have StHm t.he report of the Agent on the 
. ca!le. No other investip:ation has heen made. 

(b) They are not prepared to lilY the Agent's letter ~ the table. 

" '. (c) This quelltion has already been answered 'on the 28th February 
~ 

,(d) No. After inquiry it has heen (liReovered that the oftlcer's. ILge 
~  been wrongly entered in the Reryiee register and the entry has 'been 
rectified. 

RESOLUTION re GRIEVANCES OF SUBORDINATE RAILWAY EMPLOYE:iS. j 

336. -Mr. 111. X • .A.charya : Will the Government be pleased to state: 

(a) What action they have taken or propose to take on the Resolution 
adopted by the Lcg-islative Assembly without a division on 
the 5th February 1925, recommending an inqniry' into the 
grievanceR of Rubordina1t' railway employees by the Central 
Advisory Committee for Hailways , 

, 

(11) what the termll of the inquiry are or are likely to be 7 

(c) when the result of this inquiry is likely to be lmown , 

'!'he Honourable Sir Charles Innes: (a), (b) and (c). The Govern-
ment of India arc not in agreement. with the Resolution referred to by 
-the Honourable Member llnd do IlOt propose to initiate the enquiry sug-
gested in that Resolution. They have drawn the attention of Railway 
'Administrations tu the <.lebut<!s not unly on the Resolution, but also OD 
the Budget, and t"'f huvu 110 doubt that /lily gunuine grievances which 
exist will be remedied by the Raihv'ay Admini!;trations concerned. 

Mr. II. 1[ . .A.charya : In the case of ResolutionH adopted without a 
divhlion, is there no understanding that a,ction will be taken upon them , 

'!'he Honourable Sir Charles Innes :  I thirlk 'the Honourable Mem-
ber will remember that I opPosl'f1 the Hcsolntion bot.h in my first speech 
. ~ .~ my second speech. 

Dr. X. G. Lohokare : Does the IIonourllhle Member remember that he 
'18ve an undertaking that the Railway Advisory Council would deal 
·with the matter T 

The Honourable Sir Oharles Innes: J gave no such undertaking. 

. Khan Bahadur W. M. Huuanally : Will the GcwerJiJDellt "please .tate 
if they are going to have a ~  inqtii,ry ~ ~  

The Honourable Sir Charles Innes: No, Sir. 

Ll11LA 
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OONSTBUOTION AND MANAGEMENT OF DlSTlUO'l' BOARD RAlLWAYS IN SoUTH 

INDIA. -

337. -Mr. M. K. Acharya : Will thc Government be pleased to state: 
(a) what were the matters di!lcuRSed at the Conference held in the 

mQIlth of July at ()otacumund between the Government of 
MadraR, the Ag-ent.R of the South Indian and the Madras and 
Southern Mahratta UailwllYs Ilnd Mr. G. G. Sim , 

(b) and what were the conclusionR ~  at at the said Conference 
with rtlgard to the qUtlRtioll 0'1'1 thCl construction and manaae-
ment of District Hoard Railways in South India , 

Mr. G.  G. aim: (a) The main qlwRtionH .~  were the future 
position of' District Board HailwaYR in the  Madras PrellidenclY and the 
programme of railway development in Southern India. 

(b) The Honourable Member is referred to the answer given to 
Mr. Rangaswami Iyengar's question the other day. 

INDIAN DELEGATES'TO THE INTERNATIONAL ·CONFERENCE ON RAILWAYS 

llEI.l) IN LONDON. 

388. -Mr. It. K. Acharya : Will the Government be pleased to state: 
(a) the names and anteccdents of the delegates who represented 

the Governmlmt of India at the last International Railway 
Conference held in Londoll Y 

(b) the work done by these Indian delegates in the Conference 
relating to Uailways ill India 7 

( c) the expenditure iJl(mrred hy the Government in sonding thE'Se 
delegates to the said Confcrcnce Y 

Mr. G. G. aim: (.a) 'fhe ~ officcrl:i represented the Oovern-
ment of India : 

(1) Sir Clemcnt IIindley, Chief Commissionir of Railways. 

(2) Sir Ernctlt Dell, Government Director ~  Railway Com-
panies, India Offiell, 1,ondon. 

(3) Mr. A. J. Chase, Director of Mechanical Engine,;ring, Railway 
Board. 

(4) Mr. N. D. Calder, Officiating Traffic Manager, Eastern Bengal 
.. Railway. 

(5) Mr. B. G. Smith, District Traffic Superintendent, North-
Western Railway. 

(b) Government have no information, but the Bulletin of the 
International Railway Congrestl when published will contain the pro-i 

ceedings. 

(c) All delegates except Sir Ernest Bell were in England on leave 
.at the time of the Congresl!I. They were granted a subsistence a.llowance 
of 258. a day reducible to 15s. a day after 14 days continuous lWIi-
dence in one place. Free passes' for travelling were providtld for the 
delegat.es by the Congress authorities. 
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ELBOTBmOATlON OF THE LINE BETWEEN MADRAS BEAOH AND TAVBABAK 

ON THE SOUTH INDIAN RAILWAY. 

339. -Mr. II. It. Acharya : Will the Government be pleased to state : 

(41) in what stage the proposal now is to electrify the line between 
Madras Beaeh and Tambaram on the South Indian Railway : 

.. 

(b) about what date the wOl'k will be completed by the South Indlll,ll 
Railway Company : alllI 

(0) whether thc Government arc aware of the great hardship. 
to which the suburban traffic in Madras is put on account of 
the congeHtion and inconvcnience caused by the present state 
of things ,. 

Mr. Q. G. 8im: (0) to (c). Propm;uls and cstimates for the provision 
in three stageR of improved facilit.ies in the Madras Suburban area 
served by the South Indian Rnilway have rceently been received. 1.'hese 
proposals are for the provision of ndditional lines all well as for electri-
fip.ation. They nre at present heinJ.! ('XII mined. 

OONVERSION OF THE LINE BETWEEN ERODE AND TRICHINOPOLY ~ THE SOUTH 

INmAN RAlLWAY INTO BROAD GAUGE. 

840. -Mr. II. It. Acharya : Will the Government he pleased to state: 

(a) whether there waH II proposul to convert the line between Erode 
and Trichinopoly on the South Indian Railway into broad 
gauge: and 

(b) if the answer be in t.he affirmative, when the work cR.' convert-
ing the liue. into hroad gallge will be begun by the South 
Indian Railway Company T 

Mr. G.  G. lim: (a) Yes. 
, 

(b) The work hal!! been lIanetioned and has been taken in hand. 

ALLEGED lNSUtT OFFERED TO MR. P. N. MARTHANDAM PILLAI, M.L.C., BY TId 
STATION SUPERINTENDENT OF EGMORE, SOUTH INDIAN RAILWAY. 

341. -Mr. II. It. Acharya. : (a) Has thc attention of the Governmellt 
been drawn to the report published in the April number of the Indian 
Railw,lY Magazine at page 176, regarding the inllult offered to Mr. P. N. 
Marthandam Pillai, M.L.C. by the Station Superintendent of the Egmort 
railway station on the Sout.h Indian Uailway , 

(b) What action do the Government propose to take in the matter t 
(c) Are the Government prepared to address the South Indian Rail-

way Administration on the suhject 1 
Mr. Q. Q. lim: (17) Governnwnt. have Heen the report referrccl to. 
(b) and (c). Inquiry it; being' made und the HonoUl'able Member will 

be informed of the result in due eourse. 

CLOSING OP THE TEI&GBAPH OFFICE AT IDAIYAKOTTAI IN THE MADUlU DlSTBIar. 

t342. -Diwan Bahadur M. aamachllondra aao: (a) Will the Gov-
ernment be pleased t.o state whetlll.'l' Imy IIwmoriul hus b(!en submitted to 
the Government of India by the residents of Iduiyakottai in the Madura 

t For aDlwer to thla questioD, 8CO IUIszel to Ijueltion No. 381. 
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Distric't objecting to the proposals for the closing down oftbeteiegraph: 
office at that place , " 

, . 
(b ~ the Government prepared to give favourable consideration 

to the memorial and to order that the said office should be continued T 

DECISIONS ARRIVED AT ON THE VARIOUS POINTS URGED BY THE DEPUTATION 

OF THE ALL-INDIA POSTAL AND R. M, S. UNION.; 

343. *DiwaD Bahadur M. Ramachandra Rao: Will the GOVi!rnment 
be pleased. to 'state whether any, and if so, what decisions have been reached 
by the Government in rega.rd t.o the various points urged by the deputation 
of the All-India Postal and R. M, S. Union in :!'IInl'ch last T. 

The Honourable Sir Bhupendra Hath Mitra: I regret I dm lI·ot.in & 
pOHiticm 'to lDake any statement on the Rubject at present ItS Hevt'ral 
important matteTs are still under consideration, I hope to ue able to 
make 8 statement early in the Delhi Session of the Assembly. 

NUXBER OF NEW POST OFFICES Ol'ENED IN ~. 

M4. *DiWaD Bahadur M. Rama.chandra Rao : Will the Government 
.be pleased. to place on the table a statement of new Post Offices opened in 
each District of each province in 1924-25 and 1925-26 ? 

Mr. G. P. Roy : A statement giving the information whit'h the 
Honourable Member wants is being compiled arid wil be sent to him. 

REOOJlJlENDATIONS OF THE POSTS AND TELEGRAPHS DEPARTJlENTAL 

~  1924-25. 

345. *DiwaD Bahadur M. Ramachandra Rao: (a) Will the Gov-
ernment be pleased to state whether any decision!! have been reached in 
regard to the various recommendations made in the Repo. of the, Posta 
and Telegraphs Departmental Committee, 1924-25 f .' 

.  .  I 

(b) Will the Government hc plea..'led to place on the table /1. ~
ment of their orders in regard to the various reeommendations made by 
t.he said Committee, and sUDlmarilolcd in paragraphs 170 and 171 ofthp. 
Report T 

The  Honourable Sir Bhupendra Hath Mitra: I would rCf(lr the 
Honourable Member to the reply which 1 have given to Mr. Rama 

~ ~  un starred question N (), 7;', 

AGRICULTURAL lNmmTEDNESS. 

346. *Mr. Jamnadas M, Mehta.: (11) Will Government be pleased to 
atate whet.her they have any Iluthorit.ative report by n rei;ponsible official 
of theirl!l on t.he qlulStion of RgrimlltHrll1 indf'btedJip.Rs in theeoontry or! 
in any particular province or in nny particular district Y 

(b) If so, will they be pleased to plaee it on t.he table T 

Mr. J. W. Bhore: (a) and (b). The answer is in the ~. :fhc 
qu"stioJl does not therefore arise in (b). 
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COST OF COAL AT PIT'S MOUTH IN RAILWAY COLLIERIES. 

, 347. *ltIr. Jamnadllo8 M. Mehta: (a) Will Government be ~  to 
atate whether they have read the complaint of the Indian Mining Fed"ra-
tion as to the cost of coal at pit's mouth in railway collieries ~ . 

(b) Have thcy taken any stcps to inquire into this qUf!Htion , 

(c) If so, what are the results T 
, . 

(d) Will they be pleased to lay on the table a copy of the departmental 
report on the subject, if any T . 

, The Honourable Sir Charles Innes: (a) Yes j it formed· parto£ 1\ 
letter ttddressed to the Secretary of the Uailway Board. 

(b), (c) and (d). A reply to that letter is being prepared and will 
be ~  in due course. 

JAPANESE COMPETITION WITH THE INDIAN TEXTILE INDUSTRY. 

348.*Mr. lamnadllo8 M. Mehta: (a) Have the complaints by the 
ttlxtile industry of this country about Japanese competition reac:utd 
Government , 

(b) Will Government be pleased to state what they propose to do 
about them' 

The Honourable Sir Oharles Innes: (a) Yes. 

(b) The Honourable Membcr'M attention is directed to the repl)' 
given /oy His' Excellency the Viceroy t.o the deputation of the Uli1l· 
OWDorll, a report of which has appeared in the Press. 

INDUOEMENT TO THE TEXTILE INDUSTRY TO SUPPORT IMPERIAL PREFERENCE. 

S49. *Mr. Jamnadllo8 M. Mehta: (0) Is it true that respomuble 
Government officials have tried to induce the textile industry to support 
Imperilli Preference as the b-inc qua nOll of any assif,tance from Gov-
ernment' 

(b) If 80, will Government indicate why such an ~ was made 
llehind the back of thiR Assembly to pUHh forward the !laid doctrine t 

The Honourable·Sir Oharles Innes: (a) No. 
(b) Therefore dom; not ariNe. 

STABILITY OF PRICES IN INDIA. 

350. *Mr. Jam'ladas M. Mehta: (n) Will the Government be pleased 
to' state the latest fignre!! available to t.hem of the course of prices in India 
indicatinft export eommodities from the time that the exchange was Dellr 
£0-1·3 to the' present date T 

(b) Will the Goyernment. hI' plealled to Htate in what way the course 
of wholesale prices for individual commoditics justify the claim made by 
the Finane@" Member that he ill working up for the stability of prices in 
tndia' 
The Honourable Sir Bun Blackett: (a) I would refer the Hononr· 

able Member to the Indian Trade .Jonrnal pubUshod by the Department 
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of Commercial Intelligence and Statistics and to the Labotll' ~ 

~  by the Labour Office of the Government of Bombay. 

If the Honourable Member studies these statistics with care aDd 
iml'artiulity and compflres them with the index numbers of \vholesale 
prices in the United Kingdom and the Unit.ed States of America, he ,vill 
gratefully recognise the SUCceHS of the Government of ~ policy 
hl endeavouring to secure for India the benefit of comparative Htubility 
in pdees during the period ewhen exehange was rising from Is. ad. to 
Is. 6d ..• which may be taken to cover th(' four yearN 1921 to 192·t a period 
when world ~  fllHl ('xehanges w('re fluctuating somewhat violently. 
Tlwrl' have nHtnrlllly been ~  fluctuationt4 in the prices of 
indh'idnul cotnIlloditil'H, and I have no doubt that. further adjUKtments.of 
aTlpreciable extent. ~ still to come since the process of readjuKtnlt'nt al! 
between one price and another is not yet complete. But even ahregal'dH 
individual eommoditie" the Honourable Member will find that the 
fluctuations have been relatively lells violent in Inelia than elsewhere. 
Mr. Jamnadas M. Mehta: Am I permitted, Sir, to reply to the Hpeech 

of the ~ t.hl' ~  Member Y It is no answer, ~  I 8uggest 
that he "hould give an answer and not refer me to the Laboul' Gazette 
01' the Trlule ~  which I read with Ill'Cat impartiality. 
Mr. President: If you desire to put a supplementary qUCI;t,:OII, you 

can do so. 

Mr. Jamnadas M. Mehta: I want the Honourable the ~  
Member to nnswer my question without referring to the Trade Journu.l 
and t.he Labour Gazette. . 

Mr. President: The iIonourable Member has already answerM the 
que1-ltion. If you wish to aMk a supplement.ary quelltion, you are perfectly 

~  to do so. 

Mr. Jamnadas M. Mehta: That is the supplementary qnestioll, :'Iir. 

The Honourable Sir Basil Blackett: I think the answer' must be 
that the original 'ItI<'Ntion invited the answer which it got. 

UNEMPLOYMENT 'IN INDIA. 

Ml. *Mr. Jamnadas M. Mehta: (a) Will Government be pleased to 
state if they have any estimate of the extent of unemployment in India' 

(b) Is it true that Sir Atul Chatterji iH responsible for a statement 
at. the Geneva Labour Conference that there was no unemployment in 
India' 

(c) Have complaints reached Government with regard to the weas. 
nesl! of industry against foreign competition in every direction' 
(el) Will Government be pleased to state whether it is their inten-

tion to dcIr-gate a special officer Or appoint a committee to consider thil 
matter and to find some more or leRS permanent solution for mitigatint 
the evil T 

The Honourable Sir Bhupendra Bath Mitra: (a) Govenlment are 
not in possession of accurate Rfat·illt.ical information on the subject •. 

(1) No. T would invite the Honourable Member's attention to the 
reply Jlh'f'n by Sir AtlI] Chandra Chatterjee to Mr. Devllki P1'IIIlld 
Sinha'lil question No. 1685 on the 8th September 1924. 
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(c) &ond (d). The answer is in the negative. The position or parti-
cular industries has been and is being examined by the Tariff Board 
and Government do not see the neccssity for a general inquiry. 

Mr. Jamnadaa M. Mehta: May I inform the Honourable Member 
that the reply given in 1924 is preyiOUH to the statement which is attri-
buted to the Honourable Sir Atul Chatterjee and therefore it cannot be 
an answer to a subsequent issue whieh has been raised Y 

The Honourable Sir Bhupendra Hath Mitra: Will the Hcmourablc 
lIeDlbcr kindly let me know when the !:Itll.tement WRIi ma\le t So far 
lUi laID aware, the statement iii alleged to have been made in the Geneva 
Labour Conference whidl wa!! held in 1924. 'rhe answer, therefore, ill 
a complete anliwer. 

Mr. Jamnadaa M. Mehta: 1 do not think he waH there in 1924. 
Mr. A. Rangaswami Iyengar: I do not. think he was there in 1924. 

Mr. Oaya Prasad Singh: It was, I think, in ]925. 
The Honourable Sir Basil Blackett: 192:1. 

Mr. Jamnadas M. Mehta. : Will the Honourable Member "erify the 
IItat.ement., Sir t 

The Honourable Sir Bhupendra. Hath Mitra: I have alreltdy ycrified 
my statement before {Xiying the answcr. 

Mr. Jamnadas M. Mehta. : Then I DlUfoit verify mine.' 

PRICES OF KEROSENE On •. 

352. *Mr. Jamnadaa M. Meht.a: (a) Will Government be pIllased t8 
state what mea!!ures they havc takC'n t.o prevent price fixations against the 
consumer in India Y 

(b) Are Oovernnlt'llt aware Ihal thl're is a working agreement fixing 
the price of kerosene oil, which is eommmed by the poor 7 

(c) lIas t.he Department of (Jommerre tlecured any information as 
to the actual cost to the variuu!:l companies who supply kerosene oil. ia 
India' 

(d) If 110, will a statement be laid on the table T 
(6) How. docs the average margin of profit kept by these companiel 

compare with the tax which the Government have levied on kerosene , 
(f) To what extent hilS inClrcascd freight. at1'ect.ed the prices of 

kerosene oil in c::entres of trade and popUlation locat.ed 8.way from the 
ports T 

The Honoura.ble Sir Cha.rles Innes: (Il) and (b). The at.tention of , 
the Honourable Member ill im'ilcd to the rrply given t.o him Oll the 
30th .January IIlNt. His attention is also invited to my tlpeef1h on page 
30fiO of the official report of the ASliembly Debates for 6th March 1923. 

(£!) No. 
(d) and (e). Do not arille. 
(f) To the extent of the increased freight. , .' 
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PROTECTION OF INDIAN INDUSTRIES. 

a53. *Mr. Ja.mnadas lVI. Mehta: (a) Will Governmen. btl plcnHcd tu 
Itate how many ~ wrote to the Commerce Department asking for 
protection , 

(b) How mllny of these were referred to the Tariff Board T 
(c) How many did the Tariff Board deal with , 
(d) In how many was protection recommended' 
(e) What has been the cost so far of maint.aining the TarIff Board 

from the time of its constitution T 
The Honourable 8ir Oharles Innes: (a) The Honourable !llcmuer 

is rllfl',rred to the Htatement laid on the tllble on 24th }t'ebrullry 1925 
ill answer to a question asked by Mr. Goswami. Since t.hat. ,lute one 
more request for protection haH been received, namely, for the manu-
facture of denat.ured spirit, and one more complaint about tarit! 
, jll(lqualit.ics. 

(11) and (c). Of the fifteen definite requests for protection fieven hllye 
beeu referred to and reported upon by the Tariff Board and fourteen 
tariff eomplaints have been referred to them. 

(d) Four, the recommendation being conditional in one case. In a 
fifth CIlNe thc Board while not recommending protcction hllve Huggested 
an increase in the duty on the imported article with a view to removal 
of a diKllbility from which the industry sufl'ers under the existing tllritl. 

(c) The estimated expenditure up to the end of the currl!nt Ilmmcial 
year is 5.65'lakhs. 

PURCHASE OF CONTINENTAL STEEL BY GOVERNM.NT OFriCIALS. 

354. ·Mr. Jamnadas lVI. Mehta: (a) Will Government be pleased to 
state whetber it is true that Government officials are purchn:sing Conti-
1Ielltal /iteel of British specification, which comes cheaper th8n 'Britilih !>teel 
or Tata steel ,f 

(b) Are the Indian Stores Inspectors instructed to accept, Il11ch stet-I, 
and, if s6, what is the machinery by which they do the testing , 

(c) Are test certificates emanating from the Continent or from. 
. ~ Briti8h Islcs for steel of Continent.al origin as to British standard speci-
fication accepted by Railways and Government Departments ~ 

(d) What steps are taken by Government to lice that finished articles 
in the manufact.ure of which steel enters and which are imported from 
the United Kingdom do not contain st.eel of Continental origin T 
The Honourable Sir ~  Nath Mitra: (a) When the 

purposc for which the steel is to be .used is of particular importance, 
it is usual to Hpecify ~  in accordance with British standard specifica-
tions. The actual origin of steel purchased, provided it is up to the 
required specification, is not t.aIten account of except. in so far as a 
preference may be given to steel of India.n manufacture undrr the St.1>refl 
Purchase Rules. For unimportant work, for instance, simple shedding, 
steel of any origin ill accepted : ~  in such cases, Continental 
steel receives preference on the score of price. 

(b) Inspectors are guided entirely by the orders all placed by the 
purchasing authorities. Inspection is directed in the first place to 
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weight and measurement, and then to the phYHical quality of the steel 
which is determined by laboratory tests conducted (in the case of the 
Indian Stores Department) by officers independent' of the Inspector, 
or occasionally by the Inspector on local testing machines where these are 
available. 

(c) As a general rule, only test certificate!! furniRhed 01' endorHed 
by the ConSUlting Engineers to the Government of India, Or by the 
Metallurgical Inspector at Jamshedpur, are accepted. 

(d) Steel of continentai; origin is not discriminated agllinllt in the 
manner Hugge!!ted 'in the qucfltion provided the finished articlefl paSH 
the usual tests which when necessary Ilrc applied as indicated in the 
reply under head (c). 

REPORT ON THE ALUMINIUM TRADE ,AND INDUSTRY. 

355 .. *M:r. Jamnadas, M. Mehta: (a) Will the Government of lndia. 
be pleased to state if they received any r<.)qllisitioll from a British, 
Chamber of Commerce for a report on the ahaninium trade and industry 
in India 1 

(b) If so, did the Government appoint a special officer to prepare 
Inch a report and supply the same to the Chamber of Commerce concerned , 

(c) If the reply to (b) be in the affirmat.ive, will the Government of 
India be pleased to statc the name of the special officer appointed and 
at: the British Chamber, and to pla.ce a copy of such rcport. on the table 
for tho information of the MemberN of this HuuHe ? 

The Honourable Sir Oharles Innes: (a) No such requisition can 
be traced ; (b) and (r,) therefore do not arise. 

ADVERTISEMENT FOR A EUROPEAN WATCH MAKER FOR THE EAST INDIAN 

RAILWAY WA'l'CH AND CLOCK SHOP AT JAMALPUR. 

, 356. "'Mr. Jamnaduld:. Mehta: (i). Uas the. ~  of GO"el'D-
mellt been drawn to an advertisement appearing in. the E . ~  

(.f 27th July 1925 for a }4Juropean watch, malter for the Elll't Indian 
Railway Watch and Clock Shop at Jamalpur ? 
(ii) Will Government explain why this post should have heen open 

only to a European and wIlY even a qualified Iridiari should be deliberately 
excluded' 

(iii) Are Agents of State Railways lIuthorised to Ret up racial 
barriers 1 
(tv) If not, are Government prepared to tali:e 'any action in the mat-. 

ter' . 
Mr. 0, O. Sim: (i) Government have seen t.he advertisement 

referred to. 
(ii), Uii) & (it) On the attention of t.he ~  ~ drtlwn 1.0 the 

matter a revised advertisement was put in the ncwspapers and. no 
selection will be made until replies to this advertisement have been 
received. 
. Mr. J&IIInadal Mi .. hta : Was ".yexplanation afolked £01' from the 
..Agent for plltting in suoh an advertmeUlent , 
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Mr. G. G. Sim: Yes, Sir. The Agent explained that it was entirely 
due to the inadvertence of a clerk who inserted the advertisement and 
put in the word " European " as the present occupant happened to ~ 

a European. There iB no intention whatsoever of preventing this post 
being Indianised. 
Mr. Jamnadallll. :Mehta : Watches did not refuse to function when 

handled by an Indian repairer , 

.JIIl'. G. G. Sim: No. 

GRANT OF SPECIAL RAILWAY FREIGHT CONCESSIONS TO NEW INDUSTRIES. 

357. *Diwan Bahadur M. Ramachandra l.a.o: 'With reference 
t.o the recommendatioIJ.s made by the Indian Fiscal Commission that 
" within the limitations laid down by the Industrial CommiHsion it is 
not unreasonable that special railway rat.es Hhould be granted for a 
term of years to nt'w industries and even to others if they enn make out 
a proper case for Hpecinl treatment", will the Govel'tlment be pleased 
to state what action hUH beton ~  by the Government. to give effect 
to these recommendations and generally to the policy ~  in 
para.graph 128 of t.he Report of the Indian }i'isclIl Commission? 

The Honourable 8Ir Oharles Innes: The Honourable Member is 
referred to the answer given in this ARsemb1'Y on 22nd September 1924 
to question No. 447 asked by Seth Govind Das. In addition I may 
remind the Honourable Member that since it came into existence the 
Tariff Board has submitted three important reports on Steel, on Paper 
and on Cement, and the Honoura.ble Member will find from these 
reports that all of these industries have been aSHisted by Indian 
Railways by the grant of special freight conceN8ionH. The Honourable 
Member will alHO find that special t.emporary freight concesHions were 
given to assist the Magnesium Chloride industry. TheHe instances will 
show that Indian Railways'are fully alive to the necessity of fostering 
Indian industries. 

Diwan Babaclur M. Ramachandra Bao: May I allk the Honourablle 
Member whether any general inquiry hall been undertaken aN regards 
what further industries could be helped in the manner suggested by 
the Honourable Member' 

The Honourable Sir Charles Inn. : No, Sir. 

Diwan Bahadur M. l.a.machandra Bao: What inquiry has been 
made' 

The Honourable Sir Oharles Innes: None, Sir. It is left to parti-
cular industries to Il.pply to the railway concerned and I eRn assure t.he 
Honourable Member that if the railway ~  thinks that 'it will 
get business by offering freight concessions it. will give those crllces-
8ion8. 

BANKING FACILITIES FOR THE INITIAL AND FOR THE CURRENT FINANCE 01' 

INDUSTRIES. 

SIS8. *Dlwu Bahadur •. Bamaohandra "'0: (tJ) Withrefel"cnc. 
to the recommendations contained in paragraph 292 of the Report of 
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the Indian Fiscal Commissioll "that an expert committee should be 
appointed at the ellrlicKt. pOl'.!l'.!ible date to ~  what additional bank-
ing ~ are necessary for the initial and for the curren.t finance of 
industries ; what form of Government assistance control will be required 
to enKure their extension on sound lines as widely aK possible throughout 
the country; and whether t.here should be a provincial imperial 
scope or whether both these forms might not be combined in a group 
of institutions working together ", will t.he Government be pleased to 
Htate what action if any has been taken to gh'e effect to the above 
reco,mmendatioos , 

(b) If no adion has been hitherto taken, do the Government propose 
to appoint without delay the committee suggested above Y 

• The Honourable Sir Basil Blackett: The Honourab'le Member is 
referred to the reply given by the Honourable Mr. Ley in the Council 
of State on the 16th .July 1923 to question lifo. 23 by the Honourable 
Mr. Lalubhai Samaldas. 

REDUCTION OF COAL FREIGHTS. 

359. *Diwan Bahadur •. Bamachandra ko: With reference to the 
observationg of the Indian Tariff Board in paragraph 68 of itH report 
011 the cement induHtry that "industrial progress may he KHriously 
retarded unless the freight ... on coal can be reduced substantially" 
and that" a general reduction of coal freights cannot be recommended 
until an inquiry is made in which both the needs of the iudllktrieH and 
the COl>t of the concesHion are fully examined" have the Govcl'nment 
undertaken such an inquiry into the question of the reduetion of coal 

~ Y 

The Honourable Sir Oharle. Innes : I must. confeRs that I have had 
some difficulty in making out cxactly what IIOrt of inquiry the Tariff 
Board had in mind. I have made a reference t.o the President on the 
Hubject. In the meant.ime, I may say that the policy of the Railway 
Board always has been that coal should be carried at the lowellt rates 
which are commercially pOHHible, and. I may remind the Honourabl" 
Member that since 1905, in spite of a very much greater increase in the 
operating expensell of Railways, we havc only increased onr railway 
freights on long distance coal by about SO per cent. I have ascertained 
from the Railway Board that a reduction of about 10 per cent. in our 
existing railway freights for distances over 400 miles would cost more 
than Rs. SO la'khs. 

BOUNTIES FOR THE CEMENT INDUSTRY, ETC. 

360. *Diwan Bahadur II. ltamachandra ko : Will the Government 
be pleased to state the approximate annual expenditure involved by the 
adoption of the Hcheme of bounties recommended in clauseH 1, 2, 3 and 7 
and the alternative scheme recommended in clause 5 of paragraph 84: 
of the Report of the Indian Tariff Board regarding tbe cement industry 
and also the additional revenue, if any, likely to be realised by the 
imposition of the specific duty recommended· in clause 4 of paragraph 84 
of the said report , 
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The Honourable Sir Oharles Innes : It is not possible to prepare an 
approximately corrl'ct estimate of the cost involved in the schemes of 
bounties recommended by the Tarift' Board. 'l'he Honourable Member 
is however referred to paragraphs 74 and 75 of the Ueport. which 
contain the Board'8 estimate of the maximum costs of the two altel'-
]\utinl N('hemes. The specific duty of Us. 9 per ton on cemeni proposed 
by the BOlj.rd is equivalent. to the existing ad valorem duty on the basis 
of the present tarift' valuation of Ro;;. 60 per ton. It is not therefore ex-
pected by the Board to bring in any additional revenue. 

REPLIES OF LOCAL GOVERNMENTS ON THE REPORT OF THE REFORMS 

INQUJ.Y COMMITTEE. 

361. *Diwan Bahadur •. Bamaohandra lI.ao : Will the Government 
be pleased to state whether the Report of the Reforms Iuquiry C,om-
mittee, 1924, has been referred to the various Local ~  and, if 
so, will the Government ~  pleasen to supply the Members of the Legis-
lative Assembly with copies of the replies received from the Loca) 
Governments , 
The Honourable Sir Alexander Muddiman: The Honourable 

Member is referred to my reply to Mr. nay a Prasad . Singh 's question 
on the same subject. 

REOOMMENDATIONS OF THE COAL COMMITTEE. 

362.*Diwan Ba.h&dur •. Bamachandra Bao : Will the GovenUDflDT 
be pleased to state what action if any, has been taken or is "proposed to 
he taken in regard to the various recommendations made -by the Coni 
Committee 1925, and whether it is proposed to bring the main recont-
mendations of the Committee for consideration by the Assembly' 

The Honourable .Sir Oharles Innes: The office of the Ooal Trans-
portation Officer will be abolished with effect from the 1st October 
1925 ; and the system of prepaymcnt of freight on coal has been 
abolished from the 1st August. 1925. The main recommendation of the 
Committce has. 'been brought hefore the Assembly in the shape of a 
Bill to provide for thc grading of coal and the grant of certificates ior 
coal intended for export. 

CLOSING OF THE TELEGRAPH OFFICE AT IDAIYAKOTTAI IN THI: MADURA 

DISTRICT. 

t363. ·Mr. O. Duraiswami Aiyangar: (1) Is it a fact that the tele-
graph office at Idaiyakottai in the Madura District of the Mad'Ns 
Presidency hal! been closed T If 80, what is the reason for the cloliling , 

(2) Is it a fact that a memorial in this connection was sent to the 
Government of Madras !lnd the Hovernment of India protesting against 
the. closure T If so, will the Government. be pleased to state what action 
was ~  on -it , 

(:3) Is it .true tllRt t.he Raid telegraph offioe was sel-ving the needs 
of about. 50,000 people and eightecn Zemin villages and seven Govern-
!Dent villages T 

(4 J 11,1 it. a fllet. that when tlie tolegraph· office was 8Jf1ened in ~  

some of the prominent residents of the ~ entered tnto a contraet 
with the Sccret.l!-ry of State for India that they should guarantee against 

t For III1Bwer to t.hia QllCAtiOIl, Bt'l' all8wer to quclltion No. 831. 



Qnl:STIONB An aBURS. 
loss tor a period of ten years and that after that period the office should be 
continued without a further guarantee' 
(5) Is it a £ao3t that after the expiry of the said period ihe guarantors 

were again called upon to renew the guarantee for a fresh period of ten • 
~  • 

(6) Will the Government bc pleased to order that the telegraph 
office may be continued even at some loss owing to a temporary trade 
depression T 

t364. 

WHARFAGE AND DEMURRAGE CHARGES AT POONA, NASIK AND OTHER STATIONS 

ON THE GREAT INDIAN PENINSULA RAILWAY. 

• 

365. *Dr. It. G. Lohoma : Will Government be pleased to say : 

(a) What are the wharfage and demurrage charges aDd the time 
allowed for removal from the unloading of goods at Poona 
and Nasik and at other stations on the Great Indillll Penin-
sula Railway' 

(b) What considerations lead the Railway Company to lay down 
different rates Y If it is want of accommodation in the 
goods-sheds, do Government allow the Railways to treat 
their customers so rigorously rather than arranging to 
provide for proper accommodation ,  • 

(r) If the rates charged at Poona and Nasik ~  a fair 
godown rent f 

• (d) What is the amount of such ~  collected at Poona and Nasik 
for delay in delivery of goods during the period of three 
years-preceding and after the raising of the rates' 

(e) If there are any arrangements by which persons belonging 
to places distant from the railway station 1;(1 whom the 
goods are to be delivered are intimated the unloading of 
goods at Poona and Nasik, and if the time allowed free 
is considered sufficient in ~  cases T 

(f) If Government and the railway authorities have received 
petitions from ~  at Poona and Nasik on behalf 
of mofnssil traders praying for a consideration of luch 
higher wharfage rates and if so what is the decisioa 
arrived at in this, ma.tter t ' 

Mr. G. G: 8im: (a) to (t). Inquiry has been made and a reply will 
be furnished to the Honourable Mem ber in due course. , 
PROCEDURE IN SUITS AGAINST GOVERNMENT IN BOMBAY AND ITS EFFECT ON 

CLAIMS AGAINST THE GREAT INDIAN PENINSULA RAILWAY. 

:\66. "'Dr. It. O. Lohokare : Will Government be pleased to say : 

(a) If it is a fact that in the Presidency of Bombay, suits against 
the Government or public officers in their oftif'in!r.apacity 
are to be instituted only in the C\>urts of the District 

• 
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• Judges, while in BI'lIg'al and 1\1l1dral'.!, lIuch suits are heard 
and dispoNed of IIY Hubordinllt.e .Judges too ; and if the above 
method of procednre is applicablo to suitl'.! for claims 
agaim!lt the Great Indian Penimmlu Railway on its being 
transferred to Government management; and 

(b) If Government are prepared to remove this hardship to the 
traders of the Bombay Presidency in cases of suits against 
the Great Indian Pt'nilllmla Hailway for elaims for damages' 

The Honourable Sir Alexander ltfuddiman : The answer to part (a) 
is in the affirmative. The mat tel' is govll1'llt'd in the Bombay Presidency 
by ·section 32 of the Bombay Civil Courts Act, ~  (XIV of 1869). 
This is, however, a subject. which under the Devolution Rules concerns 
the Government of Bombay, and . ~ at.tention of t.hat Government hal'.! 
been drawn to certain recommendat.ions made in regard t.o it. by the Civil 
J usticc Committee in Chapter 52, paragraph u of their HCllort. 

PREMATl1RE RETIREMENT OF RAILWAY SERVANTR OWING TO' PHYSICAL 

UNFITNESS •. 

367. "'Dr. K. G. Lohokare : Will Government be pleaRed to say: 

(a) If there are any statistics available to show the number of 
premature retirements of railway servantI'.! on accouIlt of 
physieal unfitness invaliding every year' • 

(b) If the Railways in India entertain persons in their employ-
ment only after a physical fitneHs examination and if they 
require of them. such examination cvery year' • 

(C) If they will kindly inquire into the percentagc of persons 
found physically unfit every year in each branch of the 
railway staff together with t.he periods of ~ of such 
invalided employees and lay t.he figures on the table , 

Mr. G. G. Sim: (a.) No. 

(b) The reply to the fiJ'Mt part of the qllefltion is in the affirmative. 
As regards the other part a Hail way Adminil!ltration can require an 
employee to be re-examined in regard to physical fitness whenever this 
may be considered necessary. ' 

(0) The' collection of the information asked for would entail an 
inordinate amount of labour and expense and the Government do nQt 
propose to ask Railway AdminiHtration to furnish it. 

Dr. K. G. Lohokare :., Is it because they will find some unhappy 
t.ales from that T 

if.r. G. O. 8Jm: No. It would not be worth the trouble. 

POSTAL SAVINGS BANK RATE OF INTEREST. 

368. "'Dr. K. G. Lohokare : Will Government be pleased to say : 

(0) What ~  lead them to keep the Postal Savings 
Bank rate of interest lower than the rate of interel:lt of the 
Imperial Bank Savings Bank account rate , 
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(b) If it be a fact that the Postal Savings Bank deposi.ts are 
mainly from the smaller towns and villages, and the conduct 
of this branch of busin(lss by the Post Office is mainly for 
developing habits of thrift among and conveltience of the 
poorer classes , 

(c) What are the amounts of depositA in the ·P·ostal Savings 
Bank Accounts in India for each year from 1915 to 1925 , 

• 
(d) If they are prepared to give due consideration to this long 

standing difference of the prevailing rates of ~  and 
the Postal-Savings Bank rate Y 

The Honourable Sir B&ail Blacatt: (a) The Postal 'Savings Bank 
is designed for a class of pel'Sons whieh ordinarily has no dealings with 
any other form of banking institution and which generally looks to the .... 
!::lavings Bank more for AAfety than for profit. 

(b) The object of Government. in establiShing ePost Office Savings 
Banks is to provide a ready mennR for the deposit of savings and so to 
encourllge thrift. 'Though no actual statiRtics are available, there is 
reason to believe that the main portion; of deposits is obtained from 
depositors .in the larger towns. 

(c) I am laying on the table a statement shO'Wing the-am.nnt 'at 
the credit of depositors on the last day of each of'·the :financial years 
1914-15 to 1924"25. 

(d) The Governmcnt of India have given the question.tlieir.:eareful 
consideration and have decided not to raise the rate' of:intN'tlllt 'On 
savings bank deposits at present. -

Statemellt shOWing the amount at eredit of deptJIritor, in t1ac Po,f O'f/lCfl S.'lJi.ng, Ban" 
on the last day of eaoh 0/ the fillG/lllial years 19U·15 to 1924·35. 

·;<i •. 

1914-15 UtBII,4114.46 

1915·16 ·15,32,13,985 

1916·17 16,59,58,(100 

1917-18 16,1'iS,lil,882 

1918-19 18,82,G8,UO 

1919-20 21,34,90,602 

1!J20·21 22,86,36,172 

1!J21·22 22,26,32,8tl5 

1922-23 '£8,OO,08,1'i5e 

1923-24 .24,78,94,874 

1924-25 25,63,93,983 

LlllLA \'. 
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Issua 01' DIPLOMAS TO MILITARY SUB-AsSISTANT SURGEONS ON ~ . 
ETO. 

369. "'Dr. K. G. Lohok&re : Will Government be pleased to say : 

(a) If the Military Medical Department have recently changed 
the rules of handing over the qualification diploma to 
Military Sub-Assistant Surgeons on their being discharged 
from ~  service Y 

1 

(b) If the change is provided for by the agreement entered into 
with the Sub-Assistant Surgeons now in employ and with 
the pupils already under training f 

(c) What considerations lead Government to introduce nob 
penalties' 

(d) If there are similar penalties for the similarly recruited 
Military Assistant Surgeons' 

(e)· If they .re prepared to leave the present method of recruit-
ment on long term service contract at the time of admitting 
a pupil to the training course and prefer an open recruit-
ment after qualification' 

Mr. B. Burdon: (a) The existing regulations regarding the issue 
of diplop1as to'Sub-Assistant Surgeons on resignation after 7 years' 
service and on retirement have not been altered. But the rules affect-
ing dismissed and discharged Sub-Assistant Surgeons have been 
amended in this respect. Their diplomas may, at the discretion of the 
Director General, Indian Medical SeIiVice, in consultation with the 
Director of Medical Services in India either be made over to them 
direct, or may in the alternative be forwarded to the Provincial Medical 
Council concerned, with a short statement giving t.he reasons why the 
diploma was not made over to the Sub-Assistant Surgeon direct. 

(b) No, not specifically. 
(c) PreviiOu.sly Government 'reserved-to ,themselves the right to 

withhold diplomas in the case of Sub-Assistant Surgeons dismissed or 
removed from the service; and the relaxation of procedure whiuh 
I have just described amounts to the removal rather than to the intro-
duction of a penalty. 

(d) No. 
(6) Government have recently found no occasion to re-examine 

the suitability of the methods at present in force ; but if the Honourable 
Member win furnish me separately with the reasons on. which he bases 
his suggestion, I shall be glad to have the matter looked into. 

Dr. It .. G. Lohokare: May I put a supplementary question as 
regarcls (d) of the question? Why should there be this ditYerence 
between the Military Sub-Assistant Surgeons and the Military Assistant 
Surgeons , 

. Mr. II. Burdon: The difference is one of velW long standing and 
I have been unable to discover the reason why it was introduced. 

Dr. It. G. Lohokare : Will Government be pleased to recnTlII;der 
it' ~ 

Mr. I:' Burdon : Yes. I propose to do so in any case. 
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RaVISED lIBLD SERVIOE INJURY AND DISABILITY PENSION RULES rOR 

MILITARY SUB-AsSISTANT SURGEONS. 

870. "'Dr. It. G. Lohokare : Will Government be pleased to lay: 

(a) When the revised field service injury and disability pension 
rules for Military Sub-Assistant Surgeons are expected al 
promised in replies 'to interpellationS in this House last 
year' 

(b) If they know that persons eligible for such pensions during 
the last five years have been awarded only the ordinary 
pensions, and their cases for extra pensions are yet await· 
ing decision , 

Mr. B. Burdon: (a) As soon as certain points raised by the Secre. 
tary of State have been satisfactorily settled. 

(b) I am not sure to what persons the'IIonourable Member refera. 
Even under present rules, a Sub-Assistant Surgeon invalided on account 
of a disability due to field service receives a better pension than that 
earned by length of service a.llone. The only persons likely to have 
been restricted to their ordinary service pensions, even though invalided 
for disabilities attributable to field service, are those who have been 
80 invalided five years or more from the date on which the disability 
was contracted. This restriction will, however, disappear when the 
new rules are issued. 

COMPULSORY EARLY RETIREMENT OF SUB-ASSISTANT SURGEONS LENT TO THB 

RAJPUTANA STATES. 

871. "'Dr. K. G. Lohokare : Wilt Government be pleased to say: 
(a) If they have received representations from Sub-Assistant 

Surgeons lent to the Rajputana States from the Government 
Medical Department praying for a consideration of orders 
for their compulsory early retirement , 

(b) If the memorialists pray for-
(1) Retention in service until retirement or, 
(2) Compensation for such early retirement or, 
(3) Absorbing them into their original Department and retir-

ing the surplus persons according to the new list, or 
(4) Transferring them to any adjoining province T 

(c) Which of these alternatives are Government pleased to 
sanction' 

Sir Denys Bray: (a) and (b). Yes. 
(c) Government made every effort to provide continued employ,-

ment for these Sub-Assistant Surgeons. In the comparatively few eases 
where those efforts have proved umlliccessful, there is no alternative 
but to follow the procedure provided for in Article 426 and the follow-
ing Articles of the Civil Sen'ice Regulations for retirement on compen-
sation pension. 

Dr. It. G. Lohoka.re: Will Government recommend their being 
transferred to the adjoining provinces , 

~  02 
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; Sir ~ :Bray: EffortR to do so Itave already been made, but in 
certain cases, as I have said, they have provedunlluccessful. 

~ .  

CASE OF DR. SUDHlNDRA BOSJ<l, LJWTURl:R IN THE STATg UNIVERSITY OF 

IOWA. 

373. ·Mr. O. B. Ranga Iyer : Has the attention of the Governmcnt 
been ,ealled to the communication published in the uader of Augnst lst 
under, the title" The case of Dr. Sudhindra Bose, M.A., P.ll.D. ", lecturer 
in the State. University of Iowa on page 8, columns 2 and 3  T 

REFUSAL OF PERMISSION TO DR. SUDHINDRA BOSE TO RETURN TO INDIA. 

'S74!''-Mr: 0.''1; 'B&ngvJ !yer : Is it a fact that Dr. Bose was refused 
permission to come to India to see ~ dying mother' by the late <Mr. 
Mont8gu , 

CASE OFiDR. SUDHINDRA' BOSE, LECTURER IN THE STATK UNIVERSITY OF 

IcJWA. 

~ . O. 8 .. Baaga Iyer: (a) Was Dr. Bose given a passport to 
go to England in'I,900 Y 

(b) 'Wafl he able to secure a British visa on hill American passport to 
go to London on his way to India , 

(c) Did the British Consul in Chicago 8.'lRure Dr. Bose in writing that 
it would be quite easy for him to get the approval of thc India Officc to 
visit his mother in India' 

(d) Did the India Office repudiat.e this assurance of t.he British 
Consul , 

(e) Had Mr. BOlle to return to America conllcquently , 
(f) Are the Government of India prepared to advise the India Office 

to compensate Dr. Bose for the losses Y 

CASE OF DR. SUDHINDRA BOSE, LECTURER IN THE STATElJNIVERSITY OF 

IOWA. ' 

376. ·Mr. C. S .. B.ur& Iyer: (a) Is it not a fact that Dr. Bose made 
another attempt to come to India last year T 

(b) Did the· British Consul ask Dr. Bose W]lO could .sign' his name to 
add his thumb impressions to his application T 
(r) Is it required of even-pcrson in America proceeding to India , 

CASE OF DR. SUDHINDRA BOSE, LECTURER IN THE STATE UNIVERSITY OF 

IOWA. 

. 577. "r. O. B."B.a.nga 7yer: (a) Is it a fact that the British Am-
bassador at Washington 'Will! informed in May, last year, by the Government 
of ludiathat Dr. Sudhindra Bosc might be granted per-mission to return 
to India T 

(b) Will the Government be pleased to lay on the table the commurii-
cation addressed to the  British Ambassador at Washington Y 

(c) If not, ""hy not , 

t ADawered on the 26th August, ~. 
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~ DR. StTDHINDRA BOSE, L1WTURER' IN THE STATE UNlVERSITY OJ' 

IOWA. 

378 .• ~. O .. S.ltanga·Iye.r: (a) Is it a fact that the British ~  

on Dr. ~  request-to proceed to Illdia laid down the law that the.p88l-
port would he issued to Dr. Bose only when he furnished the British. Consw 
with proof that Dr. Bose had " resumed British nationality" t 

1 ~  Are the Government aware that Dr: Bose ·was not a Brttil,;her t 
(c) Are the Government furtlwr aware that Dr. Bose having livcd in 

AmCl'ica for the last twenty years is an American citi:len T 
(d) Will the ;Government be pleased to Htate why. Dr. :Bo18 is put to 

all these .troubles , 
(e) Is he 1I0t a member of the teaching f<ltaif of 'one of tlie biggest 'Gov-

ernment Universiti.esin t.ho United Stattllll Y 

The' Honourable Sir Alexa.nder Muddilzlq: With your permission 
I propose to answer the IIono·urable Member's six que,\;tionH together.· 

Government had secn. the eommunica.tion· ,in -the L6tUl&r of 1st 
August. I invite the ~  Member's attention to tke' replies, 
!riven hy me to Mr. K. K. Cha.uda'" <lul'lltion No: sa ·on22nw"JanufllTY 
1925 and to Mr. Gaya Praf<lad ~  's question No.' 85:onthe'-25th. 
August HJ25. The facts of this cuse so far as . they. are· known to 
Government are briefly as follows : 

In 1920 Dr. Bose vhlited Eng-land on. an .Amellican·passport'in the 
course of a world tour which he said he was ·mftking·in orar to·lJ>repare 
himself better for his work in the Univcrsity of Iowa· where' ·he was 
employed as a lecturer. ,\'he, Government of India are not aware 
whether the British Consul in Chicago gave Dr. HOlle any assuranoe 
t.hat the India Office would grant him. a visa for a visit to India. 
While in England IH' appliNI for sllch a visa and the Secretary. of State 
for India refused to grant it for reasons which he explained in the 
House of Commons as follows: Dr. Bose was a citizen of the United 
States of Am()1'1c3 ; he had· renounced his British Indian nationality 
shortly after the outbreak of \var ; he made no mention of .his mother's 
state (If health in his original application for a visa to travel, and the 
Secretary of State was not prepared to facilitate his return to Indin. 
The Government of Illdia ha,'1' no information of Dr. Bose's further 
movements at that time. Pour years later, that . is early in 1924, 
Dr. Bose again applied for It PlU'lliport. and permission to visit India. 
The British Ambassador at Washington was informed in May of that 
year that. Dr. Bose mi(l:ht be r.cranted an emergency certificate to permit 
him to return ~~  ·to India' but Hhould not be p:iven a pa!ll.lport.' It 
was considered inadvisable to jrrant him a British passport 8S ·a· paS8port 
r.onstitutes It proof (,f ns!innsl sf atus. and siooe the' .judgment . of the 
Supr()mn Court of t.he United States of America in the ·ease"of U. S. A. 

.~ ~ Rh"f.!nt Ringoh Thina thn nat.ional status.of Dr. BOMe was 8 
matter of doubt. Sttbsequently Dr. Bose cllangoed his plans and ,applied 
\ for a passport for a journey t.o France. The flame ohjection was taken 
to the issue of a PIlSllport und ttll' Ambassador was again informed that 
Dr. BORe might. he goranted an emrrlleney certificate for a direct journey 
to India. Dr. Bose's diffieulties are ob"iously due to· Ibis' renunciation 
of his British Indian nationality and' ·the decision· ~ ,tl1e ; Supreme ·Court 
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of the United States of America. There is no case for the grant to 
him. of any compensation from Indian Revenues. 

Mr. Gaya Praaad Singh: Had the Government of India any hanlt 
in inducing the Secretary of State to make that statement in the House 
of Lords, to which reference has been made by the Honourable the 1I0me 
Kember' 

The Honourable Sir Alexander Xuddiman: Not at all. 

DISMISSAL OF NANAK CHAND, FITTER, LOCOMOTIVE SHOPS, RAWALPINDI. 

379. *ltfr. Abdul Haye: (1) Will the Government be pleased to state 
for what fault of his Nanak Chand, Fitter, Locomotive . Shops, Rawalpindi, 
was dismissed On 24th March 1925 , 
(2) Before dismissal, were any charges framed against him. and was an 

inquiry held in his flresence' Was Nanak Chand afTorded an opportunity 
of cross-examining witnesses deposing against him , 
(3) Is it a fact that on 26th March 1925 the mistries of both the Carri-

.~  and Locomotive Shops, North Western Railway, Rawalpindi, including 
Lhose who had given evidence against Nanak Chand approached the Works 
l4anager with a request to reconsider Nanak Chand's case and the said 
request was refused , 
(4) Is it a fact that the recent strike on the North Western Railway 

was the result of Nanak Chand's dismissal and the treatment meted out to 
other railway employees who sympathised with him , 

The Honoura.ble Sir Oharles Innes: (1) Nanak Chand was discharg-
ed (not dismissed) for persistent disobedience of orders. 
(2) He was given a charge sheet in March 1925. The written evi-

dence was read over and explained to him in the presence of the wit-
nesses and he was asked if he had anything to state. On the charge 
sheet he admitted hill mistake. 

(3) On the 25th March, 8 petition signed by 21. of the staff of the 
Loco. Shops was received by the Works Manager. The request was to 
pardon Nanak Chand. The request was refused, the reasons being stated 
in a notice issued th!lt day to the stafT. 

(4) The Honourable Member's attention L'I invited to the Govern-
ment of India communique, dated 17th .Tune, 1925, from which it will be 
gathered that Nanak Chand's discharge was made the pretext for the 
strike by the strikers. 
:Mr. N. M. Joshi : If Nanak Chand's discharge was made the pretext, 

what was the real reason of the strike Y 
The Honourable Sir Oharlea IDnel : I mustrefet the Honourable 

Member ~ the Press Communique of the Government of India, from which 
he will get full information. 

STRIKE ON THE NORTH WESTERN RAILWAY. 

380. *Mr. Abdul Kaye: II! it a faet that before the North WeRtern 
Railway strike had begun, the following gentlemen ofTered to intervene with , 
a view to have the dispute amicably settled, but their o1fers were rejected : 

(a) Diwan Chaman Lal, ML.A., 
(1)) Mr. Hall, President, N. W. R. Union, Lahore, 
(0) General Secretary, N . .",. R. Union' 
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The BODourable Sir Charlea Innea: (a) Yes. 

(b) A letter was received from Mr. Hall, who called himself Presi-
dent of the North Western Railway Union, Lahore. . 

(c) A wire was received from Mr. M. A. Khan. 

TREATMENT OF THE CARRIAGE SHOP EMPLOYEES OF THE NORTH WESTERN 

RAILWAY AT RAWALPINDI. 

381. "':Mr. Abdul Baye : (a) Is it a fact that the North Western Rail-
way Carriage Shop employees at Rawalpindi were locked in on 28th March 
1925 and detained in the shop from 7 A.M. to 5 P.M. without rest or meals 
in contravention of the provisjons of the Indian Factories Act Y 

(b) is it a fact that on 28th March 1925, Vacuum Fitter Dina Nath 
of Rawalpindi Carriage Shop, was abused and beaten by Mr. Lake, General 
l"oreman, Carriage Shop, for asking permission to go out for meals , 

The Honourable Sir Charles Innes: (a) At the request of the 
majority of the staff themselves, the Carriage and Wagon W orkshopl 
were all.owed to extend the ordinary period of working on Saturday 
the 28th of March from 13.30 hourN to 17.17 hourI!! having been given an 
hour's recess at mid-day which the men, at their own request, were 
allowed to spend within the shop premises. They were paid overtime 
for the extra period. A notice to this effect was posted. Those who 
wished to return to their homes at the ordinary time were allowed to 
do 10. There was no infringement of the Indian Factories Act. 

(b) The reply is in the negative. 

EMPLOYMENT OF bCOMPETENT MEN DURING THE RECENT STRIKE ON THE 

NORTH WESTERN RAILWAY. 
\ 

382. *Mr. Abdul Baye : 1. Is it a fact that during the lalt North 
Western Railway strike, retired, previously dismissed, D;ledically unfit and 
otherwise incompetent men were engaged by the railway authorities and 
the travelling public were tl!.ereby exposed to inconvenience and danger , 

2. On account of the employment oJ such men as referred to in question 
No.1 during the last North Western Railway strike were there  not 
several mishaps and accidcnts on the North Western Railway line resulting 
in certain cases in bodily injuries and loBS of human lives , 
3. Has the attention of the Government been drawn to various 

" allegations and accounts published in the Press regarding the boilers being 
burnt and some engines going out of repair, disabled or rendered useless 
on account of the incompetency of the staff newly employed during th9 
.trike , 
4. If so, will the Government please state how far such allegations are 

oorrect or false , 
5. If they are true, will the Government please state the extent ot 

injury and loss sustained giving the number of boilers and engines thus 
dillabled , 
The Honourable Sir Charles Innes: (1) The reply is in the negative. 
(2) The number of accidents during the period of the ~  wu 

not greater than during normal times . 
• 
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(3) Several such allegations were .made in " Union Communiques" 
in thl)oPress. 

(4) The allegations ,are not correct. 

(5) Does not arise. 

Mr. Wa1i M:llba.mmad Bussanally : May I know what Was the total 
10M to the railway on account of these accidents , 

The Honourable Sir Charles Innes: I think thp Honourable Member 
mqli\t·put. do'Wll thatquastion, but, I may say that the total loss to the 
railw.", if there was any loss at all, due to the strike was very small. 

ALLEGATIONS BY THE SHED STAFI" AGAINST MR. SHJt:l'l'ARD, SHED FOREMAN, 

KHANEWAL, NORTH Wll:STERN RAlJ,WAY. 

383. "'Mr. Abdul Ba,'e : 1. Is it a fact that the shed staff at Khanewal 
had certain grievances against Mr. Sheppard, Shed Foreman, Khanewal, 
and, that the North Western Railway ~ were duly informed 
thQl'eof, ~  shed employees before they went on strike recently' 

2. Will the Government please ~ the nature of the complaints made 
against the Foreman by the shed staff 7 

3. Was any inquiry made into those grievances, if so, with what 
l'eBuU: , 

The'B'oDoulIloble Sir Oharlea Imaea: (1) and (2). Complaints of a 
general nature· were received and investigated. The local lInion .>fficials 
were asked to make definite charges with a view to further investiga-
tion. 

(3) The Djvisional Superintendtmt, Mllltlln, visitE)d Khancwal as 
soon as possible but found that the fltnfl' had left duty. Further inquil'y 
was therefore impOllsibJe. 

:reo Abdul' Haye : Wit.h reference to the answer to the first part of 
my question No. 383, may I know if any specific chargeR have been 
received up till n()w by the Government , 

The Honourable Sir Charles Innes: Not that 1 know of. 

ARREST OF MR. M. A. KHAN, SECRETARV, NOR1'U Wt<:STJo;RN RAILWAY UNION 

AND FIVE OTHER UNION WORKKRS AT 'KHANEWAL, ON 'fHll: 11TH APRIL 

1925. 

884.*1Ir;: Abdul Kaye: 1. Is it. (l fact. thnt. Mr. M. A. Khan, Se,'-
retary, North Western Railway Union and five other Union workers were 
arrested on,railway premiR(,H at Khanewlll on 11th A}wil 1921) and were 
detained in· the lock-up for six hours , 

2. Were these arrests mnde at the request or suggt'stion of the rnilway 
authorities T If so, will ~ O()"crnm('nt p1l'HSI: state the IllllllC of the 
railway oftiller who was reKponsible for ~ ~ these arrest.tI ! 
3. Will the Government please state for what offence and under wh'it 

regulation or law these arrests were made , 
4. III it 'a fact that theRe arrests were made without warrant", and were 

caused, ·upon the verbal ol'Cie1'8 of Mr. Alum, Deputy Superintendent of 
Police' 

• 
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The· Bcmourable· Sir' Charle.· Innl. :' (1) Mr. M. A. Khan IJnd five 
others were arresteu on the 11th. The period of detention iN not known. 

(2) Therf'ply is in the negative. 

(3) It is ,understood that arrests were made under section 151 of 
the Indian Penal Code. 

(4) Government: have no information on the subject. 

PROTIWTION 01<' THE . ~  INDUSTRY. 

385. "'Khan Bahadur Sarfaru BussainKhan': Will the Government 
plf'ase state : 

(a) the number of cement producing compllnies working in British 
India, 

(b) the numher of such companies as arc owned by Indians, 

(0) the. ,average, quantity of cement annually imported to India 
from foreign conntries,' antI 

(d) whether Governmont are prepR.red to ~  protection tn this 
cement industry and to reduce the eoal fl'eight as recom-
mended by the Tariff Board 1 

The Boaourable·Sir Oharles .Innes ~ (Il) 'reno 

(b) Allcording to the. evidence ~  before the Tariff Board the 
majority of the shares in eight companies were hf'ld by Indians. 

«(') 'fhe average for the last three years is 1,26,500 tons. 

(d) The Honouruble l\'[f'mbcr is referred to Resolution No. 16, 
Tatiffli, dated August 1st, 1925. 

CONl!ITtTUTION OF THE CENTRAL INDIAN SoLDIERS BOARD. 

386. *Khan Bahadur SarfaraJ: HUIIain 'Khan: With reference to 
Governme,nt reply t.o Atarred question No. 941 asked in t.he Assembly on 
the 20th' February 1925, will the· ~  be pleased to staoo : I 

(a) If the words" Soldier" and" Ex-soldier" used in their ~  

include non-combatallts a!! wnll ; and 

(b) If not, do Government ~  the desirability of ~  tht! 
privilege to them , 

Mr. B. Burdon: (0) YCR. Non-comhatantR who are ~ OJ' who 
have served in a unit or department of the Army. 

(b) Does not arise. 

~  nv THl!l BEN(JAI. NAflJ'UR RAILWJ. Y OF ~  TWKI<:'l'S 'ro G:HArSILA. 

387. *K.h&n . BaUdu!!, SarfaAs Bt:ssn.;n. Khan: «(/) Has the a.tten-
tion (If Government been drawn to ,tbo lotter published in the issue of the 
]t'of'Wa,.d, of .aOth July 1925, page 11, under the heading " Ret.urn tickets to 
Ghatsila "  , 

(b) If 80, will they please state if the. statements made therein are 
correct' 
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( 0 ) If correct, will they please issue instructions to the Bengal N asPur. 
Railway authorities to redress,the grievance complained of , 

Mr. G.  G. Sim : The Agent will no doubt extend this oonceuion to 
the station in question if he is satisfied that it will pay him tq do so. 
~ Gc>vernment are not prepar,ed to order· him to comply with the 

request. . 

APPOINTMENT 01" AN INDIAN AS SECRETARY TO THE RAILWAY BOARD. 

388. *Xban Bahadur Sarfaru Hussain Xhan: (a) lIas the atten-
tion of Government been drawn to the letter published in the issue of the 
}'orward of the 31st July, 1925, page 11, under the heading" Railway 
Board Secretaryship "  : .. Why should 110 Indian be appointed" , 

(b) If so, will they please state if the statements made therein are 
('orrect , 

( c ) If correct, are Government PFepared to consider the necessity of 
appointing an Indian Secretary to the Railway Board , 

( t1) If not, will they please give reasons Y 

Mr. G.  G. Sim : (a), (b), (c) and (d) Government have seen the 
letter. Appointments to the Railway Board's office: including that of 
Secretary  are made entirely by selection and no racial discrimination is 
made. 

t389. 

ANGLO-INDIAN DEPUTATION TO THESECBETABY 01' STATE I'OB IlfDlA. 

390. *Mr. O. S. ltanga Iyer: (a) Has the attention of the Govern-
ment been called to the reply of Earl Birkenhead, the Secretary of State 
far India, to the Anglo-Indian deputation which waited on him at the 
India Office on July 30th f . 

(b) ,Is it a fact that the Secretary of. State promised the deputation 
to discuss their grievances including the opening of the military service 
to Anglo-Indians Y 

~ Do the Government propose to give the Anglo.Indians IIDy 
special treatment in the matter denied to Indians , 

(d) Will the Gavernment be pleased to lay on the table: 

(i) the full text of the Anglo-Indian deputation's :o;temorandum and 
the Secretary of State's reply ; 

(it) the correspondence, if any, between the Secretary of State and 
the Go'VCrnment of India , 

The Honourable Sir .A.1e:u.nder Muddiman: I have seen a news.-
paper report to the effect that Lord Birkenhead gave "'6 sympathetic 
reply" to an Anglo-Indian deputation which recently waited upon 
him; but I have no informatiun about t.he deputation, the matters which 
it represented or the terms of Lord Birkenhead's reply. 

t Answered on the 25th August, 1925. 
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RIIDUCTION OF THE WAGES 01' WORDEN EMPLOYBD BY THE MILLOWNBBS' 

• ASSOCIATION, BOMBAY. 

891. "'Mr. O. S. Banra Iyer: (a) Has the attention of the Govern-
ment been drawn to the discussion on an adjournment motion of the 
Bombay Legislative Council held on July 30th, regarding the decision of 
the Millowners' Association to reduce the wages of their workmen, etc. , 

(b) Has the Government of Bombay placed the gravity of the situa-
tion before the Governor General in Council Y 

(c) What steps do the Government propose to take to bring. about 
immediate relief to the mill industry and the operatives working therein f .. 
(d) Will the Government be pleased to lay on the table the corre-

spondence between the Bombay Government and the Government of India 
on the above subject T . 

The Honourable Sir Oharl. Inne.: (a) YeM. 
(b) and (d) The Government of Bombay have sent up a copy of 

the debate, but the Government of India are not prepared to lay the 
correspondence on The table. . 

(c) The Honourable Member's attention is directed to the reply 
given by His Excellency the Viceroy to the deputation of the millowners, 
a report of which has appeared in the Press. 

EXPENDITURE IN CONNECTION WITH HIS EXOELLENOY THE VICEROY'S REOENT 

VISIT TO ENGLAND. 

392. "'Mr. Abdul Haye: (1) Will the Government please state what 
total expenses have been incurred by the Government on account of His 
Excellency the Earl of Reading's recent trip to England in the shape 
of: 

(a) Salary paid t6 His Excellency the Earl of Reading. 
(b) Passage money or travelling allowance or other expenses con-

nected with His Excellency's trip 7 
(2) Did some officials and non-o'fficials also accompany His Excellenq 

on thi& trip' If MO, will t.he Government please state their nalnes Y 
(3) If the answer to question No.2 be in the affirmative will the 

Government please st&,te how and by whom the expenses of such persons 
were paid' If they were paid by the Government, will the Government 
please state the amoJlnt incurred by Government for such individuals' 
The Honourable Sir Alexander Muddiman : The Honourable Mem-

ber is referred to the answer given by me to Mr. Rangaswami Iyengal"s 
question number 147 on the 27th August 1925. 
Mr. Abdul Haye : My question covers more ground than the ques-

tion referred to by the Honourable the Home Member. For instance, 
parts (2) and (3) of my question are not covered by the previous question' 
The Bonourable Sir Alexander M:uddiman :  I think the reply did 

cover it. There were no officials or non-officials who accompanied His 
Excellency. The answer to the third part is in the negative. 

DBTENTION AT OERTAIN PORTS OJ' PILGRIJ( SHIPS OARRYING INDIAN MUSLIM 
PILGBID. 

393. "'Mr. Abdul Baye: (1) Are the Government awar\l that this 
year some pilgrim ships carrying Indian Muslim pilgrims and bound ~ 
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ATabian ports were held up en route at certain intermediate ports to' th4t 
great inconvenience and anxiety of the pilgrims Y 

(2) Did the Government of India take any action to afford immediate 
relief to the pilgrim ships by making any diplomatic representations or 
otherwise , 

(3) If the answer to question No.2 be in the affirmatiw, will the 
Government please state the nature of the action taken by itself ? 

(4) Will the Government be pleased to lay on the table all papers and 
correspondence relating to this Y 
Sir Denys Bray: I would refer the Honourable Member· to the 

Government communiques which were JlubliHhed from time to time. The 
result of GovernmClnt'l:I acti.on may be lIeen in the safe landing of Indian 
pilgrims at Habegh. 

Government are not prepured to lay the ~  on the 
table. . 

GRANT OFLuVE TO GOVERNORS, LIEUTENANT-GOVERNORS .'ND CHIEF (lOM-

MISSIONERS. 

:HH. *Mr. ~  Ba.ye: (1) Will the Government please stat" what 
Heads of Local Governments, i.e., Governors, IJieutenant-Goyernors 'and 
Chief Commissioners took leave and went home during the current year' 

(2) Will the Government .please state the periods of leave granted in: 
each case Y 
The Honourable Sir Alexander Kuddiman: (1) The Heada of Pro-

vinceH who proceeded on leave during the current year were Hi!:! Excellency 
~  Henry Wheeler, Governor  of Bihar ~  Orissa ; His Excellency Sir-
Hareourt Butler, Governor of Burma ; and Hit; Excelleney Sir John Kerl', 
Governor of Assam. 

(2) Leave of absence for a period of foul' mOllthtl was granted in each 
case. 

DlSTRlBtrl'ION. AMONG INDIAN PILGRIMS 'OF CERTAIN MONEY RECEIVED FROM 

THE Ex-KING OF ARABIA. 

395. *:Mr. A.bclul Ba.ye: (1) Was any money received last year by 
the Government from the Government of the ex-King of Arabill (Sharif 
Husain) through the British Consul at Jecldah for distribution among 
c('rtain Indian pilgrims who were fraudulently dcprivnd of this money bI 
the BednuirlR on a IJrlwiouR occasion when the saId lndian.o; were on pilgrim-
age in that country Y 

(2) If the a'nswer to question No. (1) be in the affirmative, will·the 
Oo\tcrnment plcRNc state the exact amount of the money received by them ? 

(3) WIlat. steps have the Governmen.t so fa r taken to have the money 
distributed amongst those lawfuHyentitied to it , 

(4) What is the amount which hM been diHtl'ibuted up till now Y 
(ii) How do the Government propotle to expend the balance, if any, 

which remains undistributed' 
Sir ,Denys Bray : £3,300 weI'S received last yeur by OoviU'llment and 

rlmlitted to . ~ Protector of ~ .  disbursement. 
·>>, ... 'The 1'eghltration lind ~ ~ ~  of citliml; from rill parts of India 
··JR· in ~  but must iUl'yjtahly take GIlW. All the Hum. has to be 
distributed proportiorllltely nmcng all th(· c1nimnnts, it is obvious that 
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until all claims have been rtlceivec1 and verified no di!!tl'ibut.ion is possi-
ble. 

RAILWAY CONNECTION BETWEEN GUJRAT AND S.ARGODHA. 

396. *Lala Duni Chand: (a) Are Government aware of the fact that 
the necessity of a. direct railway Ii.ne bet.ween Gujl'at and 8al'godha (in 
the Punjab) v·ia Kunja.h and Pholia has been keenly felt for a long time 
by the people concernQd , 

(b) Is it a fact that the survcy of t.his line was completed long 
before the War and that it was on account of the War that nothing further 
was done in the matter ? 

(0) Will the Government bc pleased to state if there is an early 
prospect of the construction of the line referred to above being undertaken , 

(d) Do the Government· know that owing to the prol'lpect of. profit 
that the construction of the said lines will afford, there are a llUmber of 
enterprising mcn who are prepared to float a Joint Stock teo. for the 
purpose of constructing the said lines if permitted by the Government i 
and are Government prepared to encourage them in this enterpiSfl Y 

Mr. G.  G. Sim: (a), (b) and (c). 'rhe Honourable Member's atten-
tion is invited to t.he amm:enl giyen to qucl:!tions Nos. 116 and 217 in thc 
Assembly on 14th l"elJl'lulry 1924 and 20th March 1924 upon this lIubjed. 
'There' has heen no further development in the matter. 

(d) N{) lIuch propoLilt!s have been made to Government. 

EMJ.>LOYHENT OF INDIAN LADlES IN THE INDIAN EDUCATIONAL SERVICIC. 

'397. *Lala DuniOhlLlld: (a) Will the Government be pleased' tl) 
.state for the information of this House : 

(i) The present uumber of Englil;h and Indian ladies working in 
the Indian Educational Scrvioo in India ; 

(ii) Their educati()nal qualifications; and 

Uii) Whether this numher cannot be increased! If not, why 
not' 

(b) If the nnmber of Indian ladies in the Indian Educational Service 
ii:l, flil, will, the Government be pleased to state the reasons for the same , 

(c) Will tIle Government be, pleased, to state if it is II. fact that the 
name of Miss Khadijah Begam Ferozllddin Khan, B.A. (lIons.), M.A., 
1\1.0.1 .... , (Gold Medalist), Mun!;hi l"azil of the Punjab University, has been 
broughton the Government of India list for an appointment in the Indian 
'Educational Service, but that so far she has received no offer in this cadre , 

(d) If the answer t() the above question be in the affirmative, will 
the Government be pleased to state the, reason why the claims of such a 
highly qualified lady are ignorod T 

(e) If there is no ~  in the Indian Educational Service, will 
the Government be pleased to state whether one cannot be created for 
,her and if not, why not' 

Mr. J. W.Bhore: (a) (i). There are 311adies permanently ('mp)oy-
eit in the Indian Educational Service, 23 of whom are of non-Asiatic 
'domicile and 8 of Asiatic domicile. 

(_) A statement giving the information required is laid on the table. 
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(iii) It is not proposed to increase the number as recruitment for the 
Indian Educational Service has been suspended pending the provincialis&-
tion of that service. . , 

( b) Does not arise. 
(c) Yes. 
(d) Recruitment to the Indian Educational Service ceased within a 

year of the date when the name of this lady was brought to the notice of· 
the Government of India and her services were not' required by any Local 
Government in that short period. -

(e) V ide reply given to (a) (iii) supra. 

LW oj members 0/ the IMian Educational Bllf'11ice (Women', BrancA) ""'" lAB ... fUGli. 
ftcatiortB. 

Provincc • Name. Domicile. QualificatioDB. 

.. I 
. 

Kadraa 1. Misa D. C. de la Hey NOD·.Aai&tio Ozlord • .......cJaaaioal ModeratioDl 
(paBI). 

Honours Sohool of Modern 
History, olau II. 

2. Mrs. F. W. Henderson Do. .. London.-Teacher'. diploma. 
Ozford.-Honours in Modem 

History. 
London.-B. A., (HonoUl'll ba 

Modem History). 
3. Miss R. McLeod .. Do. .. Bcottish Education lJepGrl. 

4. MiflS K. Myers .. Do. .. ment.-Teaohers' diploma. 
Madras.-M;A., (English) In 

olasa honours. 
Ox/ord.-Final School of Eng. 

lish Language and Litera-
ture, 2nd clasa honoUl'll. 

5. Miss M. F. Praeger •• Asiatic .. London.-Teachers' diploma. 
Madras.-B.A., L. T. 

6. Miss I. H. Lowe .. Non·Asiatio Lo7idon.-M.So. 
Oambridge.-Diploma ill Edu· 

cation. 
7. Miss M. C. E. Kamey Asiatio " Madras.-B.A., L. T. 

Oambridge.-Teachers' 
loma. 

dip. 

, 8. M.Uoa A. deRozario •• Do. .. Madras.-B.A., L. T. 
9. MiB8 T. Lazarus .. Do. .. Madras.-B.A., L. T. 

Board 0/ Ed'UCfKion.-Paroh. 
ment oertificate. 

10. Mrs. C. F. Ewart .. Non·Asiatic Be. .A7idrews.-L. L. A. 
Oambridge.-Teaohera' 

loma. 
dip-

11. Miss J. M. Gerrard Do. .. BdinburgA.-M.A. 
Oambridge.-Teachera' 

loma. 
dip-

. 
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Provinoe. Name. Domicile. Qualifioations. 

Bombay . . 12. Mias R. Navalkar .. Asiatio · . Bombay.-B. A. 
Oumbridge.-Teachers' dip· 

1 lorna. 
13. Mias M. Newland · . Non.Asiatio Oambridge.-Tl;laohers' dip. 

loma.' 
National Froebel Union certi· 

fioate. 
14.. Mrs. F. Stockbridge Asiatio · . London.-Senior oertifioate, 

College of Preceptors. 
Teachers' Association dip. 

lorna. 
15. Mias H. E. Payne · . Do. .. Bornbay.-B. A. 

Oamlwitlge.-Teachers' dip. 
loma. 

16. Miaa H. W. TweUs .. Non.Asiatic London.-B. A. (Honoul'll). 
Qambridge.-Teaohers' certi. 

ficate. 
Bengal . . 17. Mise M. V. Irons .. Do. ., Dublin.-M. A. 

Oambridge.-Teaohers' dip. 
lorna. , 18. Mias G. M. Wright .. Do. · . OxJord.-Honoun. School of 

19. Mise E. E. Davies .. Do. · . 
Modern History, 2nd olUil. 

London.-Higher Froebel cer· 
tificate. 

United Pro· 20. Mise H. G. Stuart · . Do. ., DuUin.-M. A. 
vinoea. 

Punjab .. 21. 'Mias L. M. Stratford Do. .. Punjab.-B. A. 
22. MilS G. Harrison · . Do. .. London.-B. A. (Honours), Ez. 

ternal examination. 
Teachers' diploma. 

Burma A. 23. Mias M. E. Scott .. .. Do. . . Edinburgh.-M. A. 
, Diploma in Eduoation. 

Degree of Bachelor of Eduoa. 
tion. 

24.. Mias M. C. Franklin Do. · . Bt. Andrew8.-L. L. A. 
Oambridge.-Teachers' dip. 

lorna. 
Bihar and 25. Mila J. Parsons .. Do. · . MadrU8.-B. A., L. T. 

Orissa. .. London.-Teachers'diploma. 
26. Mias E. H. Crawford Do. · . Oambridge.-Higher Looal. 
27. Mise E. DawaoD .. Do. .. Durham.-M. A. 
28. Mias H. Brander .. Do. .. EdinburgA.-M. A. 

Do. 
London.-Teaohers'diploma. 

Central Pro· 29. Mias E. Chamier .. .. Oz/ord.-HoDours School of 
vinoea. Natural Scienoe (Chomistry) 

30. Mias A. Thompson Non·Asiatio MadrU8.-B.A. 
Oamlwidge.-Teachers' corti-

. fioate . 
North·Wflllt 31. Mias G. Littlewood Asia* · . Oamlwidge.-Teaohers' dip· 

Frontier loma. 
Province. 
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PROPOSAL TO APPOINT MISS KHADI.TAH BEGAM FEROZUDDIN KHAN AS INSPECT. 

~ OF SCHOOLS, NORTH-WEST FRONTIER PROVINCE. 

::J!}S. -Lala Duni Chand: (a.) Will the Government he pleased to 
state if it is u fad. that 1\1iss Littlewood, lnspeetress of Schools, North-West 
I,'routiel' Province, who is working in the Indian Educational Service is 
IlOt It grllduute and is not fully compctlmt to examine the girll'l in ~  Hindi 
Gunnukhi, Urdu and Pashto languages T . , 

(11) 1f Miss Khadijuh Begum cannot be provided in the Indian 
. Edu?atiollal Servi.oo el.sewhere, ~  the Government preI?ared to. appoint 
her In place of M188 LIttlewood In the North-West FrontlCr ProvInce and 
traAAfer Miss Littlewood to some other part of India Y 

.Mr. J. W. Bhore: (a,) 'rhe answer to the first part. of the question 
is in the affirmative and to tlw second part in the negative. 

(b) The answer is in the negative. 

ALLEGATIONS IN THE BANDEMATARAM OF LAHORE REGARDING CORRUETION 

IN THE RAILWAY DEPARTMENT. 

3Q9. -Lala, DUDi Clumd: (a) lIas the attention· .of the Government 
been drawn to an article that appeared in the issue of 22nd July, 1925, of 
Bandematram, a daily vernacular paper of Lahore, under the heading 
" Corruption in Railway Department' " in which specific allegations whioh 
can form the subject-matter ad' an inquiry, are made T 

(b) Do the Government propose to order. all inquiry into the allega-
tions made therein Y. • 

Mr. O. O. Sim: (a) and (b). Government have·seen the anonymous 
communication referred to and the attention of the Agent has ahlO been 
drawn to it. If the Honourable Member is prepared to bring forward 
evidence' in support of the allegations made and to name the statioD 
referred to Oovernment will be prepared to order an inquiry. 

F A:LL IN THE PRICE OF PIG IRON. 

400. '-ltha.nBahadur Sarfaraz HUI8ain Xhan: (a) Will Government 
please state : 

(i) If the price of pig-iron has fallen in India ? 
(ii) If 80, wlll they pleasc give reasons for the fall , 
(b) W ill the Goverlllnent pIeRRe also state the qURntity of 

Indian ~-  cxported to foreign emmtriell during ,the years 1922·23, 
~  and 1924·25 Y 

The Honourable 8ir Charles Innell : The .price of-pig-iron in India 
appearll ;to have fallen fllightly in the last ~  I ~  a,*:ign 
any definite reason for the fall. Exports of lng-Iron from India have rIstln 
from 118,000 tons in 1922·23 to 341,000 tons in 1924-25. 

• STA1'US OF THE HIGH COMMISSIONER FOR INDIA. 

401. .Xhan Bahadur 8arfaraz Husain Xhan : Will the Government 
please state : 

(a) if ;High Commissioners have the same status as a Foreign 
Minister' 
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'(b) if the High Commissioner 'for India is equal in status to • 
Dominion High 'Commissioner f 

The Honourable Sir Oharles Innes : The attention of the Honour-
able Member is invited ,to the reply given by me to Seth ~  

quelltion No. 184 on the 27th ~  last. ' 

ANNUAL CLASSIJ'ICATION OF THE PIECE WORK ESTABLISHMENT OF THE 

GOVERNMENT OF INDIA PRINTING, CALCUTTA. 

(.02. *lthan Bahadur Sarfaras Huuain Khan : With ~ t8 
(] overnment reply to question No. 45 (b) in the meeting of the Council of 
State held on 3rd ~  1H25, regarding the annual ~  of 
the piece work establishment of the Government of India Printing, 
Calcutta, will the Government please state : 

(a) if the Controller of Printing, Stationery and Stamps, has sub-
mitted his propol:!lllis for modifying the present system' 

(b) if so, will Government please lay a copy of it on the table , 
(c) if the proposals have not been prepared, will Government 

please ask the Controller to expedite the matter Y 

The Honourable Sir Bhupendra Hath Mitra: (a) No. 
( b) Does not arise. 
(c) Government hope to receive them shortly. 

ESTABLISHMENT OF A PROVIDENT FuND IN GOVERNMENT PRESSES. 

(.03. "'Khan Bahadur Sarfaraz HUI8&iD lthan : With referenco to 
Government reply to question No. 47 in the meeting of the Council of 
State held on the 3rd ~  1925, regarding the " Provident Fund in 
Government Presses," will the Government please stat.e the reasons wby 
a Provident Fund has not been brought into operation in the Government 
Presses' 

The Honourable Sir Bhupendra Na.th Mitra. : The question of a Pro-
vident Fund for the press employees is part of the larger and cOUlplicatcd 
question of a State-aided Provident Fund for Government employee/! hold-
ing non-pensionable appointments generally, which is still under considera-
tion. 

OFI'ICE OF THE DIWAN OJ' DARGAK, Anum. 

(.04:. *lthan Bahadur Sarfaras HUllaiD Khan: With reference to 
Government reply to starred questions Nos. 780, 781, 782 and 783, asked 
in the Assembly on the 4th February 1925, regarding " Appointment of 
Syed Shahabuddeen to the office of the Diwan of Dargah, Ajmer It 

~  of ,an outsider to the office of the Diwa.n of Dargah, 
Ajmer ", " Ejectment of the ladies of the Diwan family Qf Ajmer from 
their ancestral residence ", and" Right of Syed Shahabuddeen to the 
office of the Diwan of Dargah, Ajmer", will the Government please 
state : 

(a) 
(b) 

if the information has been collected , 
if collected, will they please commu.nicate it to the House for 
the information of the Members , 

(c) if not by what time is the information expected to be collected' 
LIILLA b 
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. : 8lt;Deu,. 8ray: The information was obtained and communicated 
by letter on the 7th February 1925 to Shaikh MWlhir. ,HoMin Kidwai. ' 

1l.IDIiX»IIIDDATIONS OF THE MERCANTILE MARINE COMMITTEE. 

405. *K.han Ba.ha.dur la.rfa.ra.z Hussain K.ha.u : With referem!c to 
. Goycrnment reply to starred questions Nos. 184,207 and 44-1 u!lkcd in the 
last Delhi Session of the Assembly, regarding the" Recommendations of 
,the ·)lUl'Csantile Marine Committee", will the Government please statll : 

(a) if they have ~  any definite decision Y 

(.b) if they have, will they please communicate the result to the 
House' 

The BODour&ble Sir Oharleslnnes : I have already answered this 
question in reply to question No. 132, Sir. 

RECOGNITION BY THE AGENT OF THE OUDH AND ROHILKHAND 

RAII.WAY OF THE RAILWAY UNION. 

406. *K.han Buadur ,8arfaraz Buaaain ,K.han : With referenel' to 
the Government reply to the starred question No. 312 asked in the Assembly 
on the 27th January, 1925, that '. the Agent intimated to the staff certain 
conditions under which he would be prepared to recommend to the Rail-
W:ly Board the recognition of their Union ", will the Government plel1se 
/State'the 'conditions intimated by the Agent , 

"'fte'Bonourable ',BtrOhal'les Innes: The main conditions wel'il th(! 
'reorganisation of the Union, its managl'ment by a Committee of railway 
employees, the maintenance of proper account!! and telling them that all 
connection with the Weekly Mazdoor should be severed or that the manage-
ment of that paper should be placed in the hands of t.he Union Committot'. 

INDIRECT SUBSIDIES TO MOSQUES AND TEMPLES. 

407. *Jth&n Jla.badur aada.raz JlUlBain K.han : With referencl! to 
Uo..-ernment reply that "many temples and mot>ques in India receive 
indirect subsidies from Government in the shape of remission of land 
revcnues and lands owned by them" to my Htarred quet>tion No. 127 asked 
on the 23rd January, 1925, will Government please state : 

(a) the number of such mosques and temples as receive sU(!h 
subsidies' 

(b) the amount of revenue so remitted , 

~  Bonaar.abl. llir 'Gharl •• Innes: Tho figures asked for are not 
available. • 
')i'UJIA)IKADAN ASSISTANT OoNTROLLERS OF STORES IN THE NORTH WESTERN 

RAILWAY. 

408. *1&. I. Badiq Bu&n! (a) Will the Government please lay on 
.,t;able.aatatement showing the number of Muhammadan Assistant Controllers 
d Stores in the North Western Railway, Punjab' 

. (b) ,Will the.Government please state if they have fixed any number of 
poats to be allotted to Muhammadans: if not, are the Gover.ament 
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prepared to fix the proportion, according to the numerieal ~  of the 
communities in the Punjab , 

Mr. O.  O. Sim: (a) There are no Muhammadan AlISistant ContrOl-
lers of Stores on the North Western Railway. 

(b) The reply to the first part is in the negative. AB regards'the 
second part Government do not intend to fix any definite proportiOn, but 
they propose in future recruitment to correct marked communal in-
equalities in the superior posts aN a whole wherever this is practicable, 
by arranging for a certain number of appointments in the superior postl!! 
to be filled by Helection from properly qualified candidates. 

INDIANIZATION OF THE ORDNANCE SERVICES. 

409. "'Mr. S. Sadiq Basan : Will the Government be pleased to .. tate : 
(a) whether the scheme of Indianising the Ordnance Service is 

progressing Y 

(b) when may a further recruitment be expected so that the 
strength of the lndian faetor may come up to one-third of 
the total strength , 

(c) whether any arrangements are being made to give the men 
already recruited any technical and departmental training t 

Mr. E.· Burdon: (a)-(c). I presume the Honourable Member is 
referring to the sclwme for the partial civilianization of certain establisb-
ments of the Indian Army Ordnance Corps. If 80. I would inYite his 
attention to the reply given on the 25th August 1925 to starred ~  

No. 173. 

STOPPAGE OF PASSENGER TRAINS AT BABARPUR ON TilE DELHI UKBALLA 

KALKA RAILWAY. 

410. *Mr. S. Sadiq Buan: (a) Is it a fact that on the Delhi 
Umballa Kalka Railway some 8 or 9 years ago two new filtations Babarpur 
Rnd Rath Dhana were opened, and that since 1924 tickets for the latter 
station are ifl8ued from every station on that line and aHtheplUllfMftger 
trains stop at it, while no passenger train stops at Babarpurmuch-tb 'tlie 
inconvenience of the people , 

(b) If the reply is in the affirmati"e,do the ~  
to issue instructions to t.he Railway Department to· 81'rmge-forthe 
stoppage of passenger trains at Babarpur all early as possible , 

Mr. G. O. Sim: (a) and (b). The IPonourable Member is referre.! 
to the answer given in this Assembly on the 31st August, 1925, to question 
No. 272 asked by Lala Duni Chand. 

REsTRICTION ON INTERMEDIATE CLASS PASSENGERS TRAVi!lLr.nm BY TIlB 

CALCUTTA MAIL ON TIlE DEr .. HI UMBALT .. A KALKA RAILWAY. 

~ . *Mr.S. '8li.diq 'Hasan: (a) Is it a fact that passengersholdiug 
intel'mediate class tickets for less than 250 miles are not allowed to travel 
by the Caleutta Mail, Rnd.tMt the Delhi Umballa Kalka Tailway ·section 
is only ] 62 miles in length , 

(b) Is it also a fact that this restriction has only been applieddllrillg 
the last three or four years , 
LlllU DB 
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(c) If the reply is in the affirmative, will the Government be pleased 
to get this restriction removed as it causes much inconvenience and hard-
ship to  passengers travelling by mail on that line Y 

Mr. O.  O. Sim: (a), (b) and (c). The Honourable Member is 
referred to the answer given in this Assembly on the 31st August, 1925, 
to question No. 273 asked by Lala Duni Chand. 

,ApPOINTMENT OF CIVILIAN SUU-DIVISIONAL OFFIOBBS IN THE BUILDINGS AND 

ROADS BRANCH, MILITARY WORKS. -

412 .• ltIr. S. S&diq Basan: (1) Will the Government be pleased to 
state what action they have taken to give effect to Army Instruction, India, 
No. 356, dated 7th April 1925, so far as it concerns the Civil Sub-Divisional 
Officers' . 

(2) Will the Government be pleased to lay on the table a state-
ment showing the present strength of the Cadre of Military and Civil Sub-
Divisional Officers t 

(3) Will the Government be pleased to state how they propose to fill 
tbe vacancies in the case of Sub-Divisional Officers , 

(4) Are the Government prepared to oonsider when filling the 
va(,EUlcies the claims of those temporary Sub-Divisional ~ who are 
holding the charge of sub-divisions since the last 5 yeal'S and have  got 
good educational and technical qualifications , 

Mr .•. Burdon: (1) Vacancies which occur are being filled by tho 
appointment of civilian Sub-Divisional officers in the Buildings and Roads 
Branch. 

(2) The present strengths are all follows :-

Permanent military Sub-Divisional Officers 153 

Permanent civilian Sub-Divisional Officers 40 

(3) and (4). As already stated in reply to part (a) civilians will be 
appointed to vacancies as they occur until the strengths laid down in Anny 
Instructi9n (India) No. 356 of 1925 are reached. In selecting individuals 
for these vacancies, recommendations are received from the Chief Engineers 
of Commands stating which of their temporary Sub-Divisional Officers or 
permanent Sub-Overseers they consider fit for permanent appointment liS 
Sub-Divisional Officer. The final selection is made from these names, due 
regard being paid to service, qualifications and past reports . 

• 
GRANT OF A REWARD TO MEHR CHAND DATTA, LATE SORTER, " K " DIVISION, 

RAILWAY MAIL SERVICE. 

413. ·Mr. S. Sadiq Basan: (a) Are the Government aware that 
Mehr Chand Datta, late sorter, "  K  " Division, Multan, in the Uailway 
Mail Service at present a resident of Kartarpore, in the Distri\lt. of 
Jullundhar, made in 1917-18 some very useful suggestions with the 
object -of effecting economy in the Department' 
,(b) Is it a fact that most of his suggestions were accepted , 

(c) If so, did the Government do anything to recognise and rewnrd 
the said Mehr Chand Datta for t.he services rendered by him to the Del'art-

~  , • , 
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(d) If not, are the Government now prepared to consider the deair-
ability of rewarding an old servant , 

Mr. O. P. :Roy: (a) He made some suggestiou& but I would not 
describe them as very useful. 

(b) No. 
(c) Does not arise. 
(d) No. 

EMPLOYMENT OF INDIANS IN THE WATCH AND WARD DEPARTMENT, EAST 
INDIAN RAILWAY. 

414. "'Maulvi Muhammad Yakub: (a) What is the number of the 
Indian, European and Eurasian Inspectors and Chief Inspectors in the 
Watch and Ward Department of the East Indian Railway including the 
Oudh and Rohilkhand Railway f .. 

(b) Do the Government propose to appoint more Indians as Inspectors 
and Chief Inspectors in the above Department considering that their 
nllmber at present is so small , 

Mr. O. O. lim: (a) Government have no information and do not 
propose to call for it. • 

(b) The Agent, East Indian Railway, has been made aware of the 
policy of Government that Indians should be increasingly employed in all 
departments of the Railway and the Government are confident that he will 
carry out this policy. 

PREVENTION OF MALE TICXET CHECKERS FROM ENTERING FEMALE OoKPABT-

MENTS. 

415. *Maulv1 Muhammad Yakub: Are travelling male ticket 
checkers permitted to enter into female compartments while the trains 
are in motion Y If so, do the Government propose to issue strict ordera 
against this practice in order to avoid trouble and ~ to female 
passengers , 

Mr. O.  O. lim : The answer to the first part of the question is in the 
negative ; the second part therefore does not arise. 

Mauln .ubammad YaJmb : Will Government be pleased to inform 
the railway authorities that travelling ticket collectors should in no way 
be allowed to enter the female compartments' 

Mr. O. O. lim : I said, " the reply is in the negative ". They are 
not allowed. 

Maulvi Muhammad Yakub: Then do I understand that the Gov-
ernment want that the travelling ticket collectors should enter the female 
compartments' 

Mr. O. O. lim: No, Sir. They are already prohibited from 
doing sp. 

RETRENCHMENTS ON THE EAST INDIAN AND OunH AND ROHILKHAND RAn.-
WAYS. 

416. *Maulvi Muhammad Yakub: (a) r. it proposed to reduce the 
number of the railway employees as a result of the amalgamatioD of the 
• East InCljan and the Oudb. and Rohilkhand l¥ilways , 
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(b) If the ,&nawer to the,first part of the question is in the atlinnativct 
do the Government propose to issue orders tha.t the Mussa.1man employees 
do not ,come under the reduction scheme, considering that theirnumbe.r is 
already very small , 

Mr. G. G. lim: (a) Government do not know whether any reduc-
tions in staff have been made so far, but the llonourableMember is referred 
to the answel" given to a similar quelrtion put. by :Mr. N. M. Joshi 011 the 
30th January 1925. 

(b) Government do not propose to issue any such orders. 

DEVELOPJrIENT OF AGlUCULTUU. 

417. *Mr.' 0 .. I. Ranga Iyer: (a) Are the Government aware that 
JJotd Birkenhead, the SecretarY' of State for India, expressed the hopp. ill 

,. hiH speech in the House of Lords on .July 7th of giving" a powerful 
impetus to to the" further development" of agriculture , 

'(b) Are the Government further aware that Lord Birkcnhllad stated 
in the same speech that the question was" closely discussed" between the 
OlJYJft'1lW G8'IIemiIBDd.himtielf. Y , 

1Ir. I. W. Bhon: (a) and (b) The reply ttl in the affirmative. 

AftU)INTUNT, OJ' A COMMISSION TO INQUIRE INTO THE DEVELOPMENT OF THE 

AGRICULTURAl, RESOURCES OF INDIA.. 

418. *Mr. O. I. :Banga Iyer: (a) Will the Government be pleased to 
sta.te.if they have. pla,n of giving a pow,Brful impetus to the development 
of 'the agricultural resources of India 1 If so, what is the plan Y 

(b) Do the Go.vernment propose to inquire into this pl'oblem 1 

(c) Do thtJ:Secretary of State and the Governor General in Council 
~.  a special Commission should be appointed for the plU'pose , 

'·Mr. I. WrBhore: (a) and (b) As the Honourable Member is 
aware, agriculture being a transferred Rubject, the problem of agricultural 
de.veJopn;lent. is one .prima1(iJy for the, Provincial ~ . But, 'the 
Government of India, who are fully alive to the importance of this question, 
are now ~  how, subject to .the limitatiolls imposed by the. Devo-
lution 'Rules; 'they can best ,asRist and further'thi!:l development. 

(c) A special eommiRsion ,ill not, in present. ciJ:6Um!ttan.eee, censidered 
necell8ary. The HOllouraWe Member is referred to the remarks on the 
suh;eet of· agricultllre made in' His ExeeUclley 1 he Viceroy's opening speech 
on the 20th August, which indicate gellel'ally the lilies upGn ~  action 
ill ~ -  .. 

MANUFACTURE OF WAGONS AND LOCOMOTIVES. 

~ •• ,',. KumaI' laJ1kar Ray: Will the Government be pleasell 
to state what is their policy with regard to railway workshops in the 
lRett,r of coutruction and Dlanufacture of new wagons and locomotives , 

Mr. G. G. 81m : The policy of Government with regard to railway 
wQllkallopa" in ~  matter of conloltrnction and manufacfure of new· wagons 
aud locQlRotives,ili ,that, in all e&He8 where it is found to be, more economical 
to purchase from pJrivato OltyluiaotW!el"ll thisoolUlle is,adopted., 
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MuuPAOTUU' OF WAGONS' :AND Loool\lOlll1'Ns. 

420. "'Mr. Kumar Sa.nkar Ra.y: Will the, Government be' ~  

to state the number of : 
(a) new wagons, 
(b) new locomotives, 

whet-her for additional pIa.nt or for replacement of old plant, which ha\'cl 
been constructed at any of the workshops 'of the railways in' India Y 

The Honourable Sir Charles Innes : If the Honourable Member, will 
state the period for which the information is required', Goverameat will . 
collect it and supply it to him. 

SHIFTING OF' THE RAILWAY STATtoN AT GOALUNDO FROM PLACE-TO PLAiCE. 

421. . nTr. Kmnu Bankar 'Ray : Will the Govermnent be pleased 
t.o·stllte whether any extra fare is charged upon all pal!l86Dgers and-goods 
pa'lsing through Goalunfl0 on the Eastern Bengal Railway for'dHraying 
the (:);1'.ra COMt of shifti.ng the railway station there, .from place to place 
during the different seat;ons of the year 1 If so, what are the rates and 
total amount realised clllring cach 'Of the lnl'lt five years und are ·they 
t;utlieient to meet the cost of such shifting , 

Mr. G. G. lim :  A terminal charge of one anna per passengel' sad 2 
aUllas per mllund 011 goods traffic ill levied. Iuformation with regard·to the 
total amount realised during each of the last fivc years is not available, 
but it. II! undcrRtood that th(l amount realitleu is not sufficient to meet the 
cost. 

LOCKING OF THill DooRS OF INTERMI<lDIATE AND THmD CLAM C.umIAns ON 
THE EAS'fI!:RN BENGAI: RAILWAY. 

422. "'l't'fr. Kumar lanur Ray: Is it a fact that all doors except ant'! 
in intermediate and third class carriages in the Eastern Bcag'al Jtl1ilway 
trnins are locked when train!! are running for purposes of examining 
the ~  Qf.pn.filt;flngers' If so, what steps do the (fl,?erYlftlllflt tJ"'P9se 
to ~~ t.o remove the great inconvenience causcd to' pa,,"cngm"H g(,ing 
int.o or coming (lut of the carriages Itt Httltions f . 

Mr. G. G, lim : The Honourable Member is referred to the answer 
given in this .A6I8cmbly on the 31st August 1925, to quftStion No. 232.oaslted 
by Mr. Kamini Kumar Chandn. 

ABSENCE OF A I'LATFORM AND WAITING ROOMS AT FARIDPUa ON'TRB EA8'l'&IUIr 
BENGAl. RAILWAY. 

423, "'Mr. Kuma.r lankar Ray: Arc the Government nwareof the 
great inconvenience-cftulled to plWlengenr'at -the'Faridimt' statmn-'OD the 
Eastern Bengal Railway owing to the absence of a platforul.and waiting 
rooms? 

Mr. G. G •. 1im. : The Governm.,nt have no inf4>rmati(Jn biJb a"cop, 
of the question and answer will be furwarded,to the·Allent. 

EX(,J,U8ION OF ~  FROM SOUTH AFRICA. 

424. "'Mr. Ktunar la.Dkar Ray: Has the attention of th& ~
rlcnt been drawn to the recent legislation introduced in.the. Soutb . .AfriCAl' 
Parliament for the exclusion of Asiatics from Africa' If so, ~ 

do the Government propose to take in the IPIJ.tteJ;' t . 

• 
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Mr. J. W. Bhore: The Honourable Member's attention is invited 
fu the answer given by me on the 31st August to Mr. Kamini Kumar 
Chanda's qUl'stion l'io. 234 on the same subject. 

PBEV ALENCE OF BOLL WORMS IN AMERICAN COTTON. 

425. *Mr. Kumar 8ankar :Ray: W,11 the Government be pleased 
to state what is the source and nature 01 the information at their disposal 
about the extensive prevalence of boll worms in American cotton which 
has necessitated their taking action to control the import of Americun 
cotton into India , 

Mr. J. W. Bhore : Information on the subject will be found on 
pages 9 and 13 to 15 of the proceedings of the 2nd meeting of the Indian 
Central Cotton Committee, Bombay, held in January 1922 and on pages 
36-40 and 66·79 of the proceedings of the 4th meeting of the Committee, 
held in February and M:arch 1923, copies of which will be supplied to the 

.. Honourable Member, if he so desires. 
INDlAMSATlON 011' TIlE VARIOUS SERVIOES. 

426. *Mr. Kumar 8ankar :Ray: Will the Government be plaaHed 
to state what action, if any, they are going to take to give effect to the 
recommendations of the Lee Commission with regard to the Indianisation 
of the vari()us Indian services , . 

The Honourable Sir Alexander !ttuddim&D : I would refer the 
Honourable Member to the answer given by me to Khan Bahadur Ghulam 
Bal'i's unstarred question, No.4 on the 25th August 1925. 

REGULATION 0)<' MEDIOAL QUALIFICATIONS. 
427. *!ttr. Kumar Sankar Ray: In view of the utterance of the Sec· 

retary of State for India as reported in Reuter's telegram, dated London, 
July 29th, will the Government be pleased to state whether and how 
the Secretary of State seeks to reserve to himself thc responsibility as 
regards legislatioo for the regulation of medical qualifications' 

:Mr. J. W. Bhore : I would refer the Honourable Member to part 
(a) of the reply given by me to a similar question asked by Dr. K. G. 
Lohokare on the 25th August 1925. 

OUTRAGES ON FEMALE RAILWAY PASSENGERS. 
428. *Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Govern-

w{lnt be pleased to state the number of outrages committed on Injian 
females in the female compartments of railways in British India, 8S 
have been proved to be true on judicial trial during the years 1922-23, 
1923·24 and 1924-25 , 

111'. G. G. ,1m : The information is not available. 
RECOMMENDATIONS OF THE CENTRAL COTTON COMMlTl'Ill!l. 

429. *Khan Bahadar Sarfaral Hussain Khan: (a) Has the atten· 
tion of GG'Vernment been drawn to the paragraph published in the juue 
of the Forward of 16th July, 1925, page 9, under the heading" Central 
Cotton Committee ", " Proceedings of last sitting" , 

(b) If so, will they please state if the statement made therein " It 
was decided that the Committee's reoommendations on the various sugges· 
tions made to them should be forwarded to the Government of India ", is 
correct , 
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(e) If correct, will they please state if they have received the recom-
m8ndatioDB , 

(d) If they have, will they please lay a copy of the recommendations 
on the table , 

(e) Will they please also state if they have considered the recom· 
mendations , 

(I) If they· have considered them, will they please also state what 
action they have taken with regard to them 7 

The Honourable Sir Charles Innes : The Honourable Member is 
referred to the rules under section 12 of the Cotton Ginning and Press-
ing F'aetories Act, 1925, published in the Gazette of India of 8th August 
1925. ThesE" rules have been hUlUed after consideration of the Central 
Cotton Committee's recommendations, which were all accepted. The Gov· 
ernment cOIlsider it unneeellS8.I'Y to lay the COIUmittee's recommeudations 
on the table. 

EASTERN WIRELESS SYSTEM. 

430. *B:han Bahadur Sarfaru HUlsain Khan: (a) Has the atten-
tion of Government been drawn to the ~  published in the issl)8 
of the Forward of 16th July, 1925, page 5, under the heading" Eastern 
Wireless System ", " Erection of stations" , 

(b) If so, will they please state if the statements made therein are 
correct' 

(c) If correct, will they please state if any progress has been mad, 
in the matter,  and if so, what progres.'; , 

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). Yes. 
(c) Government have 'no further information. 

CoMPARATIVE STATEMENT OF EAR .... ~  OF STATE RAILWAYS. 

431. *Khan Ba.hadur Sarfaraz Hussaln Khan: (a) Has the atten-
tion of Government been drawn to the letter published in the issue of the 
Forward of 21st July, 1925, page 5, undcr the heading" State Railways ", 
C C Comparative statement of earnings "  , 

(b) If so, will the Government be ploolled to state jf the facts and 
figurp,s stated therein are correct T 

(c) If not, will Government please state what are the correct figu1'lll t 

Mr. O.  O. Sim.: (a), (b) and (c). Government have seen the letter 
referred to and the facts and figures stated therein are correct except that 
the following mistakes have becn made in copying from the weekly com· 
munique issued by the Railway Board :-

L 

(1) the approximate gross earnings for the week ended 4th July' 
1925 should be Rs. 1.64 crores and not Rs. 1,64 crores ; 

('2) the approximate gross earnings from the 1st of April to 4th 
July 1925 should be Rs. 25.75 erores and not Rs. 25,75 erores. 

(3) the number of wagons loaded on ClaRR I-50 ft. 6 in. gauge 
railways during the week ended 4th JUly 1925 should be 
60,558 and not 10,558. 



.. 
BILLS PASSED BY Tim COUNCIL OF STATE. 

(LAID' ON THE TABLE.) 

Secretary of the Assembly: Sir, in accordance ~  ~  ~ of tl;te 
Indian Legislative Rules, I lay on the table the followmg Bllls whlch Wel'C 
passed by the Council of State at it!! meeting of the 31!!t August, 1925: 

(1) A Bill to supplement the Oudh Courts Act, 1925. 

(2) .A Bill to amend the Criminal Tribes Act, 1924. 
(:3) A Bill tJo amend the Cotton Transport Act, ~ . 

(4) A Bill to amend certain enactments Ilnd to repeal certain other 
enactments. 

(5) A Bill to supplement certain provisions of the Madras Children 
Act, 1920, of the Bengal Children Act, 1922, and of the 
Bombay Children Act, 1924. 

(6) A Bill further to amend the Indian Ports Act, 1908. 

THE INDIAN NATURALIZA'fION (AMENDMENT) BILL. 

INCLUSION OF MR. H. TONKINSON'S NAME IN THE SELECT ~ . 

Mr. O. Duraiswami My-aD gar (Madra!! ceded districts and Chittoor : 
Non-Muhammadan Rural) : With your permission, Sir, I wish to correct 

1  N a regrettable mistake that occurred yesterday. I 
2 DON. wish to include Mr. Tonkinson's name ill the Sele8t 

Committee on the Naturalization Bill. I move therefore that his name be 
added. 

Mr. President: The question is : 
" That Mr. TonkiD.l!on's name be added to the Select Committee on the Naturaliza· 

tion Bill." 

The motion was adopted. 

TIIE LEGISLATIVE MEMBERS EXEMPTION ~. 

The Honourable Sir Alexander Muddiman (Home Member) : Sir, I 
move: 

" That the Bill to confor ~  eX{lmptions on Members of legislative bodies 
constituted under the Government of India Act bo tA.ken into considerutioll." 

When I moved for leave to introduce this Bill I explained its genesis 
to the House. It arose as a side-issue of the Reforms Inquiry Committee's 
Report. Thp. propofolal wa.'1 origoillally the work of a sub·committee presid-
ed over by Sir Tej Bahadur Sapl'u and the recommendations of that sub. 
committee were .subsequently accepted by ~ whole body of members. 
The. Bill confers two privileges on members of lrgislative bodies constituted 
under the Government of India Act. In the first place, it exempts them 
from liability to serve as jurol's or a.'lscssors. That is effected by clause 2 
of the Bill which amends ~ ~  :320 of the Code of Criminal Procedure, 
189R. The only criticism which has been made to me privately on that 
particular clausr is that we are reducing the number of people available 
to serve as jurors and assrssor',; whereas the l1umher avuilable in some 
part:;; of India at any rate is not too grNlt. Thaw con:-;idered that point. 
It would practically only mean n vcry small elimination and J r(>ject the 
criticism. 
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The second effective clause of the Bill exempts members of legisJa-
tive bodies from arrest and detention by civil process at the time of the 
meeting of those bodies and also of committees of the particular legisla-
tive bodies in question. That is the effect of clause 3 of the Bill which 
inserts anew clause in the Code of Civil Procedure, 1908. I do not 
think I need do more than point out that the exemption ill not only for 
the actual meeting or sitting of the Committee but ill for a period of 14 
days .before and after the meeting or sitting as the case may be. I need 
not detain the House further at thill stage. I move, Sir. 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3 was added to the Bill. 

Clause 1 was added to the Bill. 

The Title and Preamble were added to the Bill. 

The B,oDourabl, Sir Alexander lIIuddimaD : Sir, I move that the Bill 
be passed. 

The motion was adopted. 

THE SIKH nURDWAUAS (SUPPLEMENTARY) BILL. 

TlIe Boaourable'Sir Ale:a:&Dder lII1lddiman (Home Memhl'l'): Sir, I 
move: 

" Tha.t the Bill to supplement certain provisions of the Sikh Gurdwarns Act, 
1925, be taken into considora.tloll." 

The object of this Bill, as I explained when I moved for leave to in-
troduce, is to validate certain provisions of t.he Sikh Ourdwaras Act, an 
Act which has been passed by the Punjab Legislative Council and con-
tains -certain provisions which, in our judgment, are beyond the legislative 
power of that Council. I need not, I think, detain the House by going 
through the individual provisions. It will be lIufficient. fot· me to point 
out that some of the provisions at any rate confer juriHdiction on the 
High. Cow-to We hnve always held, Hnd we have been so advised, that that 
;"1 ~ . ~.  of ·leltislutive, power beyond the jurisdiction of the local 

Leghdative Cau'llcil. It is for that reason I am moving this BilI to-day for 
consideration. 

Babe. Ujagar Singh Bedi (Punjab: Landholders): Sir, I ~  to ~ 

my support to the Sikh Gurdwara Validutillg Bill which hit" heen propolled 
by the Honourable the Home Member. In doing so, Sir, I should natu-
rally like to say a word or two on the Bubject. In the firli!t place, 1 do 
not know whom should I congratulaLe for the free p8l!lsage of this Bill in 
the Punjab Legislative Council-the Government or the Sikhll. I think 
I should congratulate them both,-I congratulate the Government that by 
giving their support for the free pa!l!lllge of this Bill, they have cleared the 
embroiled atmosphere of the Province Emu hav!) . ~ .  la'nce !lnd 
cqU8.nimity in the country and hl\"c equally removed the Irlng-stunding 
ag-itation -of the Sikhs ; to the Sikhs that through their sacrifice, perseverance 
anel combined effort -they have been lIul'ceHKful in their ohjcctive. Again 
I . should congratulnte the Government, Sir, becauHe they have very rightly 
been able to keep their control or their haud over the income or the accounts 
otweh,6urdwaras. Sir,'if,that-wy·the underl,.ing principle of the Sikhs, 
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[Baba Ujagar Singh Bedi.] 
to t81(e the Gurdwaras into their control, undQUbtedly, Sir, for them it 
is a singular victory. Sir, where a man is entitled to any credit; he is 
equally entitled to criticism, if any. Before I proceed any further, I 
am reminded here of an episode in the regime, if I rightly remember, of 
Mahmood Ghuznavi. An old woman approached him with a complaint 
that her son had been robbed and plundered by 8, gang of bandits, Mah-
mood replied that he could not undertake an expedition on account of her 
son, who 'had been robbed at such a great distance. The woman entreated 
that if he was not prepared to protect his subjects from aggressions and 
depredations, why had he talten the suzerainty of that part of the country. 
The words so touched him, that he at once ordered his commander-in-chief 
to march with his troops to that part of the country and bring the free-
booters to book. 

Sir, I have read some of the interesting debates which took place in 
the Punjab Legislative Council in connection with the Gurdwara Bill 
and I came across a passage which I shall read now for the information 
of the HOWle. These are the words of the Honourable the Chief Secretary 
to the Punjab Government. He says: 
•• Tho second principle iB that in II. matter of this kind in which the feelings of 

the whole of a community are deeply stirred, tho will of the majority must in the 
end prevail, no ma.tter at what cost of interference with vested rights or with prea· 
criptlve rights to property, There is probably no one in this Houae who ia more 
loath than myaolf to disturb vested inttlreats or the rights in property, but I recognil8 
that in this instance we are up against a situation where nothing else is possible and 
where, to put it bluntly, the minority must go to the wall." 

Now, Sir, there are various books written on Raj-neeti, what is called 
in English, politics, in Sanskrit, Hindi Bhash and in Persian, and they all 
teach us that the presence of a monarch ill entirely to protect the interests 
of the minorities and that ill the fundamental principle of all Governments. 
Sir, the Honourable Sir .T ohn Maynard in his speech has very rightly 
endeavoured to defend thc speech of the Honourable the Chief Secretary 
of the Punjab Government. I shall read it for the information of the 
House, lIe says : 

•  I This Bill abounds in proofs of the desire of the framers and of the Govern· 
ment which is behind the framers to support and defend the interests of tho minorities. 
Let me make it plain at once that I could not have reconciled it with my eonacience 
if this principle had not been fully observed and fully earried out in the Bill. Let 
me remind the House that the Bill incorporatea many aafeguards which are evidence 
of our intention to see that the rights of the minorities are defended." 

Now, Sir, I do not like to enter into the details of the Bill; but as 
far as I have seen it, there is no special constituency for Udasis, for Nir-
malas, for Sodhis and for Bedis who form the minorities in the Punjab. 
But, Sir, after all, all is well that ends well. I must congratulate His 

~  Sir Malcolm Hailey, once our colleague in this Assembly, that 
he has been successful in straightening the tangle of the Sikh problem in 
the Punjab. 

Before I conclude, I would like to say one word with regard to the 
Sikhs. What have they taught to the world' They have taught to the 
world the great doctrines that they have learnt from the Holy Scripture of 
Guru Granth Sahib that man jite jo,g jit, which means that if you can 
conquer your mind, you can conquer the whole world. They have shown 
to the world that by sacriftce, combined eirort, and UDity, you can gabJ, 
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anything in the world that you like. With these words, Sir, I support 
the motioIl made by my Honourable friend, the Home Member. 

Khan Bahadur Sarfa.raz Hussain nan (Patna and Chota Nagpur 
cum Orissa: Muhammadan) : Sir, it gives me great pleasure to be for once 
at least entirely at one with my Honourable colleagues on tho 'rreasury 
Benches. It is indeed a happy day when the seal of finality is to be put 
on a measure which meets and !!!olves the just needM and requirements of 
the valiant Sikhs. Sir, for a.bout four years a bitter tug of war was 
being witnessed by helpless India that felt for the suffering Sikhs who had 
to bear untold and unparalleled hardships before the end of their troubles 
\Vas in view. The unfortunate happcnings at Nankana, Dhai Pheru, Jaito 
and in a number of other places, though hard to forget, meet their miti-
gation in the recent Gurdwara Bill passed unanimously by the Punjab 
..Legislative Council. 

The Gurdwara Bill passed by that Council in my opinion goes quite 
far. Firstly, it provides for the pru;!ling of the Sikh Gurdwaras and 
shrines from the posses!!!ion and control of individuals into that of the Sikh 
community; secondly, it provides for the Sikh community to manage 
their shrines through committees and boards elected on a practically uni-
versal adult suffrage. The Bill also provides for the proper keeping of 
acconnt!!! of income and expenditui'e of places of worship, and that the 
accounts shall be periodically audited and shall always be accessible to 
the Sikh worshippers at the shrine. Lastly, it provides that the Sikhs 
shall have full powers of control and supervision in the internal administra-
tion of the shrine. 1'his is so far as the Act goes. 

Now, what is the Bill now before us for consideration' This is 
nothing but a supplementary Bill to the Gurdwara Act which has been 
passed just recently by the Punjab Legislative Council. What does it 
propose to enact' It makes provision for a number of items that the 
local Legislative Council was incompetent to enact, and the last part of the 
Statement of Objects and Reasons clea.rly states this. It is said there : 

•• The Bill proposes to amend the Aet whore necessary,. and to validate tholl8 
provision8 which are ultra tJirc8 of tho Punjab Ll1gislative Council." 
This being so, I do not see that there should be any difficulty or trouble 
in passing this Bill, apcl passing it unanimously. So far, Sir, with regard 
to the Punjab Aet and the Bill now before us for consideration. 

In supporting this motion which is now before UR, I must take thiN 
opportunity of thanking and congra,tulating both the Punjab Government 

, and the Government of India on the happy ending of a very unpleasant 
episode in the history of the Punjab. The Sikh movement lately set on 
foot resulted in much suffering to the erstwhile, loyal and very trusted 
Sikhs. It is therefore a matter of great satisfact.i.on, tha.t now those 
troubles have come to an end, if not in whole at least partially and to a 
.great extent, and that the affair has been settled in a way which is, to 
my mind, as dignified for the Sikhs as for the Government. 

Sir, after saying all this, I must make one more observation in con-
nection with the settlement of the affairs of the Sikh community. Here 
again I cannot do better than quote from the speech of His Excellency the 
Viceroy at the inauguration of this Session of the Indian Legislature. This 
is what His Excellency said: 

•• A Bill will be laid before you in tho courae. of tho }lrlllOllt SCAlon, the object 
of which is to validate Bueb of the proviaioDB of the PunJab Act Q,II are beYODd tile 
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eompetl.mce of the local Legialature, and I am con1ident that a measure which often 
80 fair a prospect of u practical III'\(\ equitable settlement of a momentouB and complex 
inue and whil,h is supported by 10 weighty a body ofpub1ic opinion will ·reoe1ve 11.180 
your ratification and endorsement." 

So we are going to support this measure, and I hope unanimoU8ly. Furthet 
on, H is Excellency says : 

"  I trust that your deliblJrationR will complete a legislative Act which will not 
only afford a just and ButiBfactory Molution of the mutters it exprclIBly tlontemplatclI, 
but will alBo contribute powerfully to the reunion Ilnd reconciliation of diverse aims 
in other 8}lher08 of interest which we all have equally at heart." 

I may here 'say one word with regard to the satisfactory settlement 
of this long standing dispute between the Sikhs and the Government,and 
that is about the condition that has. been imposed on the imprisoned Sikh!! 
before they are relea:-;ed. Although I am a Muhammadan, and may not 
be expceted to be coneerned with the affairs of the Sikhs; I feel that as 
Indians we all ought to be thankful to Government for the wisdom they 
have shown in coming to the decision in this matter. But I think it would 

~ been better and more graceful both on the part of the Government 
of Indin II.S well as on the part of the Goyernment of the Punjab if no con-
ditions had been imposed on the Sikh prisoners. The law is there, and 
jf a person contravened it, he could he brought to book. Therefore, there 
appears to be no reason whatsoever why only by putting a small conllition 
you should be deereal!ing the pleasure of the good that you are doing. 
With theseohHCrYllt:iOnti, I wholeheartedly support the motion which is 
before tl\e House, and I hope it will be unanimously passed. 

Pandit Madan Mohan Malaviya (Allahabad and Jhansi ~  

Non-MuhlUDmadan Rural): Sir, I have great pleasure in supporting the 
motion made by the Honourable the Home Member whieh is now before 
the House. I congrutulate the Government of India and tho Government 
of the Punjah, and particularly His Excelleney Sir Malcolm Hailey on 
the plUIsing of the Gurdwara Act, and I also eongratula.te my Sikh friends 
who have been fighting for Gurdwara reform since 1920. Now, Sir, during 
these five years, there were three attempts made to pasl! a Gurdwara Act. 
The first attempt was !nude ill 1921, when the Government proposed 0. 
certain measure, but finding that it did not satisfy Sikh opinion, they drop', 
ped it. The second was in 1922, when the Government passed a Gurdwllra 
Act in tIle teeth of the oPPoHition of the. Silth and Hindu members, and the 
Act remained a dead letter. Sir Malcolm Hailey saw the wisdom of 
accepting the main principles for which the Sikhs contended. He saw t.he 
wisdom, in spite of some of his previous utterances, of yidding to Sikh 
public opinion in the matter of the religious reform and management of 
Sikh Gurdwaras, and he most certainly deserves our congratulation upon 
the ~ which he hILS pursued. The Sikhs have had to,earry on a terri-
ble ~  during the last five years to achieve the result which they have 
now achieved. It is true that· some of them have expreSlled the opinion 
that the Bill has a few shortcomings. It is also true that there are others 
like my friend on .my left, Hnba Ujagar Singh Bedi, who are not satisfied 
with all the provisions that have been embodied in the Bill. But as my 
Honourable friend Baba Ujagar Singh Bedi hns said, all is well t.hat ends 
well, and the fact that the Sikh, Hindu Ilud Mussa1..man Mombers of the 
Pnnjah JJegislative Conncil unanimously accorded tlieir support to the 
Bill is a fact which has its own importance. Therefore, Sir, I heartily 
join with my friends in congratulatiIig His' Excellency Sir Malcolm Hailey 



upon the wisdom which he has shown in accepting tbe Bill and in seeing 
it through the Council. 

There is one circumstance, however, to which I wish to draw the atten-
tion of the House. In the course of the debate on the Bill m'ore than one 
Member of the Punjab Legislative Council expre!JSed the hope that the 
Government would release those Sikh prisoners who had been imprisoned 
for having taken part in the Gurdwara reform movement and those who 
were under trial. No one has laboured to bring about the passing of the 
Gurdwara Bill more than Sardar Jodh Singh of AnoritHar, and in con-
cluding his remarks on the Bill, he said : 

., But I just want to draw his attention to th6 eaae of the second batch of 
prisoners of the Bhlromani Gurdwaro. Prabandhak Committee. By law they ~  
not to be in prison. I know th"t the Government has made it clear that they will bo 
relealed if they lent in "requtlBt. .Hilt, Bir, if law and justice demand that they 
should be relell8ed, why should the Government wait for a request from them' If 
their compeers bave been releRlCd by the High Court, I do not lee why they also 
should not be released. I bope the Honourable Mr. Craik will not accule me to·duy 
at least of partiality because I was" prosecution wituOll8 in the cale." 

., I hope, Sir, this small requelt of mine will not go in vain. " 

Another Member also gave expression to thc same feeling in the course 
of the debate. That was Mian ~  Nawaz. He said : 

•• Sir, I desire to oxpress my opinion with regard to the Sikh Gnrdwara prisoners. 
I honestly think that the prosecution n.giWult tho Dlembers of the BhirOlW&ni Gurd wara 
Prabandhuk Committee was most undeeirable." 

and he expressed the hope that they would be released. 

Now, Sir this was on the 7th of July, the day on which the Bill 
was passed. Two days later His Excellency Sir Malcolm Hailey addressed 
the Members of the l'unjab Council on the subjcot of the GUl'dwara ·Act. 
In speaking on it, he spoke at some length and with all the ability which 
God has endowed him with. Heferring to the appeals to which I have 
referred and other similar appeals, he said: 
,. Appeals have been made to us to remove the IIting and to. obliterate the memory 

of the dift'erenoo8 of thll laat few years by a genorul amnesty to all prisoners and 
by .the withdrawal of all .pending prosceutions." 

Further on, after dealing with the matter of the appeal, His Excellency 
said : 
., The appeal is powerful It i8 one which would earry foreo even were Govern. 

ment itself not IlIlxioUB to work for that better undorstanding which 'Wo hope that 
the Bill would help to fostlll'. We have conllidered that appeal aDltiouBly and with every 
sympatby, nor did it leeln right to miss the earliest occasion of acquainting the 
punjab Legislature with our deciaion. I must remind you that the Bill has ltill to 
oWain the usent of the Governor General, and that certain of ita clautles require 

~  by the Legislative ABsembly." . 

The Bill before us will secure this validation to the Act. His Excellency 
Sir Malcolm Hailey then went on to say : 
"The Pnnjab Government is, however, prepared to take at once anch stl!p8 .. 

It feels to be pOllible without riak to the maintenanee of order, or of a recurrence 
of .tbOBC troublel which it is our object to compose. " 

Then he said : 
., But it is belt that I read to you the precise terma of our decision. The 

:Puajab Governmont will release (or will withdraw from the prosecution of) aDY 
peaoa ·(other than thOll8 perIIQWI who have been convicted of or are under trial for 
crimea of violence or incitement to lueh crimes) who baa been eanvicted by the criminal 
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courts, or is under trial in such courts, on charges arising out of the recent agitation 
in the Sikh community, or OIl chargee involving offences against the Oriminal Law 
(Amendment) Act. 

" Provided thut "-and this ill important-" Provided that such release will be 
conditional on sueh persons signing un undertaking that they will obey the lroviliona 
of the law recently enacted Hceuring to the Sikh community the control an manage. 
ment of shrines and thoir endowments und will not seck by means of foree, or show 
of force, or by criminal trespass  to gain control or pOBleoion of any Ihrine or the 
property attached to it or its endowments. " 

Now, Sir, this is what His Excellency said on the 9th of July last. 
The Ilouse will note thc conditions he laid down, namely, that such release 
will be conditional on !!Iuch persons signing an undertaking that they will 
~  the provisions of the law recently enacted, and secondly that they 
wIll not seek by meuns of force or show of force or by criminal trespass 
to gain control or possession of any shrine or the property attached to it 
or its endowments. Shortly after, the Shiromani Gurdwara Prabandhak 
Committee publicly accepted the Act, and passed a resolution saying that it 
would work the Act wholeheartedly. 'J'he leaders who have been under-
going trial in the Lahore jail for the last two years have also made a 
similar declaration. . ' 

The Tribune of A';lgust the 5th, says : 

"We understand on very good authority that almOlit all the Sikh leaders now 
IIOnbed in the Lahore J!'ort art! agreed that Sikhs should wholeheartedly work the 
Sikh Gurdwaras Aet, 1921i. They have now actually passed the following rellolution 
without a single dissentient voice : 

, Resolved that in spite of certuin shortcomings in the Sikh GurdWBr&8 Act, 1925, 
'We appeal to the Panth to work it out wholeheartedly. At the lame time we wilh 
to make it perfectly Blear that we are not prepared to Bome out by giving an,. 
un.clertaJdng as a eondition of our releue '." 

Therefore, 80 far as the promise to obey the law is concerned, which 
is the first condition laid down by His Ex.cellency Sir Malcolm Hailey, you 
have got it in the resolution passed by the leaders. They have appealed 
to the Panth to work out the Act wholeheartedly. I submit, Sir, that that 
secures the main part, the substantial part, of the conditions which the 
Government laid down. When you have got a unanimous resolution of 
the leaders appealing to the Panth to work out the A.ct wholeheartedly, 
I 8ubmit that that condition has been fulfilled. 

Now, as rcgards the second condition, that they should give an under-
taking that they will not seek by means of force, or show of force, or by 
criminal trespass to gain control or possession of any shrine or the ~  
attached to it or it.s endowments, J submit the Government should W&1ve 
it. When the Sikh leaders promise to work out the Act wholeheartedly, 
that implies that they will act under the law. Whatever shrines 01' Gurd-
waras they took posse!!lMion of in the early days of this movement have 
been secured to them by the legislation which the Government have accept-
ed. If there was Ilny irregularity or a.ny violation of the law involved in 
the procedure adopted by any Sikh in the early part of the ~  
that has been fully condoned hy the Government by the Act which baa 
been passed. There is no reason to think now that t:here will. be ~ such 
violation resorted to and to ask these leaders of SIkh publIe oplmon to 
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sign an undertaking that tlwy will not fwt against the law is, I lubmit, 
unnecessary. It is not only ~  it ~ unjust to them, it is humi-
liQ.ting to them. This is not the impression of anyone single man. It ~ 
the ooinion of tlle community as a whole. I would draw the attention 01· 
the IIouse, and of the • .Honourable the Home Member, to the resolutioD 
passed by the Shiromani Gurdwara Prabandhak Committee. They have 
passed a resolution saying thut the ~ imposed are unnecessary_ 
that the conditions imposl>d for, the release of prisoners are unDeces8&'l'7. 
unjust and derogatory, and they hold that no self-respecting 'Sikh can 
give the undertaking asked for. The leaders, therefore, are ~  in twa 
position. They have declared their acceptance of the' provisions of the 
new Act. They have advised the Panth to worb: out the Act, froD\  whiell. it 
may be assumed that they will work out the Act when they come GQIt. rile, 
have ~ the same time made it clear that they cnnnot purchase dl'eir ftfe88e' 
by giving such an undertaking a.s is iuskcd for in the second part of ~ 
conditions laid down by the Punjab Government. The House will rememb41,. 
Sir, that these leaders include men of high positions in the Sikh commuNty. 
One of them, Sardar Bahadur Mehtab Singh, ~  a Government AdwC8'le 
for many year!!, and Deputy President of the Punjab Legi!!lll.tive Council 
for a long time. He aud others carried on aD agitation in order tka1! tlley 
might get Ii control over their Gurdwaras; they have now obtained that 
control. They made great sacrifices in order to gain that controL, ani now 
w.hen the Gurdwara Act has becn passed, the hand of friendship ought 118 
be extended to the Sikhs in all sincerity and 'varmth, so that tile object 
which His Excellency Sir Malcolm Hailey has repeatedly expressed to' 
be the object of his Government, and which lIis Excellency the ~ 

said was the object of the Government of India, may be fully achieved'. 
So long as these leaders are not relcased, we may take it that the Act win 
not receive a fair trial. n is not likely that the Sikh community will' go 
forward to work the Act while the leaders who fought for it, who wOJ/ked 
for it, who sacrificed themselves for it, are still in jail. The ~  ill aware 
that these leaders were al'reHted two years agoo. 14'or full two years ~ 

have been undergoing this harassing trial. Nearly 450 witnesses have been 
examined. 'I'he trial has cost a ~  deal of public money, and thele' 
gentlemen have been locked up in the Lahore Jail during aU this tim,;, 
Now that the Act ~ been p8l;sed,. if the Government desire to obliterate 
all bitterness of memory, I Hubmit' a eleRr eourse is open to them. The 
leaders have puhlicly declared that they will givc their wholchearted sup-
port to the law. That ~ that they will obey the law which has been 
laid down in the Gurdwarn Act. Reason demands that the Government 
should now reviRp. their opinion. In the speech which we had the privilege 
to hear on the 20th inHtant, His Excellency the Viceroy said: 

" During the whole' ('ourRe of the E'v('nts nl1rl eOllt.rove1'aieH whi('h have 0lliagtld" 
public atttllltl.on and 8omctilJl('s, I regret to aay, disturbed the ~ peace in tHe' 
Punjab, the Government of the Punjab and my own Govemmeut have been aaimatedl 
bya con.tant. lind 8infl'le desirl' to promote by every mean. in our power Ii Kable. 
an equitable and 11 frlcnclly Mcttll'ment of 1111 UIl' lIIutters iu wue} which .hall do 
'jul!tice to the ('lnim8 of nil til!' il1ter('Hts Ir·gitimatcly eoneerll(!!1 allli whiellJ, in 
partillular, ahall 1'68tore'the trl1ditiolllll r"llItioll8 of good umlll1'lltnnding and mutuld' 
confidence betweel1 Government ami the Sikh I'ommuuity. It ill my belief that th_ 
relationa, gloriouB ill wa.r and 'no leslI renoll'lllld ' ill peace, whatl'ver miBllflder8taDdinp . 
have ariaen and what('ver unfortunat.e ~  have oecuTr"d have never in trutb. 
Bl.drered more tlmn a partial aud t('mpornry diMturbllnrl", lind J welcome ('very prospeet 
01, ~  complete renewal and cOllllOlidution." / 

Now. Sir, 1 plead that: this eompll'h' rent'wal and conllolidatioD deo 
DUlude that these prisoners should he released and that the trial should ~ 
LlllLA K 
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[Pandit Madan Mohan Malaviya.] 
ended. As both, His Excellency the V ~  and His Excellency Sir. 
Malcolm Hailey have fully acknowledged the value of the friendship of the 
Sikhs, it may seem unneceSsary to remind thiN House and the Government 
of what Government owe to the Sikhs. But perhllr;H it will not be out of 
pla:ce to quote in this connection a llliNNage from a speech of Sir ~ . 

O'Dwyer when he was Governor of the Punjub. Speaking in 1917, SiJl 
Michael 0 'Dwyer said : 

" In the Great War the number of Sikhs in tho army is now belioved to uo.4,· 
80,000, a proportion far higher thall ill the CU81) of UIIY other community .•... 

II The Sikhl have' always been pnrtieularly fUlllous in arms; the battlefieldl ·01. 
Mudki, Ferozlhahar alld Subruon are thl'l'o to reluiud you of the gallant strulI,Je 
which the Khal .. fought against the British 70 Y"UTII ago. In the Mutiny 10 yean 
later tbere are the traditions of the splelldid service of thl' Sikhs 011 the ~ lide. 
Since the Mutiny thore bave been cumpaigull iu ~  quurtl!TS iu which the Bikh. have· 
taken ~  part; and thero aro the trllditions cOllie down through the Second Afshan 
War of 1879·81, through Egypt and Sudlln to tho Tirllh campaign of 1897; and 
we have the Saragarhi lIIemorial to rl'lIIiuil liS of the spleudid heroism of the 36th 
Sikhs on the Samana. That glorious llpisoilc hllll 1I0W been surpassed by the immortal 
record of the 14\11 }'erozepore !Sikhs at Gallipoli ill JUlie 11l1[;..... . 

'" You have appropriately quoted the historic passage. which commemorates th.· 
great deeds of the 14th Sikhs at Gallipoli on 4th June 1911i, whl111 that gallant repmeDt· 
was almost annihilated. They died /I glorious d(1ath, hut their memory lurnvel a. 
a splendid illustration of Sikh tenacity amI Sikh heroism; and I hope that 10Jllt 
day_d that before long-their groat achievement will be commemorated in the 
same way as that of the heroes of 8arngnrhi. It is an admitted fact that the 8ikh 
spirit instead of being daunted by that terrible sacrifice of Ga\lipoli was ronaed ~ 
to a hi,her pitch of martial ardour. 1 renll'lIIbcr Wl'\l that when the news waB made 
pubHe numbers of my Sikh friends lIame to scc 111C not with sorrow but with a feclitIC. 
of pride at the heroic sacrifice, ami it is II. matter of history that from that day·· 
the Sikh eagerneBB for recruiting received its strongest impetus. That, gentlemen' 
i. the true spirit of an indomitable rUl'e ~  fcors only disgrace but ia proud of. 
an honourable death, that is tllll spirit ~  has enabled your committee not eWy. 
to :fill the gaps made by the war, but to IJrovidc thollsands of fighting men qver and 
above, that iii the Bllirit whic.h in the eOUl'luding worcls of your address will enallle· 
you to keep 011 sending I men to the army in ever· increasing numbers till victory I. 
achieved ,.,1 

That was ~  in 1917. .A. year lat.er lhon the war was over, Mr. Lloyd 
George, speaking 118 Prime Minhlttlr, of the services of Indians in the 
House of Commons, said : 

I 

U We have had four years of great brotherhood. Let it not end there." 

I say, Sir, to the Government, let not the camlLl'aderie which has grown 
up among the Sikhs and our British fellow s\!bjeets not ~  durinr 
four years of war but for decades, for more than a century, end whet'e 
it stands at present. Here is a case in which the Sikhs, owing to their 
desire to obtain control over their religious endowments, have carried on 
an ~  for years; they have made great sacrifices; thousands of their 
men !lave gone to jail; thou&Lnds have :mffered in many other ways. At 
the end of four years the Government have recognised the justice and 
wisdom of acceding to the principal demands for which they have beeD 
fighting. When the Gurdwara Act was passed, one would have expected 
that all the grateful recollection of the camaraderie between the Sikhs and 
the English would enable the Government. to declare that there was alJ end 
to all the ditrerences between them and the Sikhs, that all those ~ 

who are n<w undergoing imprisonment and have not been guilty of any 
'Violence or incitement to violence, would be released,· and that the cue 
which has been dragging its miserable length for the last two years, duriq 
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which period the flower of the Sikh community have been confined to the 
Lahore Jajl would be ended. That was wha,t wa!! expected. That is what 
we still expect of the Government. The Government have a great oppor-
tunity of showing that their friendship is real, that their declaration of a 
desire to restore normal and friendly relations with the ~  is rellI, and 
I submit, Sir, t.t this opportunity I$hould be utilised. I again thank the 
Government, I 'congratula,te them, on having acceded to the demands of, 
the Sikh. to the extent they have. But let them recognise 1-hnt nnt.il 
these lesders are released, the Act will not have a fair trial and that Lh41 
atmosphere in the Sikh community will not come back to normal. That 
would not be a desirable state of things. The Government will 10He noth-
iag by being generous. The Government have before t.hem the resolutioll 
pused unanimously by the leadcrs that they will worl{ the Act wholeheartNi· 
ly. Let them accept it as a suffillient assurance on the part of theNe le\ders 
that they mean to give their best support ·to the Act, and remembering all 
the camara.derie they have had with the Sikhs, let them not Ficek to humiliate 
their leaders by insisting upon their giving an undertaking that they will 
not behave lUI criminals. Let the Government treat them Wi gentll'men 
and they will find that they are true gentlemen, and in that ease the Uov-
ernment will have achieved 8ll object on which they might ~  be congrlt-
tulated. If, on the other hand, the release doeR not come about, if the 
trial drags on its length, what will be the relmlt 1 I have appeared in this 
ease for some of the gentlemen who are being prosecut.ed. As T have Raid, 
between 400 to 500 witneslles have been examined. Thc calle hax gone on 
for two years. These men have practically Nuffered impriHonment. for 2 
years. They may Buffer imprisonment for another yenr. They may be 
kept in prison for another five years. But I know them. T can say that 
they will not give that undertaking which they consider will be humiliating 
to them. And what is the task, in such a' pOllition, of a friend, of a ~ 

-triend, who recognises that it is a friend whom he aNkH to give such an 
assurance, who has been a comrade in the field, hUH been a loyal and st.ead-
fast supporter of the Government' I I!I8Y, the duty of such a friend is 
to say, " Very well, I thought. you would not talm it amiss, but if you 
do not like to give the undertalting which ~  have been Hsked to giv(l, we 
,eeept the assura.nee which your public declaration, your past deeds, which 
your history, which the past history of Y011.r community, ~  IlR; we 
release you and we wish you snd o11l'Helves to bc once again friends, cnm-
rades, fellow-Bubjects, working for the good of the Empire, working for the 
honour of the King-Emperor and for the good of this ancient land." If 
the Government will adopt sllch an attitude,. there will be a feeling of 
satisfaction throughout the country, not. merely among the Sikhs, but 
throughout the country among all elaRHeR And eommunitieR whillh inhabit 
this land, and it will redound entirely to the credit of the Government. I 
make a strong _nd earnest appeal to the Honourable thc Home Member 
to represent this matter to the Government in it./!! proper light. and to see 
that the passing of the Gurdwara Act bf'.arR its expected fruit, that it ~ 

not made fruitless like its predecessor, and th"t the relations between 
the Government and the Sikhs are again restored to t.heir normal condition, 
redounding entirely to the credit of the Government. 

Lala DUDi OhaDd {Ambala Division: Non-Muhammadan): Sir, J 
riae to support the motion to consider the Gurdwara Bill. So far as the 
provisions of this Bill ar& concerned, they are only of a validating Illld 

}611lL.t. J2 
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[Lala Duni Chand.] 
supplementary character, and there is nothing to take exception to them. 
1 generally associate myself with what has been said by my Honourable 
and distinguished friend Pandit Madan Mohan Malaviya in the most 
beautiful werds whieh he alone can command. 1 want to utilise this 
occasion not so mnch for  supporting this motion, whic. I could do by 
etlrely voting, but for a different purpose. There is no doubt that tao 
Sikh problem had been 8 dJsturbing factor in the situation of the Punjab 
for the last 3 or 4 years. So far as the solution of the problem is con-
cerned, undoubtedly the Sikh community has made the greatest contribu-
tion. \ They have added by reason of their sacrifices a glorious chapter' to 
their own history. At the same time it is aItto a fact, and to this e:s;tent 
we should be grateful to t he Punjab Government, that the Government 
of Sv Malcolm Hailey has :llade an earnellt and lIerious effort, though after 
four years" to solve this problem. It is also a fact that thc sister com· 
munities in the Punjab, the Hindus and the Muhammadans, have fuUr 
co-operated with the Sikh community in lIo1ving thill knotty problem. 
Both inside and oUblide the Punjab Legislative Council the Hindus have 
gone in certain waYH even out of thdr way in supporting the Gurdwara 
Bill that haK been rllcently ~  in the Punjab Legislative Council. That 
really HhowN a feeling of natiollalism in the Punjab. 'l'he PUlljab 3S I} 
whole thought it its duty to solve the problem. It waH with that selll'le of 
responsibility tha,t all the lIindu!iand Muhammadans came forward ~ 

lIupport the Sikhs in the solution of th6.. problem. It was expected under 
these eireumstaneeH that the Government would be generou!!l enough, an(l 
would be ungrudging in their attitude towards the solution of this problem. 
It was expected by all of U!!l, all the ~  goes, that the Sikh community 
would soon reap the full fnlit of the sacrifices which they have Blade. But 
an obstacle has boen crl.llIted and 1 think the Government are responllible 
for tha,t. My own conviction ill that unless and until the Government-
release unconditionally every Sikh priHoner, there 'can be no soluti<>n of 
the problem. Now the Punjab Government is insisting upon the unreason· 
.bIe condition of tnking It written lIltdertakiIig from the Sikh prisoner", 
before they can ~ them. So far as the Government's oWn attitudf! 
with refercnce to the Gurdwara Bill iN concerned, that really malteN it un-
necessary to inRist upon any Huch written undertaking. 'the whole Sikh 
('ommunity and the Sikh leaderH, including thoNe leaders who ai'e in jail, 
have made it emphatically clear that they are prepared· to carry out the 
Gurdwara Act and malw it Il RueceHH. When the a,ttitude of the whole of 
the Sikh community Rnd of the Sikh leaders is clear there IJ,re no reasons 
why Government should be so unreasonable as to insist upon that und .. r-
taking. A rt'solution hllH appeared in the Tribune of the 5th August 
1925 which was pasHed hy, the Sikh leade1'H inl'lide'the walls of the jaIl, 
that they have decided to work the Sikh GUl'dwaras ~ . When even a 
formal undertaking' has bl'l'n given by the Sikh pt>isoners; there are no 
~  why the Government f!hould insist upon a written undel'taking. 
But what is the object of Government in asking for it' Government. ;havt' 
been always suffering from a certa,in kind of disease. What is that 
disease T That is the fetish of prestige. Government know tha1' the Sikbs 
have accepted ~  Gurdwaras Act and that they ar."going ,to worl it, but. 
flt the Aame. tIme ~ .  want to ulltintlli:u. their ~  though 
Ib ~  calle It waH quite unne('('fo;sary. I Hhould think t.h.a.t in view q(, ,thf 
.erlfices that havelwen !hade by the Sikh eommunit.y and by thejr:nperable 
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leaders, the Government should have been more generous than they are 
~ to be. 

. ,I annoit let th·is occasion paSH without bringing one fact to the notiee 
of this House. A most saintly character in the perRon of Sardar Kharak 
Singh who is revered not only by all the Sikhll bnt alllo by all good Hindus 
and by all good Muhammadans is IItill in ~ . With regard to this gcntle-
man a Resolution was pa.'1Red abont eighteen months ago, immediately 
a.fter the opening of thill Assembly, and Sir Maleolm lIailey, who was 
then the Home Member, promised to considr.r the case of thiN gentleman. 
Full 18 months have paslled and Government have trodden down upon th.! 
feelings of the entire Sikh communit.y and upon those of other ~ 

people. Can Government hope to caMe the situation by keeping men of the.' 
character of Sardar Kharak Singh in jail! A splendid opportunity had 
arisen for Government to relea,o;e all those people who have suffered in 
their cause. It is not too late for Oovernment even now to mend matters. 
I wish very much that. the Government may tuke a ~ generous attitude 
in this respect, and by releasing unconditionally all the Sikh leaders, solVl' 
the problem. J resume my seat in t.he hope that this wish of mine will be 
considered most Rympathetienlly. 

Mr. II. A. Jinnah (BomlJay City: Mllhnmmadan Urban) : .J do not 
desire, Sir, that on this occasion we should tltrike any note of a jarring 
character. The Gurdwara Bill hus been passed with the entire approval 
of. the Sikh community. I do not wish here to apportion the credit. I 
have no doubt that both the Government. and the leaders of the Sikh com-
munity have 'worked with one desire to bring about a settlement. Sir, 
the question before Us to-day is this Bill. J am sure the HouMe approves 
of thiR Bill. Therefore, .so far as this Bill is concerned, there is nothing 
against it and we congratulate Oovernment upon having brought about 
this settlement ana we willingly approve of this Dill. '1'herefore, there i!!l 
only one matter which it is neceSMIirY for UM to represent to Government, 
and my Honourable friend the Home Member, who J know has taken the 
keenest and most earnest .interest in bringing about thh; settlement will 
consider it favourably. I also  know, Sir, that IIi!; Excellency Lord 
Reading showed tIle greatest sympat.hy lind anxiety to bring about an 
honourable settlement with thp, Sikh community. That being so, we ~ 

wish not only to bless this BUI 1,ut we rejoice that this great problem 
which affected t.he Punjah hilS bl'cn soh"ed. 

Now, Sir, the quer;tion which remains to he considered-and I ~ 

the Honourable the Home Member will disregard any remark which has 
been made by any previolls "peaker which might have provoked him-is, 
that Sir Malcolm nail<,y in his speech desired to follow a proeedurr-whieh 
lliid down a condition of release of cel'tain priHoners. which condition has 
alrea.dY heen read ~  my Ilonourahl(' friend Pundit Madan Mohan Mala-
~ . Now we alRo know, lind J think GOV('I'll/Dent wiII not challenge the 
stat.ement. whieh ha.'l also heen read hy my Honourable friend l"ltlldit 
!.fadan ~  l\faIIlYiYll. that Ole Hikhs ~  awl the Akalj lellderH, 
have paHRf'd a Resolut.ion and that Uf'sollltion clearly shows t.hat they arc 
quite willing to work this Act. J will onCH more read that HClwlution in 
order to concentrate t.he Httention d ~ IIow;e on that Hmmlution : 
"Resolved thnt in IIpite of' ~  shortcomings in the Sikh Gurdwara Aet of 

19i5,,,,e appeal to thl' Ponth to work it wholl'heartedly. At thp lIaUle time we 'It'Wa 
te, make itpl'rfedly lIlear that we aTe not prepared to eonte out by glviDg Q)' UDder-
Mfda., .... eonditiollof our releaee." . . 
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Now, Sir, the condition of their release which is desired by the Govem-
ment of the Punjab, all stated by Sir Malcolm Hailey, 1&-1 once more 
bring this to the notice of the House-as follows : 

" The Punjab Government will TaleR"C (OT will withdraw trom the prOlellutioD of) 
any perlton (other than thoae penooa who have been lIonvicted ot, or under trial, tor 
crimea of violenc,e or incitement to Bueb crimea) who 'has been convicted by the crimiul 
eoUTts, or is unc1t'r hial in SlIch courts, 011 "barges ariling out ot the recent agita-
tion in the Sikh (,.OInmuuity, or on charges involving offenee! againlt tbe Criminal 
Law Amendment Act. 

Providl'll that RUl'h r")"lIse will be conditi(lual' on luch penonl! Ilgning Dn undOt'o 
tllking thut tlw,I' will obey thl' provisionll of th,' law rellently enacted lfICuring to the 
Sikh community the l'ontrol and management of ahrinee and their endowments and 
will Dot Bt'ek by DIIlUOS of force, or sbow of force, or by criminal trespallll to ~  
cont.rol or PORsussion of aoy shrin!' or the property nttached to it or its endo\vmeat •. ' 

Sir, 1 appeal to the Honourable .the llome Member, I appeal to the 
Government of the Punjab and I appeal to the Oovernment of India, to 
consider whether they think that, in view of the fllcts which I have already 
placed before thiH House, it is desirable that you should insist upon thi8 
condition Y  I am sure that if the Honourable the Home Member will 
carefully conHider the matter he will agree with me that in view of what 
I han' sb"ted, in view of the pOHition taken up by the Akali leaders and 
in view of the position taken up by the entire Sikh community with re-
gard to this Ourdwara Act, there is not the slightest ~  that 
any of theHe men who are now in prison are likely to oppose this Act or 
likely to resort to any violence or force and destroy the effect of this Act ? 
Well. personally, 8ir, I am convinced that. none of them will resort 

1 r.M. to such a. position or Much an action. Then, may 
I appeal to Govel'nment not to insist upon this 

condition' I (10 expect on thi", oecasion the Honourable the Home Member 
to give MOme expl'e!'lsion of opinion in order to meet the situation. The 
feeling is that if you now insist upon this condition it can be conHtrued to 
meUD-- ] do not suggest for a single moment, Sir, that it is the inten-
tion of Government-tha,t Oovernm(mt desire to humiliate the Sikh leaden. 
I hope that the w,.rds of HiH Excellenr!y  IJord R,eading which were uttered 
in this House in his address to tht' Members of the Legislature recently 
will be remembered, and, if you really wish to give effect to those. expres-
sions a,nd those dcsires, then I appeal to you not to insist upon this condi-
tion. 

Several Honourable Members: I move that the question be put. 

Mr. O. S. Ranga Iyer (Rohilkund and -Kumaon Divisions: Non-
Muhammadan Rural) : Sir. I did not think that it would have become neees-
Hary for Mcmbcl'N of this House to make the observations they were e6m-
pelled to ma.ke at thiH la."It Htage of the Bill. I thought that the Govern-
ment of India would have hal] Mufticient. imagination to release all the 
political prisoners before (!oming to this HouMe and asking us to pau a 
Bill of this kind. The Government. of India are aware, even &8 \h, people 
ontside this Honse, .that this Bill is the relmlt of the agitation that the 
flikh community put up. Officials in their speeches elsewhere have recog-
Ilised the) fnet thut the Rikh eommunity did put up a fight and I believe 
1hat. by their action they have acknowfedged that they were prepared to 
meet. the fightel'll somewhere half-way. At such a time it appears rather 
mean for a Government, which ought to be . ~ in ~ wltb 
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a large question, to keep the prisoners in jail and say, " We will release 
you at the point of the bayonet of an apology. You apologise, give ah 
undertaking, promise to support thifl Bill, sacrifiee your convictions ~  
then we will release you ". 

Sir, it is a magnificent sp('('eh that Pandit Madan Mohan Malaviya 
deliveredbllt he hesit.ated to d(>scribe the act.ion of the Punjab Govern-
. ment as "melancholy meannl'ss". I am sorry, Sir, that I have t.o 
eharaeteriRe the IIction of th .. Punjab Oovernm('nt. as melancholy mean-
ness because J know thE' prNI<!tJt Govl'rnor of t.he Punjab happens to be 
8. gentleman. TIE' waR th(' ~  of thifl HOURI' and he ought to have 
kpo'\Vn from th¥iscnssions in thiR HonRe, from hiR knowledge of public 
opinion in the country that. India will not IUW('pt Ruch a thing as asking 
an apology of really good peopJ(· in th(' conntry,-the flowcr of the la.nd,-
to apologise, to come out Ilnd to work the reforms. If the Government 
thought. t.hll.t the Gnrdwarn reformR arl' good, aR I believe they do think 
thereforIDR arE' good. theyshonld not ~  a,.<lk these people to give an 
undertaking to wdrk t.he reforms. Sir. I Rhould have itesitated to talk 
in this strain. I would not 1111.\"('\ talked in thiR st.rain if I really felt the 
Government meant to work th(' Bill. If J may Ray so, it looks as though 
the Government do not mean to work thiR Rill. 

Pandit l'tIadan Mohan Malaviya : You are wrong. How do you 
know' - . 

lit. O. I. Ranga Iyer : The Honourable Pandit is a good old Moderate 
steeped In faith in the Government. I do not. have that faith. (A 
, Voice: " Rut T have fait.h.") It iR the very action of the Government 
that deprivE',s me of that faith. The RikhR put up a fight. They lIuRered. 
They sacrificed. I know Panclit Madlln Mohan Malaviya does not know 
what it ill to live in jllil. Tt is all vt'ry w('Il for him to come and say in 
thill HOURe "  J have faith ". If J had thRt. fllith, I would not have talkp.d 
in thill strain (PandU l'Ihamlal Nrhru :  " Wc Rre not discl1Rsing the action 
of the· Government.") T am. iliscllsRinll thf' action of the Government 
in wing theRe political prisoncfR to gh'e lI,n undertaking bef.ore they 
come out to work this Bill. This is certainly not t.he manner in which  to 
approach a great problem. The Gov('rnment lack imagination. They 
lack statesmanship. If th('y reR1Jy wish that t.hiR Rill Rhould be worked in 
8n atmosphere of good-will, if they do not. want tha,t the Sikhs should onee 
again put up a bigger fight, if th('y do not intend to strain the quality of 
mercy. they will have as statesmen to release these political prisoners un-
conditionally. . .. 

r do not ask for It favour. T /lNk for It rilZ'ht /t,nd I also allk the Gov-
p.tnlnent of India Rnd the Oovl'rnrrll'T1t of the Pllnjnh to foHm'!' the tradi-
-tions e8tabliHhed in ChI' PmJjah. Ami whitt are thORC traditionR' You 
.• n remember how ~ thl' Amritsar CongreRs. how on the eve of the 
AmtitJllaJ" CongreSR, the mllrtial-Inw prison('rs were llnconditiona))y .~

f!d. Thp Sikh oft'cndt'rs ,in tIl(' jltils IIrf' not IZ'reater offend erR in the eye 
·of thp. Oovernmf'nt. than thl' mRTtilll-lllw prisonpl'R. Whpn t.he martilll-
law pri"onel'M !lomf' of whom w(,Tl'spntf'nc('d to tranRportation for life, 
wt'!rp M'leal'lP.d llnconditionllJly. vnll hAd ~ imagina.tion. Why don't 

" 'you follow now the traditions which you then set up , 

,. '.. It was stated by !\fr. Ramsay l\!acdonald and the late Sir ReIllY' 
~.~  that the Governors of the PunJab were noted for" streQgth". I 



LEGISLATIVE ASSEMBLY. [1ST SBP. 1925. 
,:-

[Mr. ·C. S. Ranga Iyer.] 
aln afraid the pretsent Governor of the Pun;jab ~ only been making an 
euibition of weakneMs when he saY8 to the brave Sikh prisoner, " Apolo. 
gise, give an undertaking". IInve not t.he Govemment sufficient courage 
to face these men of conviction? Where i8 the indication that they will not ilupport this Bill' Judge them by the writings in the Press. J udg!' 
~  by the Resolutions that. the leaders have passed. Do YOIl want to 
hUJDilia.te them Y Do you want that they 8hould lick the dust 7 That ill 
wbat the Government of the Punjab wantl Do not venture to humiliate 
WI further and further. That is not a proper policy for a wise Govern-
meat. Do not forget, you shook hands with the murderers in Ireland. 
'fhe Sikh prisoners are not murderers. They are non-vilfient. You made 
Ireland a Free State, you gave Ireland freedom, but here in Indilj. ..... . 
(Laughter). You are laughing t.here, while the men in the jail are burning 
I\R in a furnace. (Pointing to the official Benches.) It is all very well '0 come and sit in those comfort.able Benches and laugh-the loud laugh 
that speaks the vacant mind! Put. yourself in the ~  of those ~
tioal prisoners,: feel as they are feeling. I know what it. is to· live iA 
prisoJl. J know what it is for 8, prisoner inside t.he celli! to form a judg-
ment on Bills of this importance. How can they form a correct judgment 
within the cell' You say, " acquiesce in our work, follow us". That is 
pot statesmanship. It is political meannElSs. The Government of the 
Punjab and the Government of India ought to rille above this meanness. 

T:ta. BoJlourable Sir .A.lexa.ncler Muddiman : Thi8 debate has turned 
from tlle subject matter of the Bill to a matb)r which is certainly anaiogoUll 
to that subject matter but is certainly not in itlsue on it. I understand 
that, 80 far .s t.be Bm iii concerned, the House endorses its provisiolU!. 
It could hrdly fail to do otherwise in the case of B. Bill which His Exoel-
lency Sir Malcolm Hailey described as "  a Bill promoted by the Sikhs 
tb8llJ.IiflJves a,nd accepted in this HOIlRe by other communitiel;l with a 
cor$lia.lity ~  hlilii obviated the necessity of a single dividing vote. H 
is freighted with t.he hopes of Sikhs for their futUre tranquillity and the 
reJigioul! necurity of their community. It ilS launched amid the fair 
. ~  of good-wHl from others; but· its success depends on the spirit 
and the t!tmper in which Silths themHel ves approach the administration of 
itfJ provisions." Now, the debate which has taken place in this· House baA 
tJiken tWQ different channel'!. I will deal with the last speaker tirst. lie 
charled the Government with laek of imagination. Sir, I regret I cannot 
charge him with lack of imagination. lIe has too much ~ . He 
talked of an apology. There was no qneHtion of apology in the under· 
taking (Mr. C. S. Ranga Iyer :  " It is worRC than an apology".) H" 
talked about melancholy meanncl'lfil-anci that, Sir, in reference to His ~ 

GeHency the Governor of t.hr. Punjab, thAt ciC'yoted public servant who has 
brought to 8 triumphant I'onclusion the difficult. Siklf situation, which bas 
been aclmowledged by the HOllse at large to have been the result of .great 
atateRmanllhip and of months of work, flml he talked about melancholv 
lllealllltSR! That, Sir, ill nr.ither fnir nor just. . • .r .. M. A . .Jinnah : It is eloquence. 
An Honourable Member: It is absolute madness. 

The Honourable Sir Alexa.nder Muddiman :  I now turn t.o the point 
that. bas been raised in the ot her spf'echcH, T refer partiCUlarly to the 
.-peaches of m..v Honourable friend Pandit )ladan Mohan' Malaviya aDd. ., 
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Honourable friend Mr. Jinnah. They at ahy rate Maw no melancholy 
meanness in the action of the Government. 'I'hey were aware t.hat on' the 
day after this Bill was passed, His Excelleney Sir Malcolm Hailey cathe 
and announced to the assembled Punjab Legislative Council tt'rms which 
were received by the country and the PrtlsS gem·rally as being liberal and 
generous. We are now told that these terms are humiliating. Now, Sir, 
whatever may be said on the merits as to the imposing of condition!!, I 
cannot agree for a moment . that the conditions were humiliating. Mr . 
• Tinnah I think put it much more rightly when he said, " i do not contend 
that the conditions are humiliating. I say that they may be regarde() 
as humiliating by those who are required to comply with them.' 'There 
is, Sir, nothing humiliating in requiring one who has broken the law to 
MY, that he will refrain from committing further offences. You may not 
like ~  to do it, but there is nothing humiliating, degrading, in it. 

An Honourab7e Member: What. would you have thought jf you hOd 
been imprif'lOned ? 

The Honourable Sir Alexander Muddiman : If I was imprisoned anu 
could get free by signing an undertaking of this kind, I should be out before 
tiffin. (Laughter.) 

Pandit Shamlal Nehru: Have you inquired whether the prisonerl!! 
have not· given an underta.king to work the Act T 
The Honourable Sir Aleunder MuddiJll.p : Someol them have, and 

they are out. 

Pandit Sbamlal .ehru : Have they mIen relenlled ? 

The Honourable Sir Alexander Muddiman: Certainly those who 
have given an undertaking. 

Sir, a moving appeal has been made to Government. It does not need 
the eloquence of Pandit Madan Mohan Malaviya to convince the Govern-
ment of the serviceJ:l of the·Sikhs. We know perhaps ali well as the Honour-
able Pandit does what jhollc services ~ be(m. It does not need a Muham-
madan gentleman to draw onr attention to the serviceH of the Sikhs ; we 
know perhaps aJ:l well as Muhammadans. what those I!Ierviees have been. 
But, as I hS,ve said, a moving appeal has been mad!'!. and although it is 
not pOHsible for me to give any answer to it.-it is clearly impossible for 
me to do so--IIill Excellency the Governor of the Punjab, who has through-
out this matter shown the utmost deHire to restore pCn(le and order, may 
be relied on to deal with that appeal in a sympathetic "'pirit in so far all 
(lircumstanoes permit him to do so. I will say no more on that point, and 
I trust the House will put the crown on the Ilreat work which has led to 
the Sikh Gurdwaras Act by paHsing this BjU without further diHcuMliion. 
(Applause.) 

Mr. Prelident: The question is : 
"That the Bill to Buppl(llt1{'nt ('('rtuill llrovisionR of t.h!' A.ikh Ollrdwllrll8 AM:. 

11125, be tllkt!11 into eomridemtion." 

The motion was adopted. 

Clauses 2 alld 3 were added to ~ Bill. 

Clause 1 was added to the Bill. 

The Title and Preamblo were· added to the Bill. 

, 
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The HODourable Sir Aleunder Iluddiman: Sir, I move that the 
Bill be passed. 

The motion was adopted. (Applause.) 

THE INSOLVENCY (AMENDMENT) BILL. 

The Honourable Sir Alexander Muddiman (Home Member) : Sir, I 
move: 
" That the Hill to amcnd the Presidency Towns Insolvency Act, 1909, and the 

Provincial Insolvcncy Act, 1920, bc circulated for the purpoec of eliciting OpiDioDI 
thereon." 

I explained the main purpoHeH of thiK Bill a,t the time I allked for leave 
to introduce it, and lUI my present motion iH merely for circulation, I do 
not think I need detain the lIouHe. It is obvioU!1 that a change in the 
law in Karachi requircs considera.tion by local authorities and that the 
amendments propoH('d in the penal l!Iectionl!l of the Insolvency Acts require 
the opinions of Local Governments. 

The motion waH adopted. 

THE LEGAL PRACTITIONERS (AMENDMENT) BILL. 

The Honourable Bir Alezander Mucldiman (Hoine Member) : Sir, I 
movc : 
II That the Bill further to amend the Legal Practitioners Act, 1879, be circulated 

for the purpolJe of eliciting opiniolllJ thereon." 

ThiH Bill, as I explained when IlfoIking for leave to introduce it, is 
really baHed on certain recommendations of the Civil Justice Committee. 
I must Hay I Hhould not he prepared to give entire assent to these propol!li-
tion", without further opinion, and it i/o! for that re8HOn that I think that 
they IIhould be circulated 1010 that we may obtain the opinioDH of Local 
GovernmentH and High CourtfoJ on what may possibly prove to be a eon· 
troversial matter. Sir, I move my motion. 

Diwan Bahaclur T. Bangachariar (Madras City : Non-Muhammadan 
Urban) : Sir, I must express my astonishment that the measure no,,, 
before the Houl!C ill the result of the recommendations of' the Bar Com-
mittee. ' 

The Honourable Sir Alexander Muddtman : Pardon my interrupting 
the Honourable Member. It has nothing whatever to do with the recom· 
mendations of thp. Ba,r Committee; it is based on the Report of the Civil 
Justice Committee. 

Diwan Bahaclur T. Bangaehariar :  I heard the ~  Member 
OD the last oceaNion say that. this was the result of the recommendatioD8of 
the Bar Committee, and I asked him a ()uestion whether this W88 the only 
piece of' legislation arising out of' that Committee's Report. 

The Honourable Sir Alezander Iluddiman : r will explain the matter. 
My ~ friend no doubt did IlHk me that question but I entirely 
mhmnderHtood him. When the report of the debate came to me, . I 
noticed that he had asked me about the Bar Committee. I thought he ·",as 
asking me about the Civil Justice Committee. 

, 
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DtWaD Bahadur T. Bangacba.riar : Sir, this is a Bill to amend the 
Legal Practitioners Act. The recommendations of the Bar Uommittee 
were recommendations in order to remedy  defects in the existing law 
relating to legal practJtioners. I am ~  at .all ~  this piece of 
legislation on its merIts. I am Opposlllg thn! legislatIon as pIecemeal 
legislation dealing with a subject which has been dealt with elaborately 
by a Committee appointed by Government, whose report has been in the 
hands of Govcmment for nearly 18 wOMhs. What the ~  have 
done 011 that. report we have attempted to elicit, by questioJlR in this 
Assembly. We have been promiHed leg.islation to ~  effect to the re-
commendat.ionH of the Rar Committee, but when that legildation is going 
to corne, we do not know. LaHt September when I had my Bill on the 
agenda to amend the IJega.l PractitionerH Act, I allked the Honourable 
the Home Member a queHtion Ilnd I thinl( the Honourable Mr. Tonkinson 
replied that they hoped to bring forward the legislation in that Session 
or in the Delhi Session. Now wr ho\'(· paN.'led through the Delhi Session, 
and we are passing thl'oup:h the 8imlll SCIIsion, and yet there is no sign 
of any Bill dealing with the rrcomnwndations of the Bar Committee. 
This matter has beell before thiH Assembly ·and the last AHHembly from 
1921. It began with the Resolution of :(\{unshi IHwar Saran. Then there 
were three Bills before the Assembly, one by me, another by Mr. Neogy 
and a third o:ne by Mr. Agarwala. And these were held over in vi_ 
of the appointment of the Bar Conlmittee which went into the· whole 
question and made reeommendations. In fact, thill matter dealt with_in 
the Bill is a very very minor miscellaneous matter compa.red with the 
recommendations of the Bar Committee. The Bar Committee made sub-
stantial recommendations ill ordet· to abolish dhltinctioml between vakils 
and barrililters. The Bar Committee madE' . ~  for having 
only one Il'rade of pra.ctitionerH throughout evrn inclurling rhl' High 
Court.1I of Ualeutta and Bombay, although they have made their submissions 
with reference to the original Hide pra.ctice as regards thoHe conrtll. 
Ilaving made those rooommenriat\OJu!, what has huppened Y The High 
Courtll are making rules. In Mudra" fur ~ rules hllvc hf.ll'n made 
recently intfmsifying t.he diHtinetiorlH. We Itad succet'ded in aholiHhing 
those distinctions there prllctically but by virtue of the rilles recently 
made by the High Court there is a temptation offered to vakil" 10 become 
advocates, and in fact the position of advocate is being abused if not 
misused. Sevt'Aral people who were original "ide vakils now working in 
the same office call themselves advocates and perform almost t.he same 
functions as they performed before. Sir, J do think the Government havc 
not treated the reeommendations of the Bar Committee with that consi-
deration ~  ill due t.o .them. And why there Hhould be this delay in a 
matter of thl8 Hort where the matter has been RO clo"ely examined and the 
opinions of various High Courts taken, I fail to understand. Will the 
Government now at least say whether they have. accf'pted the reeom-
~ .  of t.he ~  ~ and propose to bring forward any 
leglHlahon eOllsoltdatmg and amendmg the law t.o Huit the recommendatiOliS 
made . ~  ~ ~ . Thi". is a very small portion of the l.Jegal 
PractItioners Act whleh if gom/!, to be amended. Why thiH attempt 
should be ~  when a wholeliall! re\'!sion or the Ac1 ill necesHary, J fail 
to ACe. ThIS matter can be dealt WIth when we are· dealing with the 
.. holesale revision of the ~  which is ~  to come before the Asaembly. 
I hqpe the GOIVernment will not press this measure now but will wait till 
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the wholesale revision of the Act is undertaken. I do understand that 
this touting system is an evil which is growing up in places where it did 
not exist. We ought certainly to prevent its taking root elsewhere. We, 
who are in the profession and who have to consider the honour of the 
profession, will lend our support to the up-rooting !If this ~  but 
it iI after all a very very minor matter compared wIth the maJor recom-
mendatioos made by the Bar Committee, and I therefore ask the GOV(!l'n-
ment what they propose to do. ' . 

Mr. O. Duraiswami Aiyangar (Madras ceded districts and ~  : 
Non-Muhammadan Rural) : Sir, may I know from the Honourable the 
Home Member why, when he introduces a Billto imprison' touts, he has 
not thought fit to punish the vakils who employ these touts 7 Is it a 
case of analogy with adultery where the man is punished and the woman 
is not punished Y 

Mr. K. a. Neogy (Dacca Division: ~  Rural) : 
Sir, the Honourable -the Home Member has just stated that this Bill has 
nothing to do with the Bar Committee's report but that it proceeds from 
t,he recommendations of the Civil .T IUltice Committee. May I draw his 
attention to the Statement of Objects and Reasons which appears oyel' 
bis signature , 

The Honourable Bir Alexander MudclimJlon: The Honourable 
Mtlmber may ; but our proposals are the result of what the Civil Justice 
Committee recommended. All the Bar Committee said was that touting 
was a great evil and they said they did not know how to deal with it. The 
Civil Justice Committee made definite recommendations. As regards 
the Honourable Member's remarks ..... . 

Mr. K. O. Neogy: Sir, I have ndt finished. I merely gave way in 
favour of the Honourable the Home Member. 

The Honourable Sir AleDnder lIIuddiman: 1 did not know the 
Honourable Member wl1s speaking. 

Mr. K. C. Neogy : Well, turning to the Statoment of Objects and 
Reasons we find that it begins by quoting the Bar Committee's report : 
•• In their report the Bar Committee made tht' following obaervatlons in regard to 

touting, etc." 

Then comes the reference to the Civil Justice Committee: 
., The Civil Justice Committee all/O referred to the faet that, etc." 

I therefore think that the Honourable the Home Member must have 
forgotten what he had written in the Statement of Objects and Reasons 
of this Bill. When I first saw the Statement of Objects and HeltHOnS, 
I ~  the H(Jnourable the Home Member had got hold of a very 
powerful microscope in order to he able to discover the mllllt mill ute points 
in the Bar Committee report ignoring the more impOl·t.unt recommenda-
tions of the Committee. I again thought that perhapR the latest approved 
method of ~  a Committee's report.by Government was to begin 
from the end of the report and then proceeabackwardH. I find t.hat this 

~  consis.!s of. 71 paragraphs-I am referring to the report of the 
Indian Bar Commlttee--the last paragraph is the usual one th8Jlking the 
Secretary. I suppose the Honourable the Home Member has duly 
conveyed the thanks of Govermnent to the Secretary. The next one is 
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No. 70 and that deals with the question of touting. . Now, Sir, we have 
just come to the point of touting, and I think it will take at least Olui 
year or nlOre for UII to get to the main recommendations of the Bar Com-
mittee which precede this ~  about touting. (Mr. M. A. 
Jinnah :  " This ill more urgent ".) It is more urgent, I think coming 
as it does about the end of the report. Now, Sir, this report rUlls to 
about 60 pages, and the observations about touting do not take up more 
than 15 lines. I think the Honourable the Home Member must have some 
peculiar sense of proportion in order to bring up thil! Bill before us to-day 
and postpone conllideration of the main recommendatioll1s of the Bar 
Oomniittee till perhaps the Greek Kalends. Sir, I want to remind the 
Honourable the Home Member very briefly of the history of this move· 
ment, 'becaulle when this question was initiated in this House the 
Honourable the Home Member was enjoying a position of dignified repose 
in another place and had very little to do with the policy of the Home 
Department. 

Now, Sir, the question firilit came up in the first Assembly in 
February 1921 ill a Hesolution which was moved by Munshi Iswar Saran. 
In 1922, in the mouth of September, I introduced a Bill to amend the 
Legal Practitioners Act in order to remov.C certain distinctiolllil between 
vakils and barristcrli. That Bill was referred by the predecessor of this 
House to a !:lclect Committee in March 1923. The Select Committee 
met in July 1923 and it. was announced, for the ,first time, I think, at 
that meeting of the Select Committee that the Government had decided 
to appoint the Iudian Bur Committee to go into the whole quel'ltion and 
make ~. It was Oill that assurance that the Select Com-
mittee unanimously came to the conclusion that the Bill should not be 
proceeded with any further, and that is the ~  why I, al'l the Mover 
, of that Bill, did not take any further action in the matter. Now, Sir, 
the Indian Hur Committee has 8ince made its report. ~ hal'l already 
been pointed out, almost 18 months have elapsed since that. report has been 
in the hand!; of Government. It is therefore not surprising that we the 
non-official sectioll of this House should exhibit 1'I00000e. impatience at the 
delay that the Government are making in bringing up the proposals of 

• the Indian BaJ' Committee and placing them before UK in the shape of 
a legislative measure. It was only last winter, Sir, that the Honourable 
the Home Member, if I remember aright, gave us almost a definite auur .. 
anee that a Bill giving efl'eet to the more important rtMlommelldation8 of 
the Bar Committee would be either introduced during the current 
session, or that the Bill would be published in the Gazette of India obviat-
ing the necessity of the first reading in this House. Neither of the two 
things hIlS been done, and I take the opportunity at!orded by this debate 
to ask the Honourable the Home Member to give a definite 8.HIIllrance 
that he illl going to bring up this Bill before we disperse from Simla. 
Unle8s some such tlHlluranee iN given, I am afraid I will have to voie with 
my.Honourable friend, Diwan Bahadur Uungachariar, and oppose thill 
motIon. 

"he Honourable Blr Alexander lIIuddiman : Sir, I plead guilty .t 
any rate to some delay in dealing with the Bar Committ(ffi . ~ .

tioDs ; but it is not/so easy a matter as the House apparently thinks. The 
report of tlw Bar Committee had to be circulated to lJOcal Governments ; 
it was 80 circulated and one importalltLoeal Governmt'nt did not send 
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in their reply actually till May of this year, that is, after the clOlle of 
the Delhi Session. This and other reports rl!ised questions of considerable 
difficulty which had to be looked into ; and although it is perfectly. true 
that I dill tell the HOllsc that I hoped to bring in a Bill during the course 
of this SessiOll1, the Bill is not yet ready. Still I am in hopes that I might 
be able to bring in a Bill hefore the House disperses at the end of this 
Session. To that extent I plead guilty; but it is unfair-and my 
Honourable friend knowH aH well as I do it is unfair-to attempt to try 
and make capital in h'Rpect of this Bill out of the matter. Although 
my Honourable friend wa."'I very humorous as to the manner in which the 
recommendations were taken up chronologically, my Honourable friend 
knows seriously that there is nothing in this. These touting provisions 
do not arisp. out of the Bar Committee report. They must clearly be. 
circulated; they form part of the findings of the Civil Justice Committee 
and they were easily detached for separate treatment. They were proposal!! 
which evidently would require very' full and careful consideration of the 
Dist.rict Courts and Judges and ot.her personR acquaint.ed with the matter, 
and therefore WI' toole this opportunity of bringing in this small Bill. I 
hopl.' after this explanation the House will lelt me, at any rate, circulate 
this Bill. 

Mr. President: The question is : 
•• Tbat the Bill further to amend the Legal Practitionen Act, 1879, be cirllulated 

for the purpoa6 of eliciting opiniona thereon." 

The motion was adopted. 

THE CODE OF CiVIIJ PROCEDURE (AMENDMENT) BILL. 

:Mr. B. Tonkinlon (llome Department: Nominated Official) : Sir, 
I move: -
" That the Bill further to amt'nd the Code of Civil Prolledure, 1908 (amendment of 

lectionl 102 and 103) be taken into Ilonsideration." 

I have received, since ~ to the House this morning, notice of an 
amendmeJlt to my motion, to refer this Bill to a Select Committee. I 
admit, Sir, that on ()IJ1e point-the proposed amendment of section 102-
although the proposed amendment is not perh8,ps of a very substantial 
nature, we ought not to belittle its importance and accordingly, Sir, I 
propose to accept the amendment to my motiOll1. Sir, I move the motion 
in my name.-

Mr. O. Duraiawami Aiyaqar (Madras ceded districts and ChittoOl' : 
Non-Muhammadan Rural) : Sir, I move: ' 
.. "bat tll(' Bill be !'t'fe1"1'tld to a Belect Committell eonlluting of Sir Alexandllr 

MuddiJllan, DiwDn Bnhadur T. Banp.ehariar, Mr. H. Tonkinaon, Mr. H. Vishind .... 
Mr. Samiullah Khan, Lala Duni Chand, Mr. Amar Nath Dutt, and myllelf, the quorum 
to be four." 

111'. President ~ T might inform Honourable Members that Membe" 
ilesiring to move motions or amendtqents on the spot will hand in a copy 
BOrne time previously to the Chair. It would then ~  convenient for 
the Chair to put the question to the Housc in the proper form. • 

Mr. O. Dura.iawami AiJaarar : I shall do BO, Sir, hereafter. . .... , 
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Dr. X. O. Lohokare : I would like to suggest the addition of the 
name of Mr. Aney. 

Mr. a. Dura.tswami Aiyangar : I have no objection, Sir. 
Mr. President: The question is : 
" That the name of Mr. M. S. Aney be added to the Select CODlmittee." 

The motion was adopted. 

Mr . .Prelident : The original question was : 
" That the Bill further to Bmend the Code ot Civil Procedure, 1908, be taten ll1to 

eonaideration. " 

Since which all amendment has bt'en moved. 
" That the Bill be referred to 11 8eloot Committee eonliating ot Sir Alesalider 

MuddillUlJl, Diwan Bahadur T. Rangachariar, Mr. H. Tonkinlo!lz Mr. H. Vi.hinds., 
Mr. Samiullah Khan, Lala Duni CbSlld, Mr. Anmr Nath Dutt, Mr. M. 1'1. Aney, and 
Mr. C. Dural.warni AiylWgnr, the quorum to be four." 

The question I have to put ill that that amendment be made. 

The motion was adopted. 

The AMflembly then adjourned for IJunch till Ten Minutes to Three of 
the Clock. 

The Assembly re-assembled after Lunch at Ten MinuteH to Three of 
the Clock, Mr. President in the Chair. 

\ 
THE INDIAN PENAL CODE (AMENDMENT) BILL. 

The HODourable Sir Aleunder Muddiman (Home Member) : Sir, I 
move that the Bill furtht'r to amend the ludian Penal Code bE' taken into 
consideration. . 

Now, this is a Bill with which the House is fuHy familia.r. I explained 
at slme length when I moved for leave to introduce the Bill the reallon 
why I had brought forward a Bill fathered originally by Sir Hari Singh 
Gour, and I made it clear then that I had not.the fainteHt intention or de-
sire to deprive him of the great credit which is due to bim in having preSHed 
on this Assembly in season and out of season the reform which he has so 
much at heart. The HOUHe has considered this Bill, or rather the proposal 
embodied in this Bill OD many occasi<>ns. Its consideration always produces 
a discllllaion which is full of interest; it always callI! forth a very wide 
division of opinion trallBcending the ordinary party divisions. We find 
the most UDusual persons associated in the lobby. I cannot recollect any 
measure which divides this House more than on this question of the age of 
consent. The question is not a new one. It goes back to the period of the 
very first sedition trial in India witieh was ~  ~  by the 
passing of the amendment of the Penal Code known as the Age of Consent 
Act. Now, when a subject is of so much importance and when it touches 
80 nearly the social life of the Indian MemberH of this House, it is obviously 
& matter in which caution and compromise should be the watchwords. 
Those words are never very welcome to a reformer, whatever the partioular 
reform may be. Those who wish to go forward natur,!lly dislike the 
c;punsels of those who do not wish to go forward. On the other hand, 
those who stand by the ancient ways dislike intensely the pressure which 
the reformer puts on them to go forward. They refuse it as wholly unj11Sti-
ftable, and they are unwilling to embark on any advance at all. That, 
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I think, Sir, is the case in regurd to this BUL If Honourable Members will 
take the trouble to examine the division list on the last reading of the liill, 
which wall thrown out at the last Sellsion, they will find many curioull sur-
prises. They wiU find that people of varied opinions were in the same 
lobby, and that those who generally go together were separated. Now, J 
have made it quite clear whenever I have spQken on this measure, that 
the natural impulse of every Englishman must be to go forward, but the 
desire to go forward, at any rate of the Home Member, must be restricted 
by the caution.which is necessary in dealing with a measure like this aft't!ct-
ing the social life of the peopl<:. I should like to point out to this House 
that an amendment of the Penal (Jode which affecbl people from Cape 
Comorin to the Himalayas in a matter which touches not their relations 
with the Government, not their relations with ot.her people, but their 
relations with their wives, is an extraordint\J'ily difficult and delicate 
matter, and very well worth the serious consideration of this House. 

Now, I havc brought forward a Bill which embodies the conclusions 
of a very competent Select Committee which discussed this matter at 
great length. It goes as far,-and I would uk the House to bear this in 
mind,-it goell as far as the opinions of the Local Governments would jus-
tify. My Honourablc friend Sir Ibri Singh GOUl' might possibly attempt 
to controvert thill, but 1 think that if any man looks at these opinions in a 
judicial spirit, he will see that the Bill which I have fathered, or rather 
step-fathered-(laughter)-is largely based on tholle opinions. I want 
10 make it quite clear to ~ House that we on the Government Benches 
could not without further consultations with Local Governments and 
administrative officers accept amendments that went further than the Bill 
I have brought forward. I think it is better to make. my position ~. 
fectly clear at the. beginning on that point. There are a number of amend-
mentN, particularly those of my Honourable ilriend Sir Hari Singh (lour, 
to whom this matter is very dcar, which would go fllrther than th'Bm 
I am putting forward. Now, I want to ask the House to look at the Bill 
from my point of view for a moment. There is a considerable body of cou.· 
servative opinion in thiH IIolUle which is opposed to any advance a.t all; 
probably if they had their own way, they would wish to go back. There is 
a considerable body of opinion in this lIouse, there are people who are 
naturally inclined to go much further or considerably further than the 
Bill I am bringing forward. Now, when you have got a position like that, 
what is the wise courl'!e to adopt Y Surely, it is this: not to antagonise those 
who are oppot>ed to you, not to triumph with those who support you, but 
try and find ont a middle courlSe which will commend itself to the DIOl"Q 
reasonable ml'n 011 both sidell. Now, I am particularly anxious to help to 
find IlIt4olutiPll. 1 ,want to ~  thH,t quite clear to the Huuse, for I have 
receivtJd letfers whi'ch sllggl!st" tbat I am a penlon who hlUl been opposing 
Ilny social Mte)) forward, 1 huve read them with corudderable amusement, 
because they have ~  to me motivos which 1 certainly have not at 
all entertained. Well, llOW ~  who put forward thiN reform can do one 
of two things. 'fhcy can either_uefinitely antagorusc those who are oppos-
ed to "aising the age of COll.'lCn1. in this Bill, or tbey can definitely recogniao 
that the ease ~ OlW for a IlompromiHe. hi the firHt the way of achievi..., 
any reform 1 Moreovcl', ~ .it not by coooiHating that t,'Qnservative opiniOli 
tut you canmOl'e fully I:1ttll.in the object. you have in view .y , 

I ~ , . 
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J must tell the House quite frankly that, if it carries 'be ~  

~  ~~  ~ in Sir Had Singh ~ ~  nPol1\e, I ~  ~  the J3iU to 
~ _ otl:i.er place and I should try to Q!ive it circql"ted i beeaqse J should PDt 
~  thltt ~ Wlj.S justif\ed in acceptil1g tltQile ~~~ .  ~ ",i(lA JIll ~ .
J wilt P,Qt cpnceal it fr,OJJl the ~  l1p.tqrally hlcljneq ~  ~ . 
~~ ~ J,AQeal Governm. ~. Lpeal Admiuis.tr4tjopli. I wilJ 10 

~
- ~~  ~ ~  $ILl" tqat I think that the ~  iu Sir Hari Sirnrh 

~ ~  ar.e OD, tps right liues. Tqey institute a ~~~  olfenee ~~  
Il to.oal ~  were to repPrt favoura\lQ' on thtlml .~  t)Js,t wQijld 
~~ ~  ~  tlnd-without ~ ~ ~  ~ ~~  of ~ . 

~  I pave DO ~  to do-I mOllhl ~  ~ ~ ..  to ~  
~~. 

T,iwr.eff)re, the position is this. It seems to me that tOe Bill I DOW 
~  .. fj)rwa,rd is ~ .  to pass if it iii! not ~ . If it ill &)Mncied, it 
may pal!H; b1;lt it will, certainly not become law fOl' a ~ pedod. 
ibis iM a ease wlaere 1 would say to the coDservativea OIl tb.. one side, 
!' Y Pll pll1¥t l'8Cognilre that you must 10 forward a little ~ alld I would 
W. to the advanced party Q.D. the other, " ,This is a ease Mae", half a loaf 
.. ~  than :g.o brelld ". 

I ~  have made thy own position quite clear. I stand by the BiN 
end I haltlndicated quite clearly the course I propose to fellow. I hope 
the lIembifs of this House in carrying the motion 1 pl'Ofose w-ill bear In 
:mind the considerations taat I have laid before them. 

Sir, I move. 

~. ~. K. ~ ~  ~  .A,rc(>,t clI-m ~  : -~ . -  
~  : Sir, 1 ~  it my painful d,qty b.ut a ~  aU the ~  tQ 
~  the motion that has been pqt befpr-e tb,e ~  in ~  which ~ 

$' ~~  t<? cQnfes/iI is ~ ~  ~ . . . B.ut ~ ~ ~  
grye IJ, ~  vote upon ~  motton, boldIng stI;ongJy the oplAI,QJJB that I 
dQ hol,d, trained up iI,l the ~  in which I am proud tlult I have 
~  ~  up, because I do not wish to give a silent v,te ~ a Illatte..' 

~  ~  so nearly not one, uot two, b:t.l!t ~ ~ Qd ~ ~ 
lives in, l!ly country, I desire to oppose on ~  WId. ~  the re&$O" 
~~  I sl?all presently lay ~  the Hou.sc th.e ~  tWl.t ~ bel'n lNJ." 
~ ~  ~  the RO\llle. I have been thiQking over ~ ~ ,m.J.ouslJr 
and I stlOuld like to oppose this motion on f;ive ~. . 
,-, Fi.l',t, i '\foul,d ~ to know whlJ,t the J:e,.! object of t.bi: lij1l is. This 

~  is, f!. cqnwlex BiU. There is a portion of it to wbM, ~ lew of. 
~ Q»,PQII¥4 ~  ~  iii a portion-WU,i ~ Ui ~  tlte ];li,ty of it, tkat 
~~. BIll ~ not dIfferentiate BetWeen ~ ~ ~  ~  and. the 

~ -~ ~ .~ .  ~-  ill $ poJ:tion of it wbick ill. wl'f oltjea-
~ but whicr perhapli to thos.c wbp a,J:e keen abou,t it ~ .  real WI'-

~  of ~  Bill abput which they a,J:(! 1800t pal!ticuw. ~ real object of 
the -~ ~  if it is so-is to Q.m6l!1d t.he law ~  to wh&t is 
;rea)lY. and, ~  ollenceof ra.ve. If that be 80, if difficulties have beelJ 

~  i.1l. . . ~  in adlJlitUstermg the la1l\ 11$ it lltandJi. with respeet to 
tPa.t . ~  h'l';m.ous ~  if ~  diffl.ult.Ha.& hJLve "elt. encouBteNCI 
~~. if ~~~ 1:JijI is, in.troduced to remove those ~ r Mf 088 Mould 
~  ~~ !Ht man to. object to thll Bill. .But ~ ~ is I!,OMgRt tAt be done is to 
~ . ~  II.IJ Qft;ellce W.:hil:h is not ~  ~  QQW,. tp. 1jIWtk,Q. ,t.bat & Gl!iJU. 
.. ~  i" n,ot '* pJ;eI¥'nt a crJIpJ!, IUld " .. ~ we aNI ~  to reprd as a 
CrIme, ~ ~  Dl8f ~ the fecijngs ot ~  ljew: peqpl!it wtbt! ~ . 

~ .~  jr; ~ .~ . ~  to t"e ~ ~ law .. & ~  C8e 'NaW 
LlllLA • 
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and a new punishment devised for that crime. Because that is the real 
object of thf! Bill and because, aK I loIaid the other day, I am one of thOle 
who feel that penal legislation ought not to be introduced for the indjrect 
object of furthering social reform, on that ground, firstly, I oppose the 
introduct.ion of this Bill. (Mr. K. Ahmed: "Is it not the law in :EDt-
land t") There may be mauy things happening in other parts of the 
world. but we have not got that law here. J am not going to concede that 
everything that is being-done in England ought to be done here. Our ~ 

cient fatbers bad laws which, I comlider, were superior to any laws that 
have bl!en conceived in allY part of the world, whut.ever may be the opinion 
of a few others to the ~ . It is open to others to hold a contrary 
view but they must not impose all the restrictions they like on those over 
'whom they are set in authority. So far as their own country is cdncerned, 
they may want the law, hut they are not entitled to impose that law on 
mIl and my children, and those who are of the same persuasion as I am. 
I ought eertainly to voice an emphatic protellt against instituting parallels 
1letween what is being done in other countries and what is right and proper 
I. here, for what may appear to some to he (mlightened laws may after all 
1l}>pear to others to be very ba.rbarous. . t;: ,; 

Sir, my second objection to this motion is this. This.,. was very 
. HerioUl<lly considered, dil:leuslScu at great length and rejected onl;;''8ix months 
ago (You'cs :" Not thiH nill "-"On what groundH7")-on grounds ~  
will be Ycry patent to anybody who takes the tronble to read the proceedings 
of the House last Mareh. It is not for me to travenJe those grounds. 
1Iert! is a Hill exactly the sume or almost the s$ne as the Bill that was 
considered by this Honse only six months ago. It was considered, I 
repeat, ~  ~  length, ~ ~  then with all the vehemence and enthusi-
asm whICh illy . reformer frlClIds clln command now. They commande4 
the same enthftsiasm, the slime vehemence and eloquence then which they 
eould llommand now; aJlcl this Bill was sllpportcd by them then with the 
gr('lItest vigour, but It-wRs rejeeled. Now. I ask Government what has 
happenecl in these six month!>, what has happened during the interval be· 
tween 1\1arch and now to induee the Government to reopen the question' 
Whut has happened to induce the Goverllment to reopen this question-why 
do they reopen it unless it be that they want once more to open the 11000· 
gah!s of Hir IIari Singh Hour's very pomierolls and oscillating eloquence 
UPOll the appreciative cars of this House. If this is the only object, well 
We can tackle the problem pretty easily. But I do wish to know in an 

~  what has happened since Mar(lh last to induce the Government 
to bring. forward this question. (An Honourable Member: "Since 
March yon have become co-operators ".) I think my Honourable friend 
there will srion have his own t11 rn to give the world the benefit of his very 
wise ,reflections. He nef'n not be over-anxious to inflict them so as 
t.o interrupt me. 'fhis is' my seClOnd objection. We have already 
given it very careful attention and rejected it. Why shou1d 
it come up again now' I am aware-and I believe the Honourable the 
H-orne Member referred to it-that there has been pressure brought to 
bear upon him 'by several classes of people and probably the attitude of 
the Government in rejecting the recommendations, and probably the action 
of Government was subjected to adverse criticism, and perhap..--I really 
do not know whether it has belm addressed to the Honourable the Home 
Member individually or to Government--an appeal has been made So 
Government urging them to take up this very vital and serious pi_·of 
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legiHlation, pOBSibly lIome letters have been received. I am aware there 
have been some meetings held in my own city of Madras, I am aware that 
there are plenty of busy.bodies in India who, when they have nothing 
better to do, engage in propagandas relating to the uplift as t.hey call it of 
Indian 8OOiety, such as for widow.marriage, against infant marriage, 
and similar things. These subjects afford ample opportunities for large 
numbers of people who have nothing else to do. li'or inst.ance, I am per· 
fectly aware that in Madras there is a Women's A,'i80ciation of which I 
believe soble talented lady is Secretary, who is neit.her perhaps fully 
Indian not' fully European but by birth the latter and by adoption the 
former, who takes a very active part in the affair!:! of the Women's Asso· 
ciation. I am pretty well aware of this. There may he others also who 
are very busy in urging upon Government and urging upon men, women, 
and if there is any other ~  of peoplc,-upon all kinds of living beings 
in the world-the great evils that arl! happening in India under the exist-
ing order of things and how it is imperat.ive on the part. of one arlft nil 
and sundry to see that all these objectionable evils are remedied. I am 
quite aware of that kind of thing. Unless some Huch prmlsurc hus heen 
brought to bear, I really ask, " What has happened between Mareh and 
September to force the Government to hring this legif.;iation ~ this 
House' " (An Honourable Me.m.ber :  " Come to t.he point. ") All theRe 
are points, I think. At Ilny rate, they seem to me to be points. Them is 
no reason why we should consider thiM Bill when we huvtl considered it 
only six months ago. That is a point in my favour. What I urge is thiN. 
Probably Government have introduced this to wile a.way ollr time, to give 
us something to talk about. Government, of COUl'Re, are not "."xiOlJl!! 
about far more serious matter!!, which we urge upon them. Only fhi!'! 
morning my Honourable friend Sir Charles Innes told ns ttUI.t 
Government are not going to pay any attention to a ~  

tion passed by this House unanimously, at least without. a 
division. Indeed, where we are very serious, whether it iM a matt.er of 
eoonomic or industrial or political reform, where the whole House wants 
8 certain thing, Government are very slow to move. We have btlen Wlking 
them many things for many years. My II01lonrable friend Sir Sivaswarny 
Aiyer has for years been asking that some advance should be made in thtl 
matter of giving some military training to the citizellK of India ; but 
Government will not move. This House has 8Hked for the Ilbolition of the 
cotton excise duty, but the Government will not move. 'rhis House has 
asked for so many other things, but Government find their hands and 
minds tied ; and they will not move. But in the matter of this very 
mighty piece of legislation about girl.wives and girl.mothers and so on, 
Government are very willing to bring in a Bill within six months after it 
wu once thrown out. They are very ,,-Hting t08.Ccommodate Home people. 
That is my third complaint. While far more serious matters are treated 
by Government with almost callous  indifference, this matter is being 
.brought up with great zeal simply to ~ some people good 
enough in their own way, although whether they are accommodated or 
Dot will Dot seriously matter so far as the serioU8 problems of India are 
concerned. 
Fourthly, I come to the question of the opinions whnther in favour of 

this Bill or against this Bill. The Honourable the Home Member, speaking 
last time in this House, said that there was a considerable volume of opinion 
as&iDat that part of the Bill which really matters. I should like to draw 
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his attention-I am very 80rry he is not here just now-once again to 
what iie said in last MArch, because what he said last };larch ,is as true 

- ~  truer to-day, than it was in last March. The force of the 
argument!! he advanced then has not been lost in any way. This is what 
he'said in'dealing with the various opinions upon this Bill that were received 

~  the varieus provinces: 

~ I ~ tUll1 to a weighty opi¢on. Three Judges of the ClJ,lcuttu Iligh Court, 
two 9f "hom are Bengalee Brahman, and the other is a Muhammaaan, consider that 
tliere is' no neeeiaity of legislation '110 far B8 married perBons are Iloncerned, on the 

!Fund that loeiet, ~. not want it and it is against the religiou8 ideal of the 
• dill'. The BeNIOnB Judge ot Delhi aga.in ie doubtful about raising the ago in 
ec",e ot ~  wile. 'rhe Goverllment of Bihar and Orissl1 con8i<1l.'r ...... that there 

.~  be a pronounced volume of Indian opinion in favour of the proposal before 
legiilation 011 the Hnes ill undertaken. The Judges of the Pntnn High Court nre 
jUrided. Bepreeentative Indian opinion and di8trict officcl"II are all againBt the propolal 
Ii9 ra.iBe tbe ,ge Jl'ithin marital relatioJUl. The Bar ABsociation ill AssaD!. ... is l,Ilso 

.~  II- ~  .in ijle l1i!' where married relationship exists.' '-(An HOllourable 
Jr'limber: ,/ Whilt page' ").-PageR 2827·28.-" The authorities of the North·West 
Frontier Province are against it. The Governor in Counl'il of the United Provinoo8 
'llPporta the !Jill B8 amended by the Select Committee. The general trend of opinion 
~ ijle ~  ProviJjcel iB against the proposal 80 far us marriod rlJiatioll8hip ,1s 
cOncerned. The dentral Provinces Government state thllt offieillis and non·officials urc 
~~ ~  against any advance within lnarital relations. ' , 

'fpesj), Sir, were ~ opinions which the IIonoul'llule the Home :Mem-
~~~ ..~  advanced ~ March last. So many High Courts, so many 
~  and 'even GovernJJlents are against these provisions of this 
iill. 
!f:r. ~. ~ . . ~~ : They are busy-bodies; 

1Jr .•. E . .6.charya : So far as the provision of thc Bill in regard to 
aantal relations are concerned, three Judges of thc Calcutta High Court-
I have summed them up-the Sessions Judge of Delhi,. the .r udges of 
~  RatD High Court, the Governments of Bihar and Orissa, of Ajmer-
Merwar.a, the 'North-West Frop.tier Province, the United Provinces, Bengal 
ud Kairas--all these responaible Governments and bodies Ilre aguinst 
Ilhe Pin 80 fa.r as marital relations are concerned. Why should the Honour-
able the Home Member reintroduce the Bill without climinatingthosc 
portions which are objectionable even according to the very valuable and 
letJp.anaible opinion of all these responsible bodies T What objection 
was taken last :lr!uch is reiterated to-day and I have not the slightest doubt 
tl1at if these ~  were to be asked to-day, they would say to-day 
f!QCtq .what they said in February or March last.. Therefore, I say, 
;{ AO not know why the Honourable the Home Member has chosen t.o brush 
eaide in September the considerable volume of opinion to which he gave 
weight in March last. (Mr. M. A. Jinnah : ,j He ill wiser.") Perhaps 
be has ~  but I do not know whether the change is for better or for 
worse. However, therf) is a ohange, and it is for the Honourable the Home 
Kember to give ~  benefit of how it is he us come to disregard the 
very considerable volume of opinion againRt. the Bill which be then COD-
.~ ~ ~ 'flIfrY Wflighty, . apd whi()h he now ~  not. to' be so 

~  . 
. ~~ ~  ~. ~  to this point, ~  ~  the ~  ~ ~  

of In the BIll 18 really 80 great as to need the remtrOductIOn ~  .~~  very 
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weighty legislation within six months of what, WIUI dorle laid March. 
What is the real evil that is sought to, be remedied' I W&1ft to make it 
quite clear. I have nothing to say agaiI\st raising the age JK1 far at! non;; 
marital relatioJls arc concerned to 14 or 16 or even 21 for ~ .  ~ ~ . I 
do not believe that any father would like even a girl, 01 21 to' ~  her 
chastity. I do not believe that any father, any-bOtly fil wMM ~  a 
fatherly heart, would ..feel ~  simply because liis ~  Is, .~ ~  ~  
can choose to go and hve WIth any man that can lIucceli8tully ~~  ~ . 
Therefore, so far as that part is concerned, Indian dpibiori. will wn'b1e-
heartedly support any mot.ion to the effect that it shoti1a Dot be ~  to 
anybody to come Hnd say that because a girl is 14 or 16 or 18, a ~ ~  

can have undue approach to her and say that he does lib witb, hili' coii8eiii. .. 
I am now t.alking, as I said, about the part relating' ~ ~  retati0Rs. 
\VhRt is the rcal evil that is sought to be remedhid by tliis Bill f It is ilia 
prevention of .,drl-motherhood and ~ ~ ~  Hie't saY.J should, ~. . 
much urge thIS upon my European frIends ; let them nQt, thInK that every 
Hindu is committe? to girl-marriage. ~ ~~  ~  ~~  . ~ 
very small cornmumtIcs. Among the Brahmans of southern India 1 inow 
it does obtain. We marry girls before ~  atta.in p'ut)e'rty. put tM non-
:arahmans ha"e not got. that custom. They may ch.ooSe to do 80 if ~  
like, .but they are not hound t.o do it. '. ~  ~ - ~~ ~  ~ ~ ~~~~ 
marnage does not obtain a.mong all lllndus but on1y among s,ome sma.y. 
sections. And this is my point. Even airiong tlioSe ~  whereqIJild-
marriage used t.o obfain in the bId days there i" a gradWiI, a jjerceptible, a 
very considerable ehange coming'. I ain obiiged to ~  fii(lrid 
Dr. Datta who ga.vc the figures and statistics relaiUig to this subject last 
March. Here are the st.at.istics. The percentage of girls married behveen 
the ages of 10 and ] 5 is ~  decreasing. l1ere are, the ~~ ~  i.hillD: ~ 
1\as collected. In Bombay In 1891, 660 out of ]'000, were marrlf:d Qetween, 
the agM of 10 and In, in 1901, 5:.J9, aM in 1921, 548, tnd as fie ~  
admitted on that occasion, in Bombay, thel'ef6re', ~  30yearR, J'iamely, 
b'etween 1891 and 1921 tile number fe11 ~  6SO it) ~ -  very' coli-

~  ?ecrease, which ~ ~  thai pttblie' tttft'lrlo'6. til rl1reidt ~~ .  
workmg vIgoronsly. and brmgmg about very frafie'fl't, ye:tt. healthy, ~  
appreciable resnlts. In Maoras it was 318' ,out of !,(j{j(f Hi 189'1 an ~ 
i,n 1921-a "ery conslderHhIc dee: ease agam fn fhe ntlb\b'ri,i'. ~ ~  ~ ~  
between the ages of 10 lind 15. 1n Bengal it fell from: 621 m 1891 to 510' 
in 1921. In other word!l, ,vithin the last 30 Sesrs public' opiriion lllis bee# 
advancing and tht' number of girl-marriageS' hits been con.<iidera,61t leaseiliecl. 
In fact, theRe are ~ figures of ~ bet",ee'Ji ~  ~  of 10 an,a 15. 
But if we take the fig11reR between the agefi of to (lnd '12 I dare "' th«i 
the figureH will be  more enlightening ~  ,ihe ~ ~  Of ~~~ . . ~ ~ 
be far le"R numerous, they would be very few mdMd. Now It IS ~  
respeCt to thoRe girl" between ] 0 and 12 who will become '\fives when ~  
are 13 itnd 14 and perhaps motherR when they are 14 and :l5-it ill with 
reRpect to them that this Rill trit,s to bring about some change. I quite 
realille the motive underlying the Bill, ind' I M!'Ml'tl' fuel ~  of 
those who want to see t.hat theHC little girlll do not ~ ~  B'tit 
~  is one thing to have good intentions Mt another to try to forM ~  mteTt-
tions in a violent manner upon thOlm "iho perhaps are l'lot ~ to 
receive the benefit, of those good intentions. There ~  a ~ oM .~  
but I do not wish to repeat it. It is said that the wtl:; M a very ~  
place i,s paved with ,good intentiom' Let 1111 ndf fIij mitdedl b1 • Mt 
that those who want to promote this legislation are actuated by good 
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intentions. 'fhe question simply is : is there any very great, urgent need 
for the legislation that is now brought before us f 

Lastly, I wish to repeat that J am against penal legislation to push 
social reform. I am in favour of the reform itself. If I have a daughter-
I have not one now, I have granddaughters-if I had a daughter, I cer-
tainly would like tha.t she should be married as late as possible and I 
would certainly like to see, if it were ill my power, that she did not become 
a mother at the age of 14 or Hi. That is It different thing. But here is 
penal ~ . .  introdue('(l by Government in order to accommodate 
certain HOllourable Membcrs who with the very best of intentions think 
that they can conveniently spend their time in promoting such social legis-
lation. I would wish once more to put to Sir Hari Singh Gour that. we 
have bettcr things, more urgent things to attend to in other directions 
where ~ can use his very large and am pic talents in the service of the 
country. This legislation can wait, there is lin urgency for it. I am not 
for a moment against reform. ]t is coming, it is gradually coming. I 
repeat that there is not one man, not one educated man in this country 
who will ever desire that his daughter should become a mother between 
thc ages of 13 and 14. But admitting all this, 1 do "enture to say, und 
I am absolutely sure that I um voicing the opinion of almost the ~  

bulk of my educated friend!'! in this country when I say, that there iii 
absolutely no need . for penal legislation of this character. (An Hon. 
O1trabl(! M emf/(!r: "QueHtion. You are not voicing their opinion.") 
There ~ .)thing under the slln that it! not open to question. I am 
too old t.o be scared away by such questions. Even sacred things 
are open to question; when God Himself is open to question, what is there 
that is not open to question by one Het of people or another' But I feel 
~  and T have no doubt that those busy-hodieH apart to whom I ha,·o 
referred. there is very little opinion of any respectable body of men in India 
whirh wnnts this reform very urgently. It may come, and there is no 
harm in it, in it.s own course. Real1y, this is, as I Maid, merely to give 
]lnllOUJ"lIhle 1\I"JlIherH Home legislative mnrhles and tOPH to play with 
riming the time that we happen tn he in :-;imla. If that is the object, and 
if my friends want the toys, I have no objection. But I for on'e moment 
eallllOt. ~ my consent to this Bill. I know it is not seriously wanted. I 
know also t.hat whereal!i in a majority of eases it is not wanted, in a minority 
of cases it will do actual harm, it will do mischief. it will cause evil. At 
any rate, if thc Bill is passed in the form in which it is before us, it will 
do incalculable evil to a certain number of people and I cannot be a party 
to u motioll which has that result. I shall not inflict myself any longer on 
the House becauRe probably I may have to move an amendment la-ter on, 
but I no wish most emphatically to Hay that there is not that kind of need 
for this legilillltion ali some )If'ople think that there is. Therefore I oppose 
the lIIotiOIl. 

Mr. B.. K. Shanmukham Ohatty (Salem and Coimbatore ew", North 
Areot: :Non-MuhammHdan Rural): Sir, J would not attempt to answer 
the elaborate ~  of my Honourable friend from Madras, Mr. 
M. K. ~ . 1 kno,,, that I would be attempting a very 'Vain task 
indeed if I were to do so. My Honourable friend the Home Member haa 
made the position of Government clear on this point and I think that at 
\.hit stage of the Bill it would be better and more conducive to the en. 
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eussion later oil if some of us madc our own positions clear. It was ill 
the year 1891, about 34 years ago, that the age of consent was raised from 
10 to 12 and it took 34 years fnl' Government to realise that publie 
opinion demands the advance of that age by one year more. This giv8lf; 
us some· hope that even the Government of India can become wisel' though 
it might take a very long time  indeed for them to learn lessons of wisQoDl. 
Sir, when we talk of political reform we are taunted with our Rocial dis-
abilities and social evils, Bud <Ill the innumerable social evils that exist, 
in Indian society to-day are thrown in our face; and yet when we make 
an honest and sincere attempt to remedy those evils aad reform our 
socIety these very friendly critics nre the greatest obsta.cles to our honl:!N! 
efforts. My Honourable friend the Home Member said that eVrJr,. 
Englishman if; fo), going f01'ward. But unfortunately, even though rt 
may ~  an admirable trait ~ Englishman's character, every English,,: 
man In the Government of IndJa at /lny rate seems to be throwing ob. 
IItacleli in the way of other people going forward. 'fhe attit.ude of Gov-
ernment on Sir Hari Singh Gour's Bill during the last sitting at D('Jhi. 
wall one of the saddest episodes in the history of t hill HOWie. ~  

mont took Hhelter undtlr the !:Ipecious pleu that public opinion is not 'rql' 
thill reform. Now, may lusk the Honourable the Home Member whether 
he underlltands the ~  of the tel'm " public opinion" Y What is 
it that he means by saying that public opinion is not behind this reforn.' 
Public opinion. iR not the opinion of the man in the street. Puulic 
opinion is the opinion of thnt portion of society which understands t.ht' 
question at issne. (The.H onou.rable Sir .~  Blackett: " Hear, hear ".) 
1 am glad that the Honourable the Finance Member can at least now Rnd 
then agree with !:lome of our dicta. If that is to be the criterion of ~ 

opinion, then I have no hesitation in saying that thc public opinion in 
~  is in favour of this reform and ~ clamouring for thill reform. 

(Honourable Members: " Hear, hear" and " No ".) Sir, I hope I may 
claim that we in this House represent the people of India to some exhmt 
and I may tell the Honoura.ble the Home Member that if only he giveH 
back to the members of his Government their conscience which he ~ 

in hill custody, he would sce what the verdict of this House is upon this 
Bill. , 
I would not insult the intelligence of this House by dilating upon 

the evils of child-marriage and child-motherhood. It ill 1I0t necessary 
for me to say how this serious evil has been at the bottom of the enormolls 
death-rate amongst the children Hnd girls, how it hall cont.ributed to the 
spread of tuberculosi:!!, how it. injures the race and how it bringfol the 
greatest disgrace upon India from other parts of the world. Thebe 
at:J1)ects of the queRtion have been recognised  even by ~ Htoutest 
champions of orthodoxy and I therefore do not attempt to dllate upon 
these. Sir, in ~ of this measure of reform I would not even advocate 
it. on the gr;ound of social reform. I would plead for this rC!Qrm on 
the ground ofcits being a humanitarian reform. No human and elilturl)(1 
man or woman could deny the impropriety, the immorality, nay. even 
the· cruelty of fordng child-motherhood upon a girl 12 ~  old. It 
might be said that the evil does not exist in practice ; but if . ~ lawli "f 
" country are an index of the ~  .o! its peC?ple, . ~  I have n() 
hesitation in. saying that the very permls81blhty of thIS e,,11 Jf! th.c ~ .  
slQl' QI1 the country and its civilisation. The measure that wall attempt. 
ed -to be enacted by my ~ friend Sir Han Singh Oour was ~ 

measure not 60 mueh of social reform but onc intended tf) put down • 
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heinous erime in Indian ~ . It is the duty of the State to trui down 
crime in whate'Yer form it may elti"t. It might be that a crime might gist 
uDder the specious nfU'lle CJf religion but that wou1d not make the erime Ie. 
of & erime. The faet that a fIO·ealled marriage rite preeedes the commiMioR 
of a erime does not and cannot justify that crime. I bave no doubt tbat if 
you were to 8/IIk • cantbal, he ~  plead HOcial custom, he would plead 
bis reJ.i«jon for the heiftOus act that he does. I would uk Go'YemmeDt 
whether they had the publie opinion of India behind them when they 
enacted the mea&1lre to put down Satt. I am lIIure that cven in thol!le dAYI!I 
there were mell who would have cried that the religion of India was in 
danger, that the wiHdOlD of their ancestors was being thrown to the winds. 
, Sir, there are two lrinds of so(!iallegiHlation, one which is ill re8pOmie t6' 

publie &pin-ron and ~ other which iH intended to' guide the people and 
raise thefr ideall!l and I!Itandard" of conduct. I maintain, thnt the ~  
that we are undertaking ill in response to publie opinion. Even if ptthlic 
opinion were not behind it, it is the duty of the Government and of thM 
House to e!laet tbis measnre to guide the people and raise theil' idealR 
and standard8 of ccmduct in every day life. Sir, I bope that the HOUHe 
will once more gi"'e its verdict in fa'Vour of t.he mellKure that we past'leti 
in the last Session by P1lN8ing the amendments that stand in the name of 
my Honomeble fl'hmd Sir Mari Smgh Gour. I would appeal to thiit 
House to PII8It thi!l ~  not rnetely to 8a\'e the honour of India but to 
save the childhood of India from eternal and life-long misery. 

Mr. har Nath Dutt (Burdwan Division: Non-Muhammadan 
Rural) : Last Karch when we left Delhi, we thought that we had go.f 
rid of this mischievous piece of. social legislation. I did Dot know tlw.n 
that alter the defeat or this Bill which was introduced by, I may say, 
its tather, Sir Hari Singh Gour, the matter will again be t.aken up ]:'y 
the ~  the Leader. of this Housc, IHI its. st.ep-father, if J rna)' 
call hIm so. and that we WIll have no rest on thIS matter. As regard's 
the raising of the age of. consent J am not going to Hay anything either 
this way or that beeaulJe my views are not at all ant.agonistic to tIle 
provisions which are contained in the Bill, but. I oppOHe this Bill oft. 
the ground that no Legislature and no Government has any right. to 
legisla1e upon social matters. We have no right. to' tbrust our views, 
our advanced views, upon our less advanced countrymeJ\. 
lIIr: :1:. Abmed : Why dl> you eome here then to receive' Rs. 20 I1et' 

day' 

•. .&JMl' li&th ».' ~ I knaw that is the feeling of barristers wh..., 
!'OUt, aboqt the eonid.... Iff the C.,le11tta High. Court. 1 am not 810-
euameti '0 ree-em Iun _s, ...... . 
... It. Ahmed : The sfat.ement mad'e by ~ HOhtmt&ble Membet 

iI not compatible with !lis pORition in tbis AASembly. 

Mr. PrtIiMat : Order, Order. The I1onourabJ.e Member wBl resume 
Iris s@at. Mr. Datt. 

111'. 'Am&!' .atlt Dan: Now, Sir, &8' I was sltbmi1ltin« to' ... 
Houee....... • 

111'; 1[ • .AIlmecl : On a point of order, Sir. Honollrable ~ 

must be proteeted' by tie President from this kind of wild attack. Thill iH 
,not the kingdom of Swaraj where the Swarajists should do this. 
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lIIr. Prelident: Order, order. Mr. Dutt. 
Mr. Amar Hata Dutt : Sir, we should not thrw;t Our views 

on those who do not hold the. (Same views as oUfliclves. 
1 have other objections to this Bill. Our villagetl are torn with factions. 
It the age of consent is raised to 1:3, rightly or wrongly we will find 
that there will be inquisitiontl by the police at the instance of members 
of an oppotlite faction in the village and people will be put t.o disgrace 
and trouble. We know the nature of the Indian police. Nothing can 
be more corrnpt than that body. In the Bill itself a distinction has 
been lDa.de between marital and non-marital relations. I can well 
understand the raising of the age in the cllse of non-marital relationship 
beeause it protects our daughters and sisters from seducers at nil. 
immature age, but in the case of marital relationship I think it will be more 
wise to leave the matter in the hands of parents and gnardians, who 
are certainly more interested in their welfare than anybody else. The 
Honourable the Home Member when introducing the Bill after explain-
i1rg the objects and reasons of the Bill was pleast'd to allk, what would Ii 
wise mail do undet the circumstances' If ~ permits me to offer toy 
!iJllggestian and if he has no objection to take the RllggoHtion from me, 
1 would ask him as a wise man to withdraw the Bill at once. (Cries 
01 : 'II No, no ".) Coming as I do, Sir, from Bengal, J know what is the 
&pi:tl'iUtl of the mlljority of the people there. There are the orthodox 
Hindus, there are of coursc a handful of Brahmos, and a handful of 
people like myself who are for social reform but not through the agency 
ttl the Legislature, and I know that some of these people have gone the 
length of charaeteri8ing the opposition to thiN Bill with characteristic 
kBgtlage of the cOlD'illunity by' saying that the instincts of brute beuts 
are bettet than that. (Hear, hear). That iH what has actually becn 
Mid by a member' of the Bra!lmd Samaj in a well known magazino. 
Of . cOUrse this is not the place where I Hhoulcl SIIY anything itt reply 
iff bis remarks which are hardly worthy of notice, but. I know that he 
if a ve'ty ortbadox 1De1nber of the Brahmo Sama.i, and thelle are the people 
who spoil all chances of social reform more than anybody else by bad 
~  rather than arguments. Now, Sir, I beg to submit that when 
_ce the 8iH was defe8lted and thrown ol1t in this vory House only oiix 
tJlf.mtbs ago, if the Government thought that they ~  to bring in 
a ffill f1f this-nature Ilgairf, I think they oU!-rht to ~ invited public 
opiRion in the matteT again, because I think that at leaRt in Bengal 
people thought that the whole matter had been lIet at rest at leallt tor 
some time. From 1891 to 1925, a period of 34 yearll, we have not had 
.. single ease liie that which occasioned the Bill of ] 891. That being 
tlle ease, Sir, I thitlrk that at least the Government should have waited 
ad invited public opinion before introducing this Bill and before 
aaking us, with such indecent haste if I mll.y be permitted to observe, 
to t0D8ider the Bill and paIlS it at once. With these few observatioRs, 
Sir, I oppose this Bill . 
..... Dr ••. II. JIaophail (Madras: European) : Sir, J rilll' to 1oi1lP-

fIOI't ~ Bm whidb has been introduced by the Honourable the Hmne 
Member. I recognize t.he grf'llt c1iffieuIty of the Fmhjl'(!t. J am old enougTi 
to Fernember the excitement that waH arimlled inlfl90 and lR9'l \then after 
ta. OaRe of Hari Mati, I t.hink, the Age of Consent Bill wa.R introduct·d. 
aBd I remember the- ~  that. I felt Ilt the time that 110 man,. 
people in Bengal who were very pl'ominent politically should hII'Ve tlibil 
up • position-of oppositidn in that social reform. 1 am ~  tat 
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that is still possible at the present day. I feel the difficulty of the situa· 
tion for thiN reason. If I followed my own instincts, I should support the 
Honourable Dr. Sir Hari Singh Gour not only in raising the age to fifteen 
hut in raising the age to sixteen, and I hope that in oourse of time that 
may be done. On the other hand I do recognize, as was pointed out by 
Mr. Acharya, that it is really a very serious matter to interfere with the 
social customs of the people, especially when those social customs nrc 
backed up by religiouR feeling ; and the reason why I am inclined to 
HUpport the lower age on thiR occasion is simply and solely because I feel 
that there will be so much opposition to the age of fourteen that the Bill. 
if we carried the measure, would be a dead letter. It is perfectly true 
that you have to carry with you public opinion when you want to introduce 
anything of the nature of compulHion. I personally am very strongly 
opposed to compulsion of all kinds. But one recognizes that at times it is 
necessary, and I deprecate the idea that compulsion should not be intro-
duced in social matters as well 8S in otnt'r matters, especially when the 
compulsion is for the purpose of removing the great injuries which are 
being inflicted upon a helpless class of the community. Consequently I 
am going to vote against Sir Bari Singh Gour, although I should personally 
. ml!ch prefer to vote with him. I do not know whether the Honourable 
the Home Member would reconsider his decision with regard to the ques-
tion of raising the age of consent in extra-marital relations. There ill I 
t.hink no objection to raising the age there, aud I personally 8hould like to 
see the age in that case raised to 8ixteen. But if the Honourable Home 
Member is satisfied that the Bill will not be put into practice if it is not 
paNsed as it is, I shall certainly vote for it as it is. Half a loaf i8 better 
than no bread, 88 the Honourable Member said, and I believe that in the 
coun;e of a comparatively IIhort. time it Will be poi:lHible to extend the age 
of consent and to raise it to the higher limit. I believe, a8 has been pointed 
out, that there it; a strong growth of public opinion in this direction. 
But it must be rcmembe1't!d that it is all very well to speak of enlightened 
public opinion. Honourable Members here· may speak of enlightened 
public opinion, and one knOWN that there are hundreds, thousands, of 
people who would act exactly in the way in which Mr. Acharya haR said 
he would act in the case of his granddaughtt!r. What J ask Honourable 
Members to remember is this, that there are other people in the world 
and there are other people in Indian households besides thelle educated 
gentlemen. There is a large number of ladies (An Honourable Member: 
.. Ask them") and I know that in many cases men who have no wish 
that their children should be given in marriage, should not become wives 
at an early age, have been forced to do it much against their will through 
pressure brouFrht to bear upon them by feminine ~ in t.heir own 
~ . ; That is a thing you have got to remember, and consequently I 
feel that, while it is eminently desirable that we should vote for raising 
the age further, we should for the present be conte'lt with the lower age 
proposed even although we may nat thereby be able to obtain now every-
t.hing we want. 
Rat Bahib M. Barbil. Barda (Ajmer-Merwara: General): Sir, I 

riKe to support the motion. My Honourable friend Mr. Acharya has 
harped chiefly on the question why Government, wheb the Age of Consent. 
Bill· was defeated in March last, should bring forward after only si:!: 
months another Bill to the same effect. If I am not mistaken, Sir, I 
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think he is not quite accurate in saying that the Bill was defeated. The 
Bill as it emerged from the 8elect Committee would not have been defeated : 
what was defeated was the amendment which sought to raise the a,e 
to fourteen. If I remember aright, the Home Member was quite willing 
to accept thirteen at the time; 'and if the HouRe had insisted on keeping 
the age of consent at thirteen so far as the marital relations were con-
cerned, the Bill would have been paHSed-and this iH practically the pro-
vision which is now embodied  in thill Bill ; so that it is not right to say 
that a measure that was rejected in March lallt h811 been brought forward 
by Government after lIix months. It is also said, Sir, that Government 
or the Legislature oug;ht not to interfere in the socia.l customfl of the people. 
I think, Sir, that this doctrine cannot be accepted in itH unqualified forD1. 
The LegiHlature has Ii duty to llcrform-a duty to all. Where a social 
cWltom or a religious rite outrages onr sense of humanit.y or inflicts 
injustice on a helpless class of people, the IJegiHlature has a right to step in. 
Marrying a girl of three or four years and allowing sexual intercourse 
with a girl of nine or ten yeal's ~  the sense of humanity anywhere, 
and I think the law is quite rig1t1 in forbidding such things. 

The measure no douht is II penal one, but I think, Sir, so long as 
marriages of Iliris helow the all(' whieh is t.he age of consent in a country 
do not ~  to h(> Ilt'rfol'nwJ. so ~ the measul'e will not opcrate as a 
purely penal law. But the tneasure will bave an educative effect j it 
will prepare people for accepting certain advanced notions. As an educa-
tive me8llure thil,ol age of consent Bill haK great value. Even.. if marriage 
is regarded 811 a lIacrament, t.he conllummation of marriage or what is 
called gona in this country is not 1\ Hacrament and if Government legislate 
·to regulate the gona that legiRlation cannot be regarded aN interference 
with any religious rite of a people. 

So long, Sir, as the caste syst.em in itK present crYKt.alliHed /tno rigid 
form, forbidding intercaKte ma,rriageK, and the joint Hindn family /System, 
"'hich for its peaceful continwmce fltvoUJ's thc tranKlat.ion of the girl to 
her husband's family at lin early age, these contlnue to hold Hway in 
Hindu KOcicty, infant ~  and child marrigell will not eompJetely 
disappear ; Rnd so long as sudl marriages do not diHappear, and neitbpr 
the Government nor t.he people make up their minds to stop this ~  

this nation-rlostroying evil, the law governing the age of COlllIPnt in this 
country will, J am afraid, remain more or less a dead lettel'. If.8 value 
will only be educat.ive, as I have said, and that value will increase in 
geometrical ratio with the increase in the age of consent. I believe, 
Sir, that. t.he passing of thill measure and the fixing of the age of consent 
at. 14, whether now 01' at Kome later dat.e-probably at some later date-
will materially help in hastening the day when t.he marriages of girls 
below fourt,een yearN of age will be completely forbidden. The nece8sities 
of the nation demand and humanitarian considerations require that in 
India no girl Nhould be married t.ill she reaches the age of 16. But. that 
is not soon t.o be, though J see that the time iR approaching when we wm 
be within Right of the promised land. Thi8 measure is a very ~

worthy one and deRerves the .unanimous support of the HOlllle, and I hope 
it will get it. 

Several Honourable Members: I move that th" question be put. 

The motion was adopted. 
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Mr. Preaicla' : Tbe qutlstion is : 
" Tlaat the Bill furth.er to amend the Indian Penal Code (amendment of 'lIClctiod 

375 IWd 876) be taken into conBideration." 
TIle lIr;totion W8.li adopted. 
Mr. belident: The question is : 
t. That claule 2 do Itand part· of the Bill." 

. sir Ba.ri Sblp &our (Central Provinces Hindi DiviBions: N(Y.!l-
Muhammadan) : Sir, before moving the amendment of which I have given 
n9tice, I wish to express my obligations to the Honourable the Home 
Member for bringing up this Bill for consideration ; and, as he hall made 
a perfectly candid and frank statement, I wish, Sir, to do the same. I 
recognise the half loaf that he hILS offered, and if I were sure that I shall 
Ret in the near future the other half of the loaf which he refuses, I shottld 
accept his offer with alacrity. But in matters of this kind he will, I am 
sure; recognise that a fait accompli is regarded as a settled fact for a 
number of years ; and if this House was to commit itself to the Govern-
ment measure throwing out the amendments of which I have given notice, 
I fear, Sir, that a further improvement of the law would be an imp088i-
biIity for several decades to come. Realizing, therefore, all I do that 
afte.r thirty-four years of ~  and silence a move forward has been 
D1ade, it becomes necessary for this House to review and examine the 
position relating to child ma,rriages i and ·if I can convince thiH Houl!le 
that this evil is a carse which dwelleth in the land and that it is the duty. 
not of social reformers only but of every man who prizes human life, to 
11se ~ might and main to put 8.ll end to it, then I think, Sir, I shall have 
satisfied the highest test of utility and humaaitarianism which should 
support my Bill. _ 
What is the situation T Honourable Members will remember that 

for the last thirty-four years medical writers, statisticians and historical 
#riters, have been proclaiming with no uncertain voice about the ~ 

~  of mortality which is. due to infant marriages. Need I quote the 
language of the writer of the Census Report of 1921 who write!! : 

II Studies of the statistici of countries of thtl world show that there is a elollCl 
eorrelation between the rate of infant mortality and the lize of the family, owing 
M two diatinet .ets of faet01'll, pllyait'.al and economic. On the one hand tlif' vitality 
of the mother aud through her the life of the child appear to be ~  by the age 
at which child-bearing begins, the number of births (or pregnancies) and espeeially 
flu! spacing of births; on the other hand the health of the infant is cl08t1ly allied 

~ the eircumstances frequently ulo'.Hiited with large families, namely, poverty, 
~ .  mal·nutrition, inaanitary lurroundingl, and the improvidenre and ignoranr.e 
ot the parents ..... Special causes contribute to the high mortality of infants iii India. 
OWing to the cUltom of early marriages, cohabitation and child-birth take place 
before the woman is physically mature and thil cOlnbined with tho primitive and 
insanitary methodl of midwifery I6riou81y affects the health and vitality of the mother 
ad thl'ough her of the child... • ... JI 

OolO'Del Sir BeDiY 8taJIto'.D. (United Provinces: European) : May 1 
rise to ,a point of order' My friend is now moving his amendment relat-
ing to extra-marital inter-course. Is he in order in discussing the question 
of child marriages , 
. Mr. President: Will the Honourable Member contine himt,l(!llf to 
his amendment , 
Sir Barl Singh Gour :  I think, Sir, I should be able to save the tillie 

of the House if I IIpoke once for all on all my .~ .... 
Mr. Jamnad,u M. Mehta : What is the guarantee 7 
Sir Barl SiDgh Gaur :  I give you this guarantee : J shall only ..... . 
Mr. President: I would ask the Honourable Mover to restrict h1S 

remarks to one amendment only. 



Sir Ba.ri Singh Gour : Well, Sir, I shall continue in this strain ~  

on, when I ,have the honour to pres!lnt to you my other amendments which 
will follow in a few minutes. For the present I use the arguments I haye 
advanced not only for the stoppage of cohabitation within marital ~  

put in favour of the amendment, namely, that children below a certain ~  
~  be protected and that it is the duty of the State to protect them. 
}\fow, Sir, what shall be that age Y In this connection reference has ~ ~  
made tQ the Act of 1891 by the Honourable the llome Member, And other 
speakers I:!peak of it in popular terms ,a:!! tbe Age of Consent Bill, and 
reference h81:1 beert made to the Bill 'now before the House as the Age pi 
Consent Bill. Now, Sir, I demur to the title. There cannot be an age 
of consent below the age of majority, and I submit that it is a misnoQlQr 
to say that a child of 13 or 14 or 15 il:! able to give ber conl:!ent, to surJ,"en(J.flr 
her virginity, when she does not understand the nature and the ~  

of her act. I ~  Sir, thil:! is not a case of age of consent; it is a ~ 
,of ~  protection of children, and I therefore submit4his lIouse ~  

unammously protect these infants and children of tende'yeflrs. We have 
been told that it is the, duty of society t9 take care of it!! children, ~~ 
my friend Mr. Aeharya and his co-protagonist in opposition say that *ih 
~  not the proper forum for social legllilation.  I &JD !!urprised-and On!! (If 
them is a lawyer. And could he have forgotten the provisions of ~ lndian 
Penal Code a,gainst slavery, againHt forced labouf, ~  ~  
against BaH ; and has he forgotten, Sir, the :recent legislation in favour 
6f workmen 's ~  anq the various ameliorative Acts intended to 
improve and better the life of factory workel'lf Y Is it not all social 
legislation, and was any objection tllken by the Honourable Mr. Acharya 
to these beneficent measures which have been passed by this House and 
many of which have found their place on the Statute-book' I submit, 
Sir, that if this is not the forum for the enactment of social reforms, where 
is that forum to be found 7 We: Sir, are the exponents and representa-
tives of public opinion. I have been told that public opinion must be 
behind all Rocial legislation. Well, Sir, here is concentrated ~  the 
body of this hall the Imblic opinion of the Indian ,Empire (Hear., hear) 
and. I appeal to that public opinion in support of my amendment. We 
have been told, and Mr. Achafra, ~  is an ultra reformer 80 far as 
external marital relations are co,ncerned, says protect women ~  15, 16, 
21, and he is even prepared to go to 50 (Laughter.)lJut when 'the ~ .  

tion of mallital rights are concerned, he is a conservative, and a reaction'ry 
of reactionaries. (Mr. M. K. Ackarya: " I am not.") He denies it, 
but his words pro\'e it. Now, Sir, \\That shall be the age fOf tile protce-

~ of children' On the last occasion when I ~ a similar ~  
some of my benevolent friends introduced an amendment to the effeet 
that outside marital relations protection Khall be extended to girls up to 
t.he age of 16,' and in the free voting of this HOUfIC, that amendment was 
~  by ~ very large ~ . But when the clauses were all duly 
passed, tlw GOVllrnment put on the whip, and ~ the third reading thut 
the Bill be passed, my Bill was wJ,'Ccked and thrown out. Sir, I have taken 
a lesson and a wal1li:pg from those ~ who wOl\ld like to have 15, 
~ 20, and even 50 ~ fOf the protection of ~. I nm a moderate 
~  and I wiwh, Sir, to fix the age at 15, ~  1 hope and believe that 
the good sense of t.his Hous(l, both on the omeial and non-otHcial side, would 
support my modest meaSure. The Government measure iii tQ support the 
ex-marital relations up to the age of 14, and 1 wish, Sir, to raise it to thp. 
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age of 15, and I wish very briefly to give my reatlons for it. I lihall do 80 
later on in connection with another amendment. I wish to point out here, 
and very briefly, that there is no distinction between a girl of 13 or 14, 
because if Honourable Members have done me the honour of reading the 
Statement of Objects and Reasons appended to my Bill, they will see that. 
1 have (,lited chapter and Wl'se in favour of the proposition that no 1eH8 
than 76 per eent. of the girls attain puberty on completion of or when they 
are in their 14th year, and in a printed note circulated by the Home Mehl-
ber, Sir Malcolm Hailey, to the :Members of the Select Committee, and I 
believe generally to the Members of this House, a quotation was given 
from Lyon's Medical Jurisprudence to the dl'ect that the appearance of 
puberty is no Rign of physical development, and I therefore submit that 
t.he test for the protection of infants should not be the mere appearance of 
puberty. 1 theiefore submit, Sir, that if I were free, II.nd if I knew 
that I wouldJbe.,ble to carry my legislation through, I would be strongly 
in favour of supporting the age· of 16. But feeling as I do my own 
weaknesR, and suffering aA I do from the experience of the past, I have 
become an extremely moderate and cautious man, and I therefore, Sir, 
move that the age be fixed at 15 years. 

Mr. President: Amendment moved : 
•• That in elll.use 2 for the word • fourteen' the word • fifteen' be substituted." 
Mr. B. ToDkinaon (Horne Department: Nominated Official) : SIr, 

in connection with this amendment, J think I need only state that the 
Government poNition hall been indicatp.d quite clearly to the House. We 
are unable to accept any increase in the age outside the marital relationship 
above 14 years. I therefore oppose the amendment. 

Mr. PreiidAmt : The original question was: 
•• That elause 2 do atand part of the Bi'l." 

Since whieh an amendment has been moved : 
•• That in elause 2, for the word • fourteen' the word • fifteen' be substituted." 
The question J have to pnt is that that amendment be made. 
The ASl!lembly divided 

AYE8---42. 
Abclul Ua.ye, Mr. 
Abul KaRam, Maulvi. 
A (\harya, Mr. M. K. 
Aiyanicar, Mr. C. DuraiBwami. 
Aiyang'lI.r, Mr. K. BalD&. 
Aney, Mr. M.·S. 
ChaIml'rsl_ Mr. T. A. 
Chanda, Mr. Kamini Kumar. 
Ohetty, Mr. R. K. Bhanmukham. 
DRII, Mr. B. 
Datta, . Dr. B. K. 
Duni Ohand, 1.11111. 
Ghazanfar Ali Khan, Raja. 
Ghulam Abbas, Sayyad. 
00819'&mi, Mr. T. C. 
Gour, Bir Hari Singh. 
Gulab Singh, Sardar. • 
bmail Khan, Mr. 
hengar, :\\Ir. A. Ranguwami. 
Jinnah, 1\f r. M. A. 
U:allturbhai LaIbhai, Mr. 
Kazim Ali, Shaikh·e·Oha\pID :MauIvl 

MuUmmad. 

Kelkar, Mr. N. C. 
Lohokare, Dr. K. G. 
Mahmood Sehamnad Sahib Bahadur, Yr. 
Mehta., Mr. Jamnadaa M. 
Misra., Pandit Shambhu Dayal. 
Millra, Pandit Harkaran Nath. . 
Murtua Sahib Bahadur, Maulvi Bay.d. 
Mutalik, Barelar V. N. 
Nehru, Dr. KiBhenlal. 
Nehru, Pandit Bhamlal. 
Neogy, ~. K. C. 
Rajan BakBh Shah, Xb... Bahadur 

Makhdum Syed. 
Ray, Mr. Kumar Sanbr. 
Sadiq Haean, Mr. S. 
Bnmiullah Khan, Mr. M. 
Sarfaral HUlaain Khan, KIwa Balladar. 
Sinha, Kumar GangaDlUld. 
Tok Kyi, Maung. 
Wajihuddin, Raj!. 
Yusuf Imam, Mr. M. 
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Abdul Mumin, Khan Baadur Muhammad. 
Abdul Qai?,uw, Nawab Sir Sahibzada. 
Ahmad Ah KblUl, Mr. 
Ahmed, Mr. K. 
Aiyer, Sir P.: S. Sivaawamy. 
Ajab Khan, Captain. 
Akram Hussain, Prince A. M. M. 
Alimuzzamall Chowdhry, Khan Bahadur. 
Alhworth, Mr. E. H. 
Ayyar, Mr. C. V. Krishna.wami. 
Hadi·uz·Zaman, Maulvl. 
Bnjpai, Mr. R. S. 
Belvi, Mr. D. V. 
Bhort', Mr .• T. W. 
Blackett, The Honourable Sir Ba.iI. 
Bray, Sir DeIlYI. 
Burdon, Mr. E. 
Carey, Sir Willoughby. 
(Jhartrea, Mr. C. B. 
Clow, Mr. A. G. 
Co('.ke, Mr. H. G. 
Cosgrave, Mr. W. A. 
CrlLwfor(l, (Jolonel J. D. 
Dalal, Rardar B. A. 
DUDlalia, Mr. N. M. 
Dutt, Mr. Amar Nath. 
J<'leming, Mr. E. G. 
OhOle, Mr. S. C. 
Gordon, Mr. E. 
GordOIl, Mr. R. G. 
Graham, Mr. L. 
Gurner, Mr. C. w. 

The motion was negatived. 

Huuaully, Khan Bahadur W. M. 
Innes, The Honourable Sir Charlea. 
.Jajodia, Baboo RunglaL 
I,angley, Mr. A. 
Lindsay, Sir Darcy. 
Lloyd, Mr. A. H. 
Ma(!phail, Rev. Dr. E. M. 
Maguire, Mr. L. T. 
Majid BakBh, Br.ed. 
Malavlya, Pandlt MadlUl Mohan. 
Mitra. The Honourable Sir Bhupendra 

Nath. 
Muddiman, The Honourable Sir Aleunder. 
Muhammad !email, Khall Bahador Balyid. 
Pallduranga Rao, Mr. V. 
Purahotllmdal Thakurdas, flir. 
Raj Narain, Ral Bahadur. 
Ramal!handra Bao, DiwlUI Bahadur M. 
Rangaehariar, DiwlUI Bahadur T. 
Reddi, Mr. K. Venkataramana. 
Roy, Mr. G. P. 
Barda, Ral Sahib M. Harbilaa. 
Sim, Mr. G. G. 
Singh, Mr. Guya Pruaad. 
Singh, Rai Bahadur 8. N. 
Singh, Raja Raghullandan Pralltll. 
Sinha, Mr. ADibika Prasall. 
St.anyon, Colonel Sir Henry. 
Tonkinaoll, Mr. II. 
Venkatapatiraju, Mr. B. 
Vijayo.raghnvacharyur, Diwan Bnhadur 'r. 
Webb, Mr. M. 

Mr. President: It may meet the cOllvenience of the House if I ex-
plain in what order I propose to take the amendments on clause 2. 

Amendment No.2, standing in the name of Mr. Rama Aiyangar, 
haR been disposed of by the decision just ItDllOunced. 

Amendment No.3 will be taken up now. 
Then T will take up Amendments Nos. 4 and 5 together as they are 

identical. And, if they are rejected, I will take up Amendment No.6, 
standing in the name of Sir Hari Singh Gour. That will dispose of all 
the amendments on clause 2. 

Mr. E. :aa.ma AiyaDgar (Madura and Ramnad cum Tinnevelly: 
Non-Muhammadan Rural) : Sir, I beg to move: 

.. That in elaul8 2, the worda • and in the EZoflptlon tor tho word • twelve' the 
word • thirteen' shall be subltituted " be omitted." . 

Sir, I had also given notice of an amendment that for the word •• fourteen" 
the word .. sixteen " be substituted. I did not move it and I could not 
move it seeing that Sir Hari Singh Gour's motion Iut.8 been defeated. 
I did not take part in this discussion on the motion of the Honour-
able the Leader of the House to take the Bill into consideration 
because the matter deserves to be considered by this .A8aembly: 
I do feel, Sir, that it deserves to be considered. I think 
the amendment that I have proposed is the proper one for this HoUle 
to accept. From what I have heard to-day I feel, Sir, that there h .. 
been a confusion of ideas. My friend Sir Hari Singh Gour confU8e8 
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legislation ml early marriage with legislation of this ~ . I appeal to 
the Government also to exactly. gauge the position they take. U the 
Government want really to interfere with the marital usages of thill 
vast country, I ask them to take it up in right earnest, and not to wO.rk 
indirectly by indirect ways, which is left, I say, for only extreme socIal 
reformers and not for a Government which is responsible{ fOIl' ~  

~  the law and the usages as they remain in the land as well 
and as considerately as pOR.'Iible. T am not at all forgetting, Sir, ~  the 
western mind is inclined to go forward in this senl'le that they have their 
social institutions there in the West and want to follow them. But that 
does not mean that they agree that they will not exercise their duties 
as officers of Government in It matter which afl'ects the social usage) of a 
vast country which is under their charge. I ask them, Sir, ~  to 

~  what they propose to do. I find from the annotated commentary 
of the Penal Code by Dr. Gour that in England, to-day, the age of con-
sent is only 12 years. This is the edition of 1919. My lIonour-.ble 
friend Sir 8ivaswarny Aiyer says it is not correct. 

Sir Barl Singh Gour: There has been ~  legislation. 

Mr. E. Ra.m& Aiyangar: I will come to that. I ~ ~  it 
has been subsequently raiscd to 13 and that in a country ~ m,q be 
always, I suppose, in this scnse at least, expected to be much more eivilisell 
than India according to western notiollJ'l. Between the years 1919 ~  

1925 it has been raised to 13, I understand. If that is  so ..... . 

Sir Hari Singh Gour : It has been raised to 16. 

Mr. E. Rama Aiyangar : ...... I ask the Government to consider if 
really it is now neccssary to raise the age to 13. I ask if this is ~  a 
matter in which ~ can forget the duty which they owe tOi this ~  

country. My Honourablc friend Mr. Acharya refcrred to the statement 
of all Ql',lalysis of t.he opinions received from the different provinc.cs Whi'llh 
the HOlloorable the Home Member made in March last. One can easily 
see that Judges of High ~ of the various provinces, and the Govern-
ments of the various provinces couM be expected to know better about 
th,e conditions ad' each province than the Members of 'the GOY\lrnQlent 
t)f India here. They all agree in stating that legliilation ~  tile 
IQM',ital relations need not be undertaken now and that it will beunwi2e 

~~.~ . . 
Pa.n4it Bbam11L} Nehru: Why , 

Mr. E. :B.a.ma Aiyanpr :  I ~  wbat reason have the Government 
of India........ .  ' ,  . 

Pandit Shamlal lfehru: Every reason. 

,Mr· .~. -a.DU!t ~  ..... to brin;g ~ tuis leg.i!!lati9n 4fi:ep.f;i13g 
~  ~ .  relatlOllS WIthout dIrectly puttmg before tnls ~ and tqe 

~  ~  rllasow; Y Why not say, let there be l)0I marI:i,age ~ .  l2 
~ 14, whlchevc:l' it. may be ? ' 

P&Dd.it Shamlal Nehru: That will come later. 

Mr. ~. ~ ~  I should very much like ~  this ~  
bf! taken up tmmedlately and the whole country divided ori ~  ~ ~~~_ 
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suy. 'I'hat will be the election manifesto, and my friends will be re-
turned to the Assembly or not on that question by the vast majority of 
the population wh? mUl>t decide who should come here and who not. I 
would ask every frIend here to really await that time and prepare himself 
for an election contest of that kind. 'l'hat would be honourable . that would 
be .d?ing their duty. Why come ~  on other ticket!> and I>ell ~ rights and 
prIvIleges of the people of this country' (An Honourable Member: 
" Question.") I am not behind band of anybody. I am not going to 
be behind hand of anybody here that India mll8t progrel>l> as best &I> 
pOfilSible, that the young girls of India should bc protected as much as 
anybody else, but we are not concerued with that. 'l'he quelltion ill whether 
yoo are now entitled here to vote in the way you do in the face of tho 
opinions of lots of provinces and in the face of the opiniolll> of the bClIlt 
people who have had to deal out jUl\liice between man and man in this 
country. Are you able to I>ay that the three Judges of the High Court 
referred to by the Honourable the Leader of the House in the course of 
his speech in March last were Judges who are inferior ill knowledge or 
experience of the country to anybody here' whO! sits as the reprel>cntativ6 
of the people T 

Mr. •. .A... JiDDa.h : Yes. 
Mr. K. Bam& Aiyangar : My friend says, Yes. 
8ir Karl 8iDgh Gour :  W ~ all say, Yes. 

Mr. K. ltama A.iyanpr : I take it that he is a better judge of the 
condition of marital relations in this country thall the Judges of the 
High Court. 

Mr ... A. Jimaah: Yes. 
111'. K. Bam&. Aiya.npr : If he HaYH that, let him omy put it to 

his oonl>tituency lUI an election campaign Hext time and then come and 
voto in thill HoWie on that ticket. (Illterruption. by I>Cvoral llonourablc 
Members). 

Now, Sir, coming to tee point, I ask the Government to consider-l 
am more concerned with the Government than even my friends here 
woo have taken up an attitude convenient to ~  and whOHe vote 
on this pOlint is not recommended by the electorate themaelves-I ask the 
Government to say what they have found in the course of these long years 
which necessitates a change in the definition of rape and a change of the 
age to 13. What is it they have found except probably the only ground 
urged here now that there is cO!Il8iderable social advancement. Have they 

~ any substantial reasons that this is necessary for society Y  1 take 
it they will say, as has been suggested by one of my friends here, that in-
fantile mortality is large and the weaklings that are born owing to infant 
marriage deserve to be better I!IIlfeguarded. I ask the Government 00 
cOllsider what is the structure· of Hindu society. The structure Off Hindu 
society should be learnt and should be safeguarded. I may tell the 
House ~ it is not that every girl in this country is free to choose her 
husband. The parents are their guardians and if there are no parents 
other guardians are appointed, and these have charge of their intereats 
in respect of. marital affairs. If that is the structure of Hindu aociety, 
what is the point in interfering with parents in that respect' If Govern-
ment interfere in this respect, why should they Dot remove all pareatal 

L11lLA, , 
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control 'of these children or their control by guardians and take up 
~  ~ . .  .~  I do not ~  .~ ~ ~  

. ~~ tc) do ~ . All that they have tl'led to do lit thHi. There' :IM a 
.~ .  ~  III the ~  among the educatt:d clal*! and t.he . . ~ 
lq,e/o,lt 'feel that an indlreet support. should be gIVen to an ad ~  
whlGh will not' be detrimental to the ~  £If the country. r thluk that 
is 'the view taken by . Government and that is the most charitable vi(llw 
that we should' take of Governmt'nt's aetioll. Hut I alik, I1re tbe, OovcrJ;l.-
ment goil?g to take the reHponsibility of ~ ~ up the str.uctur£': of .. Uiudp 
tlociety! '1 request Government not to do It tIll they have Jlut ~ ~ as 
a pusitive proposition b('forc the country and have collected . . ~  
thereon. '1 submit that Government should drop thf Bill or at any. r..tc 
ougl:)t J'iot. to press these portions-relating to marital relatioDilhip. I do 
.not mind,the other Itorti()n becauHe that iNa matter in . ~ .  

can ~  their own llBRre in ~ unmarrieu girlH. '.\'hat i.1'i ~ .  
'for -many real'lOIDI. ~  year, ·,,,,hem thiN question of the . ~ ,of. . ~ .  

'BiH was CWl'lsideredin' Select t'oIJl.)nittee it cOplpl·eheDllivc.1y ~  ~ .  
the proteetion of girls till their eighteenth year. As it w.88:.,3 cl,lmplex 
question, Sir Malcolm Hailey agreed to tha\ beiW\' . ~~  Up.'icll,ll.rately 
and this Age of COl1t1ent 13m was coufiuc<l to theNe I:lcctiOlus. But tht! 
protection that will' be given nnder the proposed amendmentsGf the 
Criminal Procedure Code might ~  gh(en to. ~ ,gilj-W' 1 ~  not " 
miJP, ~ ~~  ,of ~ wO!rd " rape" il.l so. far as it dealH with the 
. . ~ ~  f,\1e ~  ~~ . But whCA you C9me to th,e ~  
relatioDl; and include them there, I allk, is it pro!)cr for ~  n,ow 
to put the age at 13 7 . 

~~~ ~~  N,hru : Would ~  like to put it at 8 T 
.~. IE, ~ ~ .  : That is the C)Jlly way in which my 

. ~ . ~  ~~  can, argue and I have never heard auy blltter arg·u-
IDeut from him. It is ollly ·natural that he standi!! up for that, but I do .not 
think that Honourable Members here will follow his argument in t.my 
event. 'i'hevelore" my "position iii thilL ~  ~ ~  c:J,iyide the 
,.oI£enoe ,into .~  parts Y ,Y o.u add an ~  uruler Ute. . ~  Co.de .•. ~  

then divide, t.hei.hualwld and the. wife into. tWo() p"rtl;! for ~  :p.Qr'pQ8eof 
.. this.lleetion, j . .a..t .. is, ,under 12 be w,ill .be ~  ~  in. OAe ~  ~  Qver 
·1l2'(he .. wilLbe doalt·,WJiUl w,; allother j ~~  ~ ~ ~~  . . ~  put. t.\I,at 
·d:or.ward: I ·can .uw¥flitand;.Sir Uari Siqgh. GO,1,l.t in hill. ~ .  ~  

Ifor.w,rd i ihat :ki,nd of vie.w. I ,Qall ~  ~ .  dqiqg ~ . 

~ Go!ernme .. _ ~ ~  lJ.p.dy, l.tmlu;nit, ~ .  :QP . ~ to. ~  l:luJlh 
~. . ~  Qlvl(le the ,hUlil,ll41nd ~  the ~~  into two ~ . 

Them '\V;ho is to,. Nle thil:l 7  I ~  ~  ~  ~ ~ ~ ~  'of 
.~ ;the beKt. .~ 'Yh't(,re ~  reQordii on ~ ~  ,he ~ ~~  7 

,It IMYl1be ,a.bully,bQdy like the Que ~~ .  bYill.l . ~  ~~  
~ ~ .  ~ ~ . ~ ~  of PoliQIl, ~  is ptherw.isQ 

.' .. ~. ~  ,of, the,lJMl.tter ... Sup,pose a"girl of ~  ~~  ~  
~ ~  ~  ~ . ~ . ~ ~ ~~  :p,reg\l!111t ~ ~ ~~  ~  ~ ~~ ~  
i ~  ~ . . ~ ~ ~~  of. ~ .  111 told ~  fIIO .,.nd /110 iii, ~  nnd 
. . . ~ ~~~ ~ .  llJ!t ~~  ~ ~  ,by thl,). CQde,anel. thol"J1fpl'c 
.liMe. ~ . ~.  qllUit ~ ~ ~ ~. I III hc ~. ~ an(i concpct a· f8.iwe 
~ .  ~ ~  ~~~ ~ . ~ 9'; ~ . ~ he, illW14 ~  ~~  ~  

.lumI'\I,t ~~~~ .u.1' ~ ~ 7 .;W ~ ~ ~  ~ .  llw.ve ,W,.go 
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to n ]awy('r Rnd Government are reRpooHdble for aU t.imt. Where ill' the 
machille'l'Y to Ituard ~  all thi!!? Government must, have re(!ords' 
to prove the caNe a:nd they will fhid that everybody is dppos-ed ~ ,h:c 
any pt'oof and none can be had ~  ~ .  the fact that ~ , .. 
pregnant at the age of 13. That IS anotiltrr dIfficulty.' ~ enacti.nlf 
a law which is' going t.o be uHeflll or are you going t.ogive loopltdl'81, 'WhICh, 
,viII enable the· enemies of a mlln ttl take . ~  of the "p'po1'tl1nity, 
and hArallS' him, or will enable certain offieers to har8R8 ~  p(l(\ple 
who are lIot convenient to t.hem TAre yod gohfg ttl' allow lI'i'llttu ~. 
holds to be harHMfled morning and evening T ~ ~ qU'dtitm (\f 
marriage is taken' up ~  I think tHat (}{)vernment win fttrd lib' 
difficulty in cMliing to R proper solution of t.he matter. AM has bee" 
Jlointed out, in the whole of India you will probabl:v fhid not' mo)'e'than 
oue per cent hI' bound to marry lit all ~  ; it wobld, lIm tie more 
thali t 1\1\1. , It JIIlay be in MadraFl about R' per emit:; ~  in !:b'e rest <if ~  

Continent Of India I do not think more than one ptir 'cent'. Will' He bOui\\!' 
to marry lit an I'lu'ly ~  alld I know hi ~ .~  e)tccl)'t in the . ~  
of Brahmins, a.lmollt everyone is free to marry ~ to the ~  of 1'1 or lR: 

Sir Ban linth «loUr: We do nllt legislate against marriages. 
:Mr. E. iama. A.iyangar : Sir Had Singh Gour argued' the' qU'elitiMt' 

of ~  and my Honourable friend Sir Henry Stanyon ~  hiM' rrp' 
for that reason. I am dealing with the f-orin t.hat legiKlation Hiibmd' tal& 
if it is to be proper le,rislation l1ntlertakf'lt by a: Government ii' 1'h1fil' 
magnitude, pctwl'r and capacity. When yon legi8'1at\:! t'lie only ret\-rer.ei,. 
tatipn that will' hc received by GOV"!l1'nmeht win be thllf eD!e\rtibn nitIy ~. 
mlule in the ca+lc of sneh 8 small cmnmu)\ity, 8 very: small ellMtmtJrity'. 
As has been sUI£/,l"ested by the Muddinta.u ('oln!il.ittee, wht.>t1: yolt\' "'Ikh 1'0 
deal with a small community you Mhould ~  it t/')' th'atcnmmuYlifY-'fib 
decide for itJielf. Thai will be the proper way 01' deaihJ'1l ltit'bl the' 
m,Uer., Is thi14 11;1e time to take' up the ~ .  ttrilt t.oo' ~  

11eforc you give effect to the recomn!lendationH Of that ~  'WIly 
not allow another six, monthH, and why Hho\Hd riot ~  W'Mt:. 'I'ill 
then especially whell publitl opinion ill 8gai'rult tlJic ~ l'I\t!asu;rll 'liilft 

~  the Local Oovernmell'tH awl ,l'lulgeH h'avc ~ ~  t'he ~  

thatit should not be adopted in itll p2'eHeht form 1  I subtbit ~ lBill: ~  
lIot be pressed,and I ask Governnrent Jlot to' iuterfel'e' ion ~ .  l'e'faiftml. 
ships. 

Mr. O. V. Krillmflllft.BIi .",* (Lelfl'Alative Department: NommatM 
Official) :  I ~  nbt intend to iritm'llhe in the debate on this Bill or on 
the amendment.1I but 1 am tempted to ~  up becaufle I find tl'lat Mr. Acnary" 
haH not fhe lIote gloi'y crt reprel1e1'lting the' ortlibdoi: party ~ ilnd' thllt 
there are o1\e or 'two others 'alsO opposed to fhe ve .. y pi-ineij)le, of fhii; 
Bill. Sir, Mr. Aehe:ryll lmN beeri makinA' very many Rta,tementll abollt tile 
great relir!tioo of ~  r nm a1110 a humble fol4ower. In thi", connection 
I am reminded of an old story. Sir, the're was onee a .Judge who Wf18 
somewhat optltioriafed. (An Honflttrable Mem:1Jer:",As almost ~ 

~  are ".) I "'IIf!' myl'/el'f a . ~ ~  I am not willing to agrl.'e to 
that view e1'ltirely. NR IJord Rowen said we aile all consCious of OBe 
I4nothl'r's dpficiencte8· but not of onr own in'firmil'i,eR. I was Raying, there 
waR once a .T ~  who lrad an afA"lunl'nt before him on fI point, of 1a w. 
Thf' . ~ . who ~  with thl' "iAw putforwo!"d by tnt\ elmnsel, 
said empbllticttJry " If that is t.he law, J Mban have to blJrD '811 books ". 
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[Mr. C .. V. Krishnaswami Ayyar.] 
The lawyer quickly retorted saying •• Better read them,. my lord ". In 
the same way, I would ask my orthodox friend Mr. Acharya to read his 
Shastras critically before he says anything as to what the Hindu law 
is on this matter.·He was very emphatic that this Bill was super-impos-
ing something on the Hindus which the Hindu law knew not of. I can 
say, Sir, that an intelligent study of Hindu law will show him that in this 
matter the Government have not gone even as far as what the old and 
genuine Hindu law has laid down. I know the great difficulties of tho 
Government in a matter like this, and I am not, therefore, going to sup-
port any amendment to vary the Bill. I wish, however, to enter here an 
emphatic protest against any a,ttempt to deprive the Hindu community 
of even this small and cautio11s measure of refoMn. From what the 
HQno11rable the Home Member has said, it is clear that if you are going 
to interfere with this Bill, Y011 are likely to lose even what this Bill giveR. 
for a long time. I do believe that we will be well advised in voting 
solidly for the Government in this matter, and accepting what the Honour-
able Member is able to (l:ive us now, hoping that we will get something 
very soon of a better nature. Sir, my Honourable friend Mr. Acharyll 
said that we had a cliscussion about this only six months back and therefore 
we should not reopen the queRtion-an attitude of mind which wiU do 
credit to the most conservative lawyer whose partiality for the principle 
of res .iudicata we are all familiar with, but I do not know that in a matter 
like this we ought to be very Rtrict followerR of t.he ruleR of .~ .iudirata. 
(Mr. .~ M. Mehta: " Also under Hindu law.") I think this 
amendment of my Honourable friend Mr. Rama Aiyangar is not in accord-
ance with genuine Hindu law (Mr .• Tamnadas M. Mehta: " Is that so , ") 
If you will give me some littlp portion of your leisure, I may be able to con-
vince you, outside t.hiR Assembly perhaps, that it is so j but that is a 
different matter. (Mr. Jamnadas M. Mehta: " Even voting with Gov-
ernml'lnt on a ma,tter like thiR iR according to Hindu law".) Voting for 
what iR right and practicable is according to Hindu law. I am not arguing 
question!! of policy with the Hononrable Member. I am dealing 
with II, particular Bill before the House. I nm onty dealing with this 
question from the point of view of a practical man. Are you going to 
lose thiR Bill by proposing all 1l0rtA of amendments and carrying them if 
pOSFIible by a catch vote' If you are going to do that, you may not have. 
for II. long time to come, even this little advance whiph the Government are 
willing to give us at present. Sir, my Honourable friend waR saying that 
this is not thp plar.e where we should have social legislation. I wal1i 
snrpriRed to find that such a statement Ahould (lome from a person who iM 
a promient member of the Swaraj Party. Sir, this Assembly is no 
doubt a very heterogeneoUR body. With t.he great refoMns in extending 
the franchise which he is asking for. t.his U011Sl'l wilt become more and more 
heterogeneous. People who have no ri!!ht to sit. here now will come in 
Rnd 1 do exp('ct t.hat many more nationalities will be represented in this 
HOl1f1e in the spa(liouH days to -come. Is the Swaraj Party going to Ray 
" W(', will not hav!'! in this ~  any Ipgislation which will broaden the 
boundFi of social freedom ", If that is going to be the millenium which 
the Swaraj Party is /loing t.o llsher in. T for one would Ray " Save me 
~  Awaraj". Rut, Sir, T am sure the hettpr mind of the Swara.j Party 
)!II not moving in that direct.ion. T do not think Mr. Acharya does repre-
"I'Dt ~ hettf'r mind of the Swaraj Pa.rty in thiR matter. There are among 
the Swaraj Party friends who represent the highest intelligence and the . 
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highest enlightenment of this land. Therefore, when that millenium doel:! 
come, I am sure that very ma.ny more Bills similar to the Bill that we ' 
are now considering will be brought forward to ameliorate the social con-
dition of this country. Sir, J wonld ask this House to vote for this Bill 
w,ithout voting for the amendments, for ~ simple and pra.ctical reaSOll 
that if you are going to vote for the amendments you will not fOI" 11 long 
time t.o come have even the small advance that is now given us. Not 
that. personally J pin my faith to t.he partimdar age fhnt is given in the 
Bill, but it is a Government Bill which perha,ps may he put into action 
very Hoon. I would rat.her a(!cept half a loaf WI bett(lr than the wh01!' 
bread which may not come. Sir, Mr. Acha.rya might lay the fiaUerin;:r 
unction to his soul that like Casabianca of old be iF! ",tanding on the 
burning deck of Hindu Society whence 1111 but he haw flHd hnl I 11m Rure 
we will tell him by our vote that his is a position that none ean jURtifiably 
be proud of. I know, Sir, that in thiN mattf'r the whole body of educated 
opinion, at any ra,te in my Presidency of Madras, is in fayonr of an ad·· 
vance in the· direction indicated in this Bill. 

I have just one more word to say, and that iR this. He made a refer-
ence to a noble lady who was gathering opinionR ~  him in this 
matter, in my Presidency. He waR doubtful whether she was an English 
'lady or an Indian lady or half of one and half of the othcr. Sir, she may 
not be an Indian lady, but she has done the East the hononr of becoming 
the wife of an Easterner, and we, in India, require the help of non-Indians 
not only in matters of political reform but II.IRO in matterR of social reform. 
(An Honourable Member: " Who is the lady" 1) Sir, the reference is 
to Mrs. Jinarajadasa, Sir, my friend is anxiouR to ally himHelf with this 
party or that party in England with a view to get a ~  political erumbR, 
but in a mlltter like thiR which aft'ectR the vital needs of the (lommunit.y, in a 
matter of ROcial reeonstruction, which T consider is even more important 
than political development, we want the help of ew'ry one, whethl'r he or 
she be an Indian or non-Indian. I would, as one who believeR in universal 
brotherhood, welcoml' the help of Indians and non-Indians alike, of whttf-
ever race or creed, in the great struggle which we arl' now in India ~ ~ 

towards social freedom and social justice. . 

(Several Honourable Mt'mbers moved that the queRtion he put.) 

Nawab Sir Sabibzada Abdul Qaiyum (North-West Frontil'r Province: 
Nominated Non-Official) :  I do not want to Ray mnch on this subject. I 
consider  the Bill a great improvement towardR Rocial reform but I HhOltld 
like to say only a few words on the practical Ride of it. In my part of 
the country, we do not have early marriageR. So the Rill is not likely to 
affect U8 very much. But in our social life, l(lgiF!lation of this kind is sure .. 
to create some embarrassment for the aut.horities. I am afraid that it. 
is a piece of legislation by which some interference is likely to be made in 
t.he married life of people,-a thing which is RUrl' to he resented by the 
Frontier people. I do not know how the proceedingR will be taken in It 
case of that kind. Whether it iF! a non-warrant CMe, or a bailable caRe, 
or anything of the sort, it is a case' in which matters of a private nature are 
involved and in which a man and his wife might be dragged into Court, 
I should have thought tha.t the Government would have heen well advised 
if they had gone in right for the proper remedy in such matters and sug-
gested fixing the age of marriage for II man at a certain point and for a 
woman at another point. That would have been the right remedy for 
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bringing about the social reform at which our friends lire aiming. (An 
Honourable Member: " Why don't you bring in a measure to give effect 
to that" ?) I should like our champion of, social reforms, Sir ~  
~  Gour. to come forward with legislation on that point, if he has tbe 
courage and is sure th8.t the country is really prepared for tlillt:. 

Pandit Sham1al Hehru : Why don't YOll do that T 
Hawab Sir 8a.hibza.da Abdul Qa.tyum : I do not think the country is 

prepared, and that is thl' reason why I dare not bring forwa:rd lflgis· 
lat.ion of that sort. I consider that there are many more important 80cihl 
reforms which do not touch such delicate questions of interference in 
private life. Well, .inst conRid('r this practical point. Who is going ~ 
he the prosecutor, who is g()ing to he the investigator, who are going to. 
be the witnesses and who is going to enforce the verdict? Are you going-
to send these peop]C' to jail and deprive them of the happineHs of ~ 

life for ever? Suppose if a conviction is secured, what will he the state 
of the feeling of the young couple for the rest of their lives Y Do you 
expect that they will be living very happily and harmoniously for the 
rest of their lives? I can speak of my own part of the country and say 
that a conviction of that sort will do away with the married life of the 
couple. Then there is another difficulty which I can see in the matter 
and it is this ; tha.t you allow a young couple to be married and to live 
together nnd give them the opportunity of sharpening their scxual appetite 
and then prevent them by law from having their natural inttlrcourse simply 
because they have not reached a certain age. 

Pandit 8hamlal' Hehru : May I inform the Honourable MembElr t'hllt 
the same thing applies to the age of 12 , 

Hawab Sir Sahibza.da Abdul QaiyUm : I will not admit any inter-
ference in the CIlRe of mnrried life, unless it be On the ground that the 
people have not reached the age of puberty or the age of ntajority, though 
personally I would prcvent interference even in that case. Well, SUPPORC 
this law ill ~  and the young couple are prevented from having 
interc<.ourse, will you not thereby he really HendIng the young boy. to tho 
streets' I should think t.hat. in the majority of cases you would t.hus 
he sending the young boy into the streets. This and very many otllet' 
difficultieR will be created if the private life of a young· couple is inter-
fl'rl'd with. I would not mind raising the age; in the case of unmarried 
women evC'n to fiO. I 8m a Musalman and the Muhammad,m law probibitH 
adultllry or inteteonrse bet.ween unmarried people even up to the day of 

, their death. Thore is no harm in raiRing the age in that case, but so long 
as you allow people to be married young, there is no sufficient reallon why 
yon Sljfll11d «'nEwt lllws which may interfeI'tl with their privllte life and 
wIlY you 8honl(1 not IIIIow thi!'! f",n to be regulated by soei'lll reform. A 
law of this kine1 will only r('noer GOYf'rnment llnpopulnr in my pllrt of the 
conntry. 

i{""rral Honourable Mf'mbf'r.9 : I riliwe thnt t.he qUflRti'on be now ]lllt. 
Pa.ndit lWR.dan MGhan Malaviya (Allnhllnarl and .Thansi Divisions.: 

Non-l\fnhllmmllrlnn Unrll1) : Ail', T 11m very sorry t.o take part in the ~ 

lit. ~ lntf' h 0'11 r. hntit is n('CesRnry t.hat. I shonld do so. I t.hank .. the 
Oow'rnmf'nt nnd thf' IT ~ the IJom(1 Memher for the solicitude 
they 'have Rhown for the wt'lfare ot the youth of this country, particularly 
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of the Hindu community among ~ marriagetl take place ut a very 
cady age, by introducing thil:l legislation,' Anyone can tlee, Sir, that in 
tbil:i wittter the Government have no intere!;t except the interest of the 
people 'among wholll marriagelS take place early, aud therefore the legilS-
lution hit!; beel1 prompted by the purest of humanitarian motivlJlS. for which 
I once mOl'e tender my thanklS to thel1onouralJle the Home Member lUlU 
the Governmcnt. 1 wilSh, Sir, thut in view of the fact that the Bill lSedi.1S 
to prevent the eommmmation of marriage at the uge of thirteen 1 eoulJ 
ISUpl)ort the ~  .My whole dClSirc ~ thilt the conlSummation of marriage 
IShdUld not take place not merely until a girl hIllS completed thirteen yea!'1S 
of age but until she has completed her sixteenth year. 1 conliider that ,thc 
.ancient'llinuu medical authorlties very properly laid down, a:; SUlihruta has, 
that until a girl hIllS completed her l:Iixteenth year and until a man hal:i 
completed hilS twenty-fifth ,year, they t;hould not live togethel' all husbanu 
and wife j and if we cannot attain that ideal at a bound, 1 do certainly 
deliire that the age for eomlUmmation of marriage I:Ibould be ~  highet· 
tttidhigher until in courl:le of time it IShould become Nufticiently high. But 
"ith aU my del:lire, Sir, to lSee the conlSummation of marriage delayed, 
particularly amongHt UIS, Hindus, who are the largelSt victiml:l of this 
habit of early marriage, 1 feel that thi::; legil:llation ~ not dCHirable for 
certain rew.lOnH. 'rhey are thelSc. In the first place, when Government 
decided to fix: the age of consent at twelve, they decided it after grcltt 
dealof eOllHideration. 'I'he age of lllurriage in England is twelve in the eitlJe 
of femaleH and fourteen in the calJe of malelJ. III England the lllarriugc-
IIble age il:l twelve in the caHe of female::;. 'l'hat ilS what 1 find IStated in 
the LawlJ of England. Now here when the Government fixed the age of 
conHent at twelve-they raised it from ten to twelve, they believed they had 
thereby given a great,deal of protection to young women. I ,hope it did, 
,but t'here have been very few calSeH of detection of violationli of tllil> 
law during the long period that hall elapsed since the pasHing of the Act. 
1 do Dot know that if the age of eoment ilS raiHed by one year, it will make 
any material difference in the matter of the detection Hnd punishment of 
easelS in whioh the law is broken. And I do not think that it ilS desirable, 
Sir,-much 81:1 I wish that the age of conlSent should hi, raised in practice-
I do not think it is desirable that there Ilhould be many inquirielS into 
cases of violations of a 'law of this nature among lllell Ilnd women who have 
been tied together by the bond of marriage. ~  no doubt demands 
that ~ ~  of ~  of marriage Mould be raised, and we should 
make every effort that lies in our pow.er to faitle it. But I feel that, con-
IiititutedalJ Ilocicty 11:1, there is a great deal of force in t.hc contention 
~~.  ~~  been ~  in thilS ~  that ~  ~  are allowed to 
take place below the uge of thlrtven ~~  while a ~  couple are frce 
to ~~ . each ~  8;nd ~ can be no ~  ~  to prevent 
a ~  ~  from ~  each ~  ~ ~  c!lUl:l1J1g .the ~  
amount of IUlliiery and lSu1fermg, II:IUUmlt, m view of th1ll fact, It is perhalllS 

~  to ~  ~  ~ UIS it ~ at pres,ent. on the Statute-book. If 
the amendment. whICh 111 l)rOposed tn the BIll 111 made, I fear that, 11M 
things gtand in th1l:l country, there Dlay be an undue interference with 

I the family ,life of the people. On the one side, therefore, we have no 
doubt the fact that a crime ill eouunitted against humanity if the conHum-
~ ~  of, ~  ~  ~  ea.rlier ~ at the age of thirteen or 

~  ... ,On the, ~ ~  ~  we. have the fact .that marriages are per-
~  ~ ~  ~  UWt ~  ~  cuuple are fruc to meet eaeb other ; 

• 
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[Pandit Madan Mohan Malviya.] 
and in Heveral caseH, 1 am sorry to I>ay, the married couple are so placed 
that they mUt!t mcet each other. ~  of them have not got their 
parentI:! living, and their rclationl:! want to get rid of them as soon as the 
marriage takel> piace i there ill no place in which the young husband and 
the young wife can be kept apart, they often have to be brought together. 
In such casell, though I mUlOt deplore that the consummation of marriage 
IIhould take place at an age earlier than thirteen, I have to face the stern 
realitietl of the situation, ~  which include a general permission or 
rather a wide-spread practice of having marriages performed before twelve, 
and coUtiequently of thc impost>ibility of preventing a married couple from 
meeting, and lastly of the dangers of an interference by the police, whicli 
if it it> once allowed to have any hand in the matter is likely to work more 
milichief and more surrow than we can think of. 1 do not lIay that there 
il:l any t>uggclition that thit> will be done, 1 am t>ure the Honourable the 
llume Memuer and every Member of the Government who has given any 
thuught to this matter is prompted by the purel>t of humanitarian motivCI:I, 
and 1 am grateful to them for it ; but I tlubmit that in the totality of thc 
circumstances it it! perhapli best that we IIhould reconcile ourselves to leave 
the law at! it it! in the case of married people for the present, and to trust 
to the progrest> of education and to social reform to raise the age of con-
bummation of marriage to the proper level to which it should be raised. 
I am t!urc, ~  that a grcat deal of advance has been made in this matter. 
In many provinces among the higher clat!Ses, among the educated classetl, 
the marriageable age has been rising; it hat! rillen and it is still rising. 
It is the poorer ciasl:!ell who unfortunately are the greatest victims in this 
matter. Early marriages take place among the poorer classes in a larger 
measure than among the higher classes, and we should all endeavour by 
all possible meant! to educate the poorer people to protect our. girls from 
the results of an early commencement of their married life. I am sure 
that in this manner, though it may take a little longer time than it would 
olhel'witlC, we shall achievc results which will be sll.tisfactory. It is with 
great rcluctance and regret that I vote againl:!t the measure which haa been 
brought by the Honourable the Home Member i but I do so for the re8¥ont! 
1 have stated, and I hope that, even if we do not agree, those reasOll8 will 
be appreciated. 

An Honourable Mernbel' : I move that the question be now put. 
The motion was adopted. 
The Honourable Sir Alexander It'luddiman : Sir, with your permis-

sion-I shall not detain the House for more than a moment-but I think 
I ought to say just one word and that is that the real arguments 
that havc been adduced against raising the age from twelve to thirteen 
are equally apVlicablc against having an offence at all. That is the 
essence of the position. It is not to the age, it is to the offence that ob-
jection has been ta.ken. Now, the offence has been on the Statute-book for 
many years. It wall bitterly fought at the time it was made an offence .... 

·Pandit ltla.dan Mohan l't1a.laviya : Will the Honourable Member 
kindly speak up Y 

The Honourable Sir Alennder Muddiman: It has at length 1feen 
accepted by Hindu Kociety generally as an offence, and I do not think 
one singlc valid IIrgument has been advanced agaill8t raising the age by 
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one year. The points of the arguments that have been brought forwapd 
have all been on the question whether this should be an offence or not.  The 
Bill does not create any new offence; it merely maintains the old offence. 
With these few remarks I trust the Assembly will recognise that this pro. 
posal is a reasonable compromise, and vote accordingly. 

Mr. President: The question is : 
«« That in clause 2, the words «and in tile Ea;c/lptiofl for the word • twelve' tile 

word • ~  ' shall be substituted " shall be omitted." 

The motion was negatived. 

The Assembly then adjourned till Eleven of the Clock on Wednesday, 
the 2nd September, 1925. 

, 

LlllL.\ II 
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